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1925 : Pb. Act 8 ] . SIKH GURDWARAS 

THE SIKH GURDWARAS ACT, 1925 

A W N G E M E N T  OF SECTIONS 

PART I 

CHAPTER I 

PRELIM MARY 

Sections. 

1. Short title, extent and commencement. 

2. Definitions. 

Petitions to State Government Relating to Gurdwaras. 

3, List of property of scheduled gurdwara to be forwarded to the State 
Governmest: declaration of scheduled ,gurdwara and publication of lists 
fowarded under sub-section (I) in a consolidated list: notices of claims to 

propem entered in (he consolidatkd list to be sent to persons shown as in 
possession : effect of publication of declaration and consoljda~ed list under 
sub-section (2). 

4 .  Effect of ommission to .forward a l is t  under section 3 

5.  Petitions of claim to property included in a consolidated list: signing and 
verification of petitions under sub-section (I) : notification of property not 

claimed under sub-section (I), and effect of such notification. 

6. Claim for compensation by h e r e h i q  ofice-holder ofaNotified Srkh Gurdwara 

or his presumphve successor : signing and verification of petirion under sub- 
section (I). 

7. Peiition 10 have a gurdwara declared a Sikh Gudwara : list ofproperty claimed 
for the gurdwara and ofpersons in possession hereof  to accompany a petition 
under sub-section ( 1 )  : publication of petition and lis~ received under sub- 
sections (I) and (2); notice of claim to property to be sent to persons shown in 
the lists as in possession: effect of publication of perition and list undcr sub- 
section (3). 

8. Pe!ilion lo have it declared hat  a place asserted to be a S~kh Gurdwara is not 
such a gurd~uara. 

9. Effect of omission 10 present a petition under sec tion 8: effect of publication of 
a norificarion under sub-section (I). 

LO. Petition of claim to property included in a list published under sub-section (3) 

of section 7 : signing and verificarion of petitions under sub-secrion (I) : 

nolifica~ion of property not cIaimed under sub-section (I), and effect 01 such 
notification. 
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Sections. 

11. Claim for compensation by hereditary office-holder of a gurdwara notified 

under section 7 or his presumptive successor : signing and verificalion of 
petitions under sub-se~don ( I ) .  I < 

CHAPTER 111 

Appointment of, and proceedings before, a Tribunal 

12. Constitution and procedure of aibunal for the purposes of the Act. 

13. Procedure on difference of opinion. 

14. Tribunal to dispose of petirions under sections 5,6,S, 10 and 11. 

15. Power of kibunal to join parties and award cosls. 

16. Issueaslo wbetheragurdwara isaSikhGurdwara lobe decided T i t ,  andhow 
issue i s  to be decided. 

17. Notification of Sikh Gurdwvara on finding of tribunal. 

18. Presumption in favour of a Notified Sikh Gurdwam on proof of certain facts 
when a claim to property is m d e  by an office-holder. 

19. Adjudication by tribunal upon agreements made between office-holder and 

persons acting on behalf of a Sikh Gurdwara. 

20. Claim for compensation by a hereditary oyce-holder who has rcsipned or 

been dismissed. 

21. Claim fo~ .ompensation by person alleging right to nonlinate ofice-holder of 
a Notified Sikh Gurdwara. 

22. Matters for consideration in awarding compensation 

23. Compensation to be paid annually out of income of gurdwara. 

24. Payment to heirs of person compensated. 

25. Manner into whlch cornpernation is to be paid and recovered if not duly 
paid. 

25-A. Power of eibmal lo pass decree for possession in favour of the conuninees 
of Gurdwara. 

26. Entry or rights of gurdwara in revenue records. 

27. Treatment of property dedicated to a Notified Sikh Gurdwara but under 

management of trustees. 

28. Suits for possession of undisputed property on behalf of Notified Sikh 
Gurdwaras. 

29. Exclussion ofjurishcation of the courts. , 

30. Decisions by courts on certain cIaim in certain circumstances. 
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Sections. 

3 1. Courts not lo-continue certain proceedings pending dccision as lo whether a 
place is or is not a Sikh Gurdwara. 

32. Tran~fer of suirs pending in courts. 

33. Disputes relating to nghrs of ofice-holder afier a year from~~mmencement of 

Act. 

34. Appcal against order of a tribunal. 

35. Court-fees. 

36. No coun ro take cognizance of manner, in which the Stale Government or 
tribunal exercises its powers under the  Act. 

37. Courts not to pass an order or ganr or execute a decree in consist en^ wi$ 

decision of a tribunal. 

PART I1 

CHAPTER IV 

Application of provisions of Part III to Gurdwaras found to be 
Sikh Gurdwaras by Courts other than a Tribunal 

under the provisions of the Act 

38. Recourse to ordinary courts in cases where action has not been taken under 
Part I, with a view to appIicalion of of Part 111 to a gurdwara. 

PART Ill 

Chapter V 

Control o i  Sikh Gurdwaras 

39. Suils for relief claimable by application under this part barred. 

40. Boud, Committees and Commission to be constituted for the purposes of this 
Act. 

4 1. Conwl of Slkb Gurdwaras. 

CHAPTER VI 

The Board 

42. Name of Board. 

43. Composition and constitution of the Board. 

43-A. Constitutian o f  New Board. 

44. Comlituencies for election of members of Board. 

45. Qualifications of electkd members. 

46. Qualifications of nominted members. 

47. Date of Board elections. 

48. Electoral roll. 

49. Qualifications of eleclors. 
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Sections. 

SO. k g h t  10 vote. - 

5 1. Term of membership. 

52. Effect of subsequent disability to serve as member of Board. 

53. Vacancy in Board, how to be filled. 

54. Firs1 meeting of the Board. 

5 5 .  ~nnual  general meeling . 
56. Notice of meebg. 

57. Power of member to call meeting. 

58. Office of Board. 

59. Quorum of Board in general meting. 

60. Chairman at meetings of h e  Board. 

61. Decision of questions before Board. 

62. Office-bearers and executive committee of Board. 

63. Annual election of executive cornmiltee. 

64. Power of executive committee of Board. 

65. Vacancy in executive committee, how to be filled. 

66 .  Member of a committee of management not to be member of executive 
committee of Board. 

67. Resignation of member of executive commine gr  or Board. 

68. Remuneration of members of executive commitlee. 

69. Servanls of the Board; their appoimenr and punishment. 

CHAPTER VIl 

The Judlcial Commission 

70. The Judicial Commission. 

7 1. Appointment of members of he Commission. 

72. Member of the Board or of a committee to resgin if  appointed a member of 

Commission. 

73. Remuneration of members of he Commission. 

74. Officers and servants of the C o m s ~ i o n .  

75. Expenses 10 be shared by Goverruncnt and Board. 

76. Jurisdiction and procedure of Commission. 

77. Coun and oflice of Commission. 

78, Vacancy in Commission. 

79. Removal of member of Comrnissian. 

80. Eleclion of President of ~ o d s s i o n .  

8 1. Settlement of difference of opinion in Cann~ission. 
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- 
Sections. 

82. Costs in proceedings may be made payabIe out of income of Sikh Gurdwara. 

83. Dissolution of Commission. 

84. Decision as to whether a person is or is not a patii. 

CHAPTER VIII 

Committees of Gurdwaras 

85 .  Constitution of committees of management of certain gurdwaras. 

86. Committees of gurdwaras other lhan those specified in section 85. 

8 6 A .  [Omitted]. 

87. Constitution of comminees not specially provided for. 

88. Comtitution of cormnittees : publication of constihtion and effect thereof. 

89,  Election of members. 

90. Qualification for eleclion lo a committee. 

9 1. ~ualificatioa' for nomination to a committee. 

92. Qualifications of electors. 

93. Right to vote. 

94. Period of continuance of committees. 

94-A. ~ncor~oration of committees. 

95. Effect of subsequent disability to seme as member of a committee. 

96. Vacancies in committees olher than those specified in section 85. 

97. [Omitted.] 

98. Committees to meet ar least three times. a year. 

99. Notice of meetings. 

100. Quorum of committee. 

10 1. presidents and Vice-Presidents of committees. 

102. Decisions of questions before committees. 

103. Minutes ro be recorded. 

104. ~ e s i ~ n a t i o n  of presidenr and members of committee. 

104-A. Servants of the Committee, their appoinrment and punishment. 

105. ExcIusion of Board acting as committee from operalion of this chapter. 
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CHAPTER IX 

Finances 
/ 

Sections. 

106. Objects on which the funds of gurdv~an may be spent. 

106-A. Utilization of surplus income. 

107. Annual contribution to Board.\ 

1 08. Formation of General Board Fund. 

108-A. Research h d .  

108-8. Religious Fund. 

10s-C. Research and religious fUnd 10 be governed by the Act. 

109. Funds m f e r r e d  to Board by Shirornani Gurdwara Parbandhak Cornminee. 

1 1  0. Funds held in Rust by the Board for specified purposes. 

I 11. General Trust Fund. 

112. Sepmte h d s  to be rnaintair~ed for each inut. 

1 13. Tmt funds lo be deposited in bank. 

1 1  4. Board to maintain accounts of all trust funds and of General Board Furtd. 

11 5 .  Audit of accounts. . 

11 6 .  Auditor's report. 

117. Board to consider auditor's report. 

1 18. Payrnenl of expenses of audit. 

I 19. Budget of Board. 

120. Accounts to be maintained by committees. 

12 1. Audit of committee's accounts. 

122. Report of audtor. 

123. Budget of committees. 

1 24. .Recovery of con~jbutions. 

CHAPTER X 

Powers and Duties of the Board 

125. Powers and duties or h e  Board generalIy. 

126. [Orrked]. 

1 27. Board m a y  hold and adrmnisler trusts. 

127-A. Collecdon of dues payable ro notified Sikh Gurdwaras lefl in Pakistan. 

127-B. Mode of spending money belonging to notified Sikh Gurdwaras len in 
Pakistan. 
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Sections. 

128. Conbol by Board over executive cornrnihee. 

129. What matters may be discussed by Board in general meeting. 

130. Settling of schemes of adrmnistralion. 

13 1. ExcIwion of Board, acting as a committee born operation of section 130. 

132. Power of Board to make bye-laws. 

CHAPTER XI 

Powers and Duties of Committees 

133. General powers of committees. 

134. Powers of committees to dismiss ofice-holders. 

135. Procedure when hereditary office-holder or minister is dismissed. 

136. Appoinbnent of minister and ofice-holders. 

1 3 7. Registers to be kept lor gurdwaras. 

138. Alienation of inmovable uust property. 

139. Power of committee to make regulaiioni. 

140. Power of committee to nuke regulations for offering at Sikh Gurdwara. 

CHAPTER XI1 

Miscellaneous 

14 1. Salaries OF office-holders to be their property. 

142. Right of interested persons to complain to Commission in respect of 
misfeasance, etc. 

143. Norice ofapplication to be given. 

144. Government not to interfere withgurdw&, except as provided by this Act or 
any other Act. 

144-A. Power to deno~ify or exempt non-historical guardwaras. 

145. Act ofBoardor Commitleenot to be invalidated by informality. 

146. Power of State G o v e m n t  to make rules. 

147. Power ofthe Stale Government to invest with judicial powers officersappointed 

to enquire into conduct of elections. 

148. Language of the Commission. 

148-A. Repeal. 
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CHAPTER XII-A 

Teinporary and Transitional Provisions 

Sections. 

148-B. Additional members of h e  Board constituted under section 43 and Executivc 
Committee constituted undcr section 62. 

148-C. Provisions relating to ihe existing local committees functioning under thc 
Inlerirn Curdwan Board, Patiala. 

148-0. Provisiom as to employees of he  Interim Gurdwara Board, Paliala, and local 
commi~ees funciioning under it. 

148-E. Special provisions regarding the assets and IiabiIiIics of Interim Gurdwarii 
Board, Patiala. 

148-F. Power to remove difficulties. 

CHAPTER XILI 

Electoral Offences . 

149. Prohibition of  public meetings on the Election day. 

150. Disturbances at election meetings. 

15 1 .  Maintenance of secrecy of voting. 

152. Oficer, etc., at elections not to act for candidares or to influence voting. 

153.  Prohbition of cmvassing in or near polling stations. . 

154. Penalty for disorderly conduct in or near polling stations. 

155. Penalty for misconduct at the polling station. 

156. Penalty for illegal hiring or procuring of conveyances at elections. 

157. Breaches of official duty in comection with elections. 

158. Removal of ballot-papers from polling station to be an offence. 

159. OLher offences and penalties therefor. 

160. Prosecution regarding certain oflenres. 

16 1. Amendment of Act V of 1898. 

Schedules 

I. Sikh Gurdwaras. 

II. Institutions not subject lo petition under section 7. 

In. Scale of court fees. 

IV. [Omi fled.] 
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. . 
'THE SlW3 GURDWARAS ACT, 1925. 

PUNJAB ACT VIIl OF 1925 

[Received rhe asst.!z& ofthe Governor -Gerzer-a1 on the 

28th J u b  1925, o~zd was Jrsr 2pu61isl~ed in the 

Prrnjub Gazelce a f the 7th Azrgusr, 1 925.1 

1. For Statement orobjects and Rcasons.sce Punjab Gmeile, 1925, Extraordinary, datcd 

25th April, 1925; for the Repon of the Select Committee, see Purljab Gazette, 1925, 

~r t roord ina~ ,  dated 20th June, 1925, and for proceedings in Council, sec Punjab 
Legislative Council  Dcbates Volume VIIl, pages 1 1  02-21, 1 155 and 

1205-97- 
2 .  See Punjab Gazette, 1925, Pan I ,  pages 494-543. 
3. For Staremmt of Objects and Reasons, SEC Punjab Gazette, 1926, Part V, page 8; for 

report of [he Select Commitleesee Punjab Gaze~te, 1926, Part V, pages 366 1 ; and for 
proceedings in Coucil. see Punjab Legislative Council Debates, Volume IX-A, paga-32- 
33,705-and 861-75. 

4. For Sratcment of Objecls and Reasons, see Punjab Gazette, 1926, Extraordinary page 

67, for proceedings in Coucil, see Punjab Legislarive Counci I Debates, Volume IX-0, 
Page 1590. 

5. For S~atemmr of Objec~s and Re~ons,ree Punjob ~azetre ,  1927, Parl I ,  page 616, and 
for proceedings in Council, see Punjab kgislativc Council Debates, Volume X, pages 
802-03. 

6. For Statcment ol  Objects and Reasons, see Putdab Gazefee, 1930, Part V, pages I I - 
12; for proccedingsin Council, see the Punjab Legislative Council Debata, Volume XVI, 
pages 263-3 15. I t  came into force on the 1st November, 1930, -vide Punjab Government 
(Gurdwaras)notifiation No. 291 4, dated the27h October, 1930, on pagc 1205, o f  Punjab 
Gazctte 1 930, Part I .  

7. For Statement of Objects and Reasons, SPE Punjab Gazette. 1932, Extraordinary, page 
79 and for proceedings in Council, secthc Punjab Legisla~ivc Counci! Debates, Volumc 
XX[I, pages 41 1 ,  472-774. 11 came into force on 1 s[ January, 1933,-iidc Punjab 

Government rlo[ification No. 2695-H. (G--Gurdwaras), datcd 19th Dccembcr, 1932. 
8. For Statcrncmt of Objcct~ and Rcasons, see Punjab Goverr~menl Gazerrc, 1938, Part V, 

Pagc 27; and for proceedings in Assembly sce Punjab hgisiative Assembly Debates, 

Volumc V1, pagcs 223-24. 

4 

:- Whchcr repealed or otherwise 
affected by legislation --- 

' 

Amended, Art 24 of 1925'. 
Amended, Punjab Act 4 of 1926' 

' 

Amended, Punjab Act 13 of 19215~ 

Amended, Puhjab Act I of 19273 

Amended, Punjab Act 3 of 19306 

Amended, Punjab Act 4 of 1932' 

Amended in pan Government of India 
(Adaptation of Indian Laws) Order, 1937 

Amended by Punjab Act 7 of 1938' 

1 

Year 

1925 

2 ,  

No. 

VIlI 

3 

Short title 

The Sikh Gurdwaras 
Act, 1925 
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5. For Statement of Objects and Reasons, see Punjob Governmenr Gazerie, 

Extraordinary. dated 14th April, 1953, pages 480-8 1 ,  and Tor pruceed~ngs in the 
Assembly, see Punjtlb Legislative Assembly Debates, 1953. 

6. For Statement of Objects and Reasons, see Punjah Government Gazerre, 1948, 

Exrraordinaty, dated 24th March 1953, pages 366-67 ; for proceedings in the 

Assembly, see Punjab Legislative Assembly Debales, 1953. Volume I,  pages (24) 
79 to 24(84). 

7. For Statement of Objects and Reasons, scr Punjob Government Guzelrr. 

Extraord~nary, dated 24th March, 1953, page J70 ; for proceedings in Assembly, 
see Punjab 1.egislative Assembly Debates, 1953. Volume I, pages (24) 72-(24) 78. 
This Act shall be deemcd ro have come into force on the 15th of August, 1947. 

4 

Whether repealed or olhenvise 
aficcied by legislation 

-4mended by Punjab Act I. of 194 1'. 
Amended by Punjab Act 1 I of 1926' 
Amended by India(Adaptation of existing 

Indian Laws) Ordcr, I947 
Amended hy East Punjab Act 44 of 1.948) 
Amendcd by thr: Indian Independence 

(Adaplation of Bengal and Punjab Acts) 

Order, 1948, (G.G.O,40) 
Amended by East Punjab Act 32 of 1949' 

Amended by h e  Adaphtion of laws Order, 
1950. 
Amended by the Adaptation of Laws (Third 
Amendment) Order, I95 1. 
Amended by Punjab Act 26 of 1953' 
Arnendedby Punjab Act No. 27 of 1953" 

Amended by Punjab Act No. 25 of 1953' 

I. F'or Statement of Objects and Reasons, see Atnjuh Gazetre 194 :, Extrnodinay, 

page I, and [or proceedings in the Assembly see Punjab Legislative Assembly 
Debates, Volume XV, pages 87-88. 

2. For Statement of Objects and Reasons, see Punjob Girzerte I 943, Exlraorrlinarl: 

. page 82 ; Tor Select Comrmttee, Report, see Punjab Gazerre, 1944, L'xrraordinar)-; 

pages 493-5 13, and for proceedings in the Assembly see Punjab L,egislative 
Assembly Debates, Volume XXII, pages 78-80, 16 1, 8 13-28 and Volume XXIII, 

page 46,307-23. 
3. For Statement of Objects and Reason's, see Enst Punjab Gazetre, 1948, 

Extraordinary, page 622, and for proceedings in the Assembly, see East Punjab 
-Legislative Assembly Debates, Volume 111,1948, pages 203-04 and pages 367dH. 

4, For the Statement of Objects and Reasons. see East Punjab Gazerr~. 1948, 

Ex~uordinary, pages 1 134-36, and for proceedings in rhe Assembly, see East Punjab 
Legislative Assembly Debates, Volume 1V, pages (8) 60-(8) 61. 

3 

- Short title 

The Sikh Gurdwans 
Act, 1925--contd, 

1 

Year 

1925 

2 

So. 

VIll 
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1 .  For Slatemat of Objects and Reasons, see hnjab  Gorvrnmenr Gazerte, Exlraardino~. 

datcd the 23rd February. 1953 ; for prmeedings in Assembly, see Punjab hgislative 
Asscrnbl y, Debates, 1953. 

2. For Staternen t of Objects and Reasons, see Punjab Governmenr Gazette, Erbaoldinaty, 
dated the 17ih April, 1953 ; pagc 564 ; for proceedings in Assembly .we Punjab 
wslat ive  Assmbly Debates, 1953: 

3. Far Statement or Objects and Reasons, see Punjnb Governmenr I;az~tle, Ertraordina~. 

dated h e  10th Sepiernber, i953, pagc 154 1 bb ; for proceedings in Assembly. see 

Punjab Legislative Asscmbly, Debates, 1953. - 

4. For Statement of Objects and Reasons, set! Putljrrb Go vernnlenr Gazetre, Extrtzoidino~, 

.. datedthe26!hFebruar): 1954,pageIlO;TorproceedinginAs~embly,s~ePunjab 
Legislative Assembly, Debares, 1954. 

5. For Sralement o f  Objects and Reaso~n, s e ~  Punjab Gor~rnment Gmerr~. Extwordinay, 

dated the 16th Februaq, 1954 ; page 76 ; for proceedings in Assembly, see Punjab 
Legslative Assembly, Debrtes, 1954. 

6. For Statement of Objecls wd Reasons, sec Punjob liawrnment Gcene, Ex~aorrlinory. 
daled the 1st November, 1954, page 848 ; for proceedings in Assembly, see Punjab 
Legislative Assembly, Debate, 1954. 

7. For Statement of Objects and Reasons, .cw Punjab Government Gazette, Ertranrdinogv. 
dated the 2nd Novcrnber, 1954, page 858, Tor proceedings in Assembly, see P~~njeb 
Legislative Assembly, Debates, 1%4. 

8. For Statement of  Objeas and ~ c a s o n s ,  see ~ u n j = b  Govenrmcnt Ciazetre, fifraordina* 
dated the 22nd May, 1957, page 692, for proceedings in Assembly, set! Punjab 
Legislative Assembly, Debates, 1357. 

9. For Statemenr of Objects wd Reasons, we hnjab Gawmmenr Gazette, extra or din^^. 
Tor proceedings in Assembly, see Punjsb Legislmve Assembly, Debales. 1959. 

10. For Statement of Objccts and Reasons, see Punjab Government Caretle, 

(Ettraordma~l, 1959 ; page 4624 ; dated the 28th March, 1958, page ?25 : for 
pruceediugs in Assmbly, see Punjab Legislative Assembly, Debates, 1959, Volunlc I, 
pages (29) 80-(29) 104. 

I I .  For Stalrrnent ol' Objects and Reas lns. see Punjah Governntenr G o z e r l ~ ,  
(Exlroordinu y), 1960, page 1991 ;jirpmceeding.r in ,4 csembly, .see Pun jab Ltgiilaiive 

Axsemh(y Debur~s, 1 961, Volume I. poxes (7) 1-(71.5. This Acr shnll be deemed 10 have 
come into force on [hr 8th J u n u o ~ .  IQJY. 

I 2 

1925 VII I  The 
Act, 1g25--concld. hnendcd hy Yonjab A,:( 44 ~f 1953' 

Amended by Punjab Act 53 of 1953' 

AmendcG by Punjab Act 5 of J 954' 

Amcodvd by Punjab . k t  11 of 1954' 

Amended by P i j a b  Act 25 of 1 $4g6 

Amend& by Punjab Act 37 o f  ! 954' 
Amended by Punjab Ac; 22 of 19578 

Amendedby Punjab Act 1 of 19.59' 
Amended by Punjab Act 10 of 1959'" 
Amended by Punjab Act 10 of 1961'' 
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Preamble. 

Shon title, 
extenf and 
cornmen- 

cemenl. 

Board. 

An Act to provide for the better administration of 
certain Sikh Gurdrvaras and the inquiries into 

matters connected therewith. 

WHEREAS it-is expedient to provide for the better administtation 
of certain Sikh Gurdwaras and for inquiries into matters and 

settlement of dspbtes wnnected therewith, and whereas the previous 

sanction of the Governor-General has been obtained to thc passing 

of this Act; it is hereby enacted- as 

fo~lows :- 

PART I 

CHAPTER I 

1. (I) This Act may be called the Sikh Gurdwaras Act, 

1925. 

'162) it extends to the territories which, i~nmediately 

before the 1 st November, 1956, were comprised in the States of 
Punjab and Patiala and East Punjab States Union.] ! 

(3) It shall come into force on such2date as the 3[State] 

Government may by notification appoint in this behalf, '[and, in 

the extended terri tones, on the commencement of Sikh Gurdwaras 
(Amendment) Act, 1959 (hereinafter referred to as the Amending 

Act.)]. 

(4) ?he Sikh Gurdwaras and Shrines, Act, 1922, is 6 of 

hereby repealed. - 1922. 

2. In this Act, unless there is anyihing repugnant in the 

subject or context- 

( I )  "Board" means the Board constituted under the 

provisions of part III. 

1. Subsrituttd for the words "It extends to Punjab" by Punjab A a  No. I of 
1959, sectih 2(1). 

2. This Act came into force on [he 1st day o f  November, 1925, see 

notihcationNo. 4288-S, dated 12 th October, 1925, in the PtrnjuL Gnzette. 

1925, Part I, page 7 12. 

3. Substituted for the word "f rovisional" by the Adaptation of t a w s  Order, 
1950. 

4. Added by Punjab Act I of 1959, section Z(2). 
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(2) "Comrnission" means the Judicial Commission constituted Commission. 

under the provisions of Part HI. 

'(3) i / i )  "Committee" means a committee of management Committee. 

constituted under the provisions of Part I l l .  

3[(3-A) "the extended territories" means the territories, which 
immediately before the I st November, 1956, were comprised 
in the State of Patiala and East Punjab States Union ; 1. 

(4)(i) "Ofice" means any ofice by virtue which the holder thereof Office. 

participates in the management or performance of pubIic 
worship in a gurdwara or in the management or performance 

. - of any rituals or ceremonies observed therein and "office- 
holder" means any person who holds an office. 

(ii) "Present office-holder" means a person who, on the Present 

commencement of this Act, 4[ or, in the case of the ex tended Office-holder. 

territories, on the commencement of the Amending Act as 

the case may be,] holds an office. - 

(iii) "Past office-holder" means a person who has been an office- past Office- 

holder but ceased to be an office-hoIder before the holder. 

commencement of this Act '[or, in the case of the extended 
temtories, before the commencement of the Amending Act 

as the case may be]. 

(iv) "Hereditary office" means an ofice the sucession to which Hereditary 

before the first day of January, 1920, 6[or, in the cse of oflice. 

extended territories, before the 1 st day of November, 1956, 
as the case may be], devolved, according to hereditary right 
or by nomination by the office-holder for the time being, 
and "hereditary office-holder" means the holder of a 

hereditary office. 

1. The old clause (3) renumbered as sub-clause (3) (i) by Punjab Act 11 of 1944, 
section 2Ia). 

2. Omitted by Punjab Act 53 of 1953. 

3. Inserted by Punjab Act I of 1959, section 3(1). 

4. Inserted by ibid, section 3(2) (a). 

5. Added by ibid. section 3(2) (b). 

6. Inserted by Punjab Act 1 of 1959, sec~ion 3(2) (c). 
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Prcsen~ (v) "Precsen t hereditary offlce-holder" means a person who 
Ileredilary on the conuncncement of this Act, '[or, in the case of 
ofice-holder. the extended territories, on the commencement of the 

. , 

Amending, Act as the case may be], is a hereditary 
ofice- holder. 

Past hereditary (~i) "Past hereditary office-holder" means a person who 
ofice-holder. has been a hereditary office-holder but ceased to be 

such office-holdei'before the commencement of this 

Act '[or, in the case of the extended tenitones, before 
the commencement of the Amending Act as the case 

may be]. 

Minister. ( ~ i i )  "Minister" means an o fice-holder to whom either 
- saleiy or alongwith others the control of the 

management or performance of public worship in a 

gurdwara and of the rituals and ceremonies, observed 
therein is entrusted : 

Police Station 
area. 

Prescribed. 

Presump~ive 
successor. 

'[Provided that an ofice-holder to whom either solely or 

alongwith others the performance of public worship 
in a Gurdwara and of the rituals and ceremonies 
observed therein is not entrusted directly shall not be 

deemed to be a Minister for the purposes of sections 
134 and 1351. 

(5) "Police Station area" means a local area specified by 
the 4[State] Government under the provisions o €clause 

5 of 
(s) of sub-section (1)  of section 4 o f  the Code o f  
Criminal Procedure, 1898. 

(6) "Prescribed" riieans prescri-bed by the 5[State] 

Govenunent by rules made under this Act. 

(7) "Presumptive successor" where the succession to the 

ofice devolves according to hereditary right; means 
the person next in succession to a hereditary office- 
holder, or where the succession to the office devolves 

1. Insened by Punjab Act 1 of 1959, section 3(2) (a). 

2 .  Added by ibid, section 3(2) (b). 

3. ~ d d e d  by [bid, section 3(2) (b). 

4. Substituted far the word "Provincial" by the Adaptation of Laws Order, 

1950. 

5. Added by ibid, section 3(3). 
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by nomination made by the hereditary office-holder for the 

time being, means my chela so nominated before the first 
day of December, 1924, '[or, in the case of the extended 

territories, before the 1 st -day of November, 1956, as the case 

may be.] 

(8) "Resident" in any place means any person having a fixed Resident. 

place of abode or owning immovable property or cultivating 
land or practising a profession, or carrying on business, or 
personally working for gain, in that place. 

'[(9) "Sikh" means a person who professes the Sikh religion or, Sikh. 

in the case of a deceased person, who professed the Sikh 
religion or was known to be a Sikh during his lifetime. 

If any question arises as to whether any living person is or is 
not a Sikh, he shall be deemed respectively to be or not to be 
a Sikh according as he makes or refuses to make in such 
manner as the '[State] Government may prescribe the 
following declaration:- 

I solemnly affirm that I am a Sikh, that I believe in the Guru 
Granth Sahib, that I believe in the Ten Gurus, and thai I have 

Dootherreiigion.1 . 

"(20) "Arnritdhari Sikh" means and includes every person who 

has taken Khonde-ka-amrit or Kharrda pahul prepared and 
administered according to the tenets of Sikh religion and 
rites at the hands of fivepyaros or 'beloved ones';] 

$[(10-A) 'Sahjdhari Sikh' means a person- 

fi) who performs ceremonies according to Sikh rites ; 

L .  Added by Punjab Act 1 of 1959, section 3 (3). 

2. Clause 9 was substituted by Punjab Act 3 of 1930, section 2. The amendment 

shall be applicable to all claims, petitions and suits in which the recording of 
evidence has not been concllided before the tribunal at Ule commencement of 
this Act,-vide Punjab Act 3 of 1930, section 11. 

3.  Substiruled for [he word "Provincial" by the Adaptation of Laws Order, 1950. 

4. Inserted by Punjab Act i 1 of 1944, section 2(b). 

5. Inserted by Punjab Act t of 1959, seclion 314). 
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(ii) who does not use tobacco or Kutha (Halal meat) in any 

form ; 

(iii) who is not a Patit ; and 

(iv) who can recite Mu1 Manter.]. 

' [ ( ] I )  "Patit" means a person who being a Keshadhari Sikh trims 

or shaves hisbeard or keshas who after taking amrit commits 

any one or more of the four kurahirs]. 

Notified Sikh ' 2[(12) "Notified Sikh Gurdwara" means any gurdwara declared by 
Gurdwara. notification by the 3[State] Government under the provisions 

of this Act to be a Sikh Gurdwara. 

T ~ ~ ~ S U W .  4(13) "Treasury" means a Government Treasury or sub-treasury 
and'includes any bank to which the Government beasury ' 

business has been made over. 

Tribunal. '(14) "Tribunal" means a tribunal constituted under the provisions 

of section 12.1 /) 

S[(15) "Election" means an election to fill a seat or seats in the 
Board or Committee constituted under secti~ns 43,86 or 87. 

(16) "Constituency" means a constituency for the eIection of a 
member or members of the Board or Committee. 

(1 7) "6[Commissioner, Gurdwara Elections]" means the Officer 
appointed by the State Government to perform the duties of 
rhe Elections Commissioner for the purposes of this Act.] 

1. Inserted by Punjab Act 1 I of 1944, section 2(b). 

2. The old clauses 10, 11 and 12, renumbered as 12, 13, and 14 by ibid. 

3. Substituted for the word "Provinciai" by the Adaplation of Laws Order, 1950. I 

4. Theold clauses 10, 1.1 ar,d 12, renumbered& 12,13, and 14 by Punjab Act 11 

of 1944, section 2(b). 

5. Imened by Punjab Act 25 of 1954, section 2. 

6. Substituted for h e  wards "Election Commissioner'' by Punjab Act 22 of 1957, 

section 2 .  

LatestLaws.com



LatestLaws.com

1925 : Pb. Act 8 ] SIKH GURDiVARAS 

CHAPTER LI 

PETIT~ON TO. '[STATE] GOVERNMENT RELATING TO 

GURDWARAS. 

3. (1) Any Sikh or any present office-holder of a gurdwara List OP 

specified in schedule I I[or, added thereto by [he Amending Act, may property of 

forward to the State Government through the appropriate Secretary to 
Gurdwara to 

Government so as to reach the Secretary within ninety days of the 
conmencement of this Act, or, in the case of the extended territories, I, he State 

within one hundred and eighty days of the commencement of the Government. 

Amending Act, as the case may be], a list, signed and verified by himself, 
of a11 rights, titles or interests in immovable properties situated in Punjab 
inclusive of the gurdwara and in all monetary, endowments yielding 
recurring income or profit received in Punj ab which he claims to be1 ong, 

within his knowledge, to the gurdwara; the name of the person in , 

possession of any such right,title or interest, and if any such person is 
insane or a minor, the name of his legal or natural guradian, or if there is 

no such guardian, the name of the person with whom the insane person 
or minor resides or is residing, or if there is no such person, the name of 
the person actually or constructively in possession of such right, title or 
interest on behalf of the insane person or minor, and if  any such right, 
title or interest is alleged to be in possession of the gurdwara through 
any person, the name of such person, shall be stated in the list; and the 
list shall be in such form and shall contain such fixther particulars as 

, , 

may be prescribed. , ,  , 

3[Explanadon.-For the purposes of this section and all other 
succeeding section; the expression "Punjab" shall mean the State of 
Purjab as formed by section 11 of the State Reorganization Act, 1956.1. 

(2) On receiving a list duly forwarded under theprovisions of sub- Declaration of . 
section ( I )  the '[State] Government shall, as soon as may be, pblish a scheduled 

notification declaring Lhat the gurdwm to which it relates is a Sikh gwdWm and 
publication of 

Gurdwara and, aRer the expiry of the period provided in sub-section (I) rewarded 
for fonvarding lists shall, as soon as may be, publish by notification a ,d,, ,b- 

1. Substituted for the word "Provincial" by the Adaptation of Laws Order, 1950. 

2 .  Substituted for h e  words "may forward LO the Stale Govermnt to the appropriate 
Secretary to Goverrunent, so as to reach the Secre~ry within ninety days from 

the cornrnencernent of this Act 1 of 1989, section 4( I). 

3. Added by Punjab Act I of 1959, section 4(2). 
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section (11  in consolidated IiSt in which all rights, titles and interests in any such 
a consoiidated  ropert ties as are described in sub-section ( I )  which have been included 
list. in any list -duly forwarded, shall be included, and shall also cause the 

consolidated list to be published, in such manner as may be prescribed, 

. . 
at the headquarters of the district and of the tahsil and in the revenue 

.' estate where the gurdwara is situated, and at the headquarters of every 

district and of every tahsil an3 in every revenue estate in which any of 
the immovable properties mentioned in the consolidated list is situated 
and shall also give such other notice thereof as may be prescribed. 

Notices of (3) T h e  '[State] Government shaIl also, as soon as may be, 
claims to send by registered post a notice of the claiin to any right, title or interest 
property entered 
in the included in the consolidated list to each of the persons named therein as 

ct>nsoli&led tist being in possession of such right, title or interest either onhis own behaIf 
to be sent lo or on behalf of an insane person or minor or on behalf of the gurdwara, 
Persons shown provided that no such notice need be sent if the person named as being 
as in possession. in possession is the person who fonvarded the list in which the right, the 

title or interest was claimed. 

Effect of (4) The pubIication of a declaration and of a consoIidated list I 

publicationof undertheprovisions~fsub-section(2)shaIIbeconc~usiveproofthatthe 

declaration and provisions of sub-sections (1). (2) and (3) with respect to such publication 
consolidaied 
list under wb- have been duly complied with and that the gurdwara is a Sikh Gurdwara, 

section (2). and the provisions of Part III shall apply to such gurdwara with effect 
from the date of the publication of the notification declaring it to be a 

Sikh Gurdwara. 

Effect of 4. Ifin'respect of any gurdwara specified in schedule I no list has 
omission to been forwarded under the provisions of sub-section ( I )  of section 3, the 
fonvard a '[State] Government shall, after the expiry of ninety days from the 
list under 
section 3. 

commencement of this Act, I[or, in the case of the extended territories, 
afler the expiry of one hundred and eighty days from the commencement 
of the Amending Act, as the case may be], declare by notification that 
such gurdwara shall be deemed to be excIuded from specification in 
schedule I.  

1 .  Substituted for the word "Provincial" by Lhe Adaptation of Laws Order, 1950. 

2 .  Inserted by Punjab Act 1 of 1950, section 5 .  
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5. (1) Any person may fonvard to the '[State] Govemment Pelitions of 

through the ?[appropriate Secretary to ~ovem-men[] so as to reach claim to 

thesecretary within ninety days 3[or, in the case of the extended ? p e q  
included in a 

territories, within one hundred and eighty days] from the date of consolidated 

the publication by noli fication of the consolidated list under the list, 

provisions of sub-section (2) of section 3, a petition claiming a 

right, title or interest in any property included in such consolidated 
list except a right, title or interest in the gurdwara iiself. 

(2) A petition forwarded under the provisions of sub- si-gsnd 

s of section ( I )  shall be signed and verified by the person fonvarding it verification of 

1908. in the manner provided in the Code of Civil Procedure, 1908, for pelitiom under 

the signing and verification of plaints, and shall specify the nature sub-section (1). 

of the right, title or interest claimed and the grounds of the claim. 

(3) The '[State] Govemment shd, as soon as may be, Notification of 

after the expiry of the period for making a claim under the P ~ P W  not 

pmvisions of sub-swtion (I) publish a notification specifying the mder 
sub-section (1) 

rights, titles or interests in any properties in respect of which no rod 
of 

such claim has been made; and the publication of the notification ,,,h 

shall be conclusive proof of the fact that no such claim was made notification. 

in respKt of any right, title or interest specified in the notification. 

6.  (1) Any past or present hereditary office-holder of a Claim for 

gurdwara in respect of which a notification has been published compensation 

under the provisions of sub-section (Z) of section 3 declaring it to by a hereditary 
ofice-holder 

be a Sikh Gurdwara or a presumptive successor of such office- ofa Noritied 

holder may forward to the 'IS tate] Govemment through the Gurdwara 
][appropriate Secretary to Government] so as to reach the Secretary or his 

within ninety days from the date of the publication of such presumptive 

notificztion a petition claiming to be awarded compensation on SUcCeSSOL 

the grounds that such office-holder has been unlawfully removed 
from his office after the first day of January, 1920, d [ ~ r ,  in the case 

of the extended territories, after the 1 st day of November, 1956, as 
the case may be,] and before the date of the publication of the 

I .  Substituted for the word "Provincial" by the Adaptation of Laws Order, 1950. 

2. Substituted for the words "Secretary to Government, Transferred Deparlments." 
by the Govemment of India (Adaptation of Indian Laws) Order, 1937. 

3. Inserted by Punjab Act 1 of 1959, section 6. 

4. Inserted by ibid, sec~ion 7. 
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notification , and that such office-holder or his presumptive 
successor has suffered or will suffer pecuniary loss in consequence 

of the gurdwara having been decked  to be a Sikh Gurdwma: ' 

Signinsand (2) A petilion fonvarded under the provisions of sub- 
verifjcation af section ( I )  shall be signed and verified by the person fonvarding it s of 
petitions undcr 
sub-scction (1). 

in the manner provided in the Code of Civil Procedure, 1908, for 19084 

the signing and verification of plaints. 

Petilion to 7. (1) Any fib or more Sikh worshippers of a gurdwara, 
have a each of whom is more than twenty-one years of age and was on 
gurdwara 
declared a Slkh 

the commrmcement of this ~ c t  '[or, in the case of the extended 

G d w a r a ,  territories horn the wrnrnencment of the Amending Act] a resident 
in h e  police station area in which the gurdwara is situated, may 
forward to the 2[State] Govemment, through the '[appropriate 

Secretary to the Government] so as to reach the Secretary within 
one year from the cominencernent of this Act ar within such further 
period as the =[State] Govemment may by notification fix for this 
purpose, a petition praying to have the gurdwara declared to be a 
Sikh Gurdwara: 

Provided that the I[State] Government may in respect of any 
I 

such gurdwara declare by notification that a petitibn shall be 

deemed to be duly forwarded whether the petitioners were or were 
not on the commencement of this Act 4[or, in the case of the extended 
territories, on the commencement of the Amending Act, as the 

case may be,] residents in the police station area in which such 
gurdwara is situated, and shaIl thereafter deal with any petition 

that may be otherwise duly fonvarded in respect of any such 
gurdwara as if the petition had been duly fonvarded by petitioners 
who were such residents: 

Provided further thar no such petition shall be entertained in 
respect of any institution specified in schedule I or schedule I1 
rinless the institution is deemed to be excluded from specification 

in schedule I under the provisions of section 4. I 

1. Inserted by Punjab Act 1 of 1959, section 8(a). 

2. Substihted for the word "Provincial" by thr Adaptation of Laws Order, 1950. 

3. Substituted for the words "Secretary to Govenunent, Transferred Depamnents," 
by the Govemment of India (Adaptation of Indian Laws) Order, 1937. 

4. Inserted by Punjab Act 1 or 1959, section 8(b). 
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(2) A petition forwarded under the provisions of sub-section Lisr of 

( I )  shall state the name of the gurdwara to which it relates and of the Property 

district, tahsil and revenue estate in which it is situated, and shall be claimed for the 

yrdwara and 
accompanied by a list, verified and signed by the petitioners, of all rights, ,fFnom in 

titles or interests in immovable properties situated in Punjab inclusive of possession 

the gurdwara and in a11 monetary endowments yieIding recurring income thereof to 

or profit received in Punjab, which the petitioners claim to belong within a 

their knowledge to the gurdwara; h e  namc of the persons in possession p e l o n  mdda 
sub-section ( I ) .  

of any such right; title or interest, and if any such persons is insane or a 

minor, the name of his legal or natural guardian,or if there is no such 
guardian, the name of the person with whom the insane person or minor 
resides or is residing, or if there is no such person, the name of the person 
actually or constructively in possession of such right, title or interest on 
behalf of the insane person or minor, and if any such right, title or interest 
is alleged io be in possession of the gurdwara through any person the 

n h e  of such person shall be stated in the list; and the petition and the 
list shall be in such form and shall contain such further pyticufars as may 
be prescribed. 

(3) On receiving a petition duly signed and forwarded under Publicadon (11 

the provisions of sub-sections {I) the 3[State] Government shall as soon pc'a~nmd list 

as may be, publish i t  along with the accompanying list, by notification received under 
subsection ( I )  

and shall cause it and the list to be published, in stch manner as may be and (2 )  

prescribed, at the headquarten of the district and of the tahsil and in the 

rcvenue estate in which the gurdwara is situated, and at the headquarters 
of every district and of every tahsil and in every revenue estate in which 

any of the immovable properties mentioned in the list is situated and 
shall also give such other notice thereof as may be prescribed: 

'[Provided that such petition may be withdrawn by notice to be 

forwarded by the Board so as to reach the 2[appropriate Secretary to 

Government,] at any time before publication, and on such withdrawal'it 

shall be deemed as if no peti lion had been forwarded under the provisions 

of sub-section ( I ) ] .  

1 .  Proviso added by Pmjab Act 4 of 1932, section 2. It came into force on 1st 

January, 1933,-vide Punjab Government notification No. 2695 (HAG./ 
G u r d m ) ,  dated 19th December, 1932. 

2. Substiruted for the words "Secretary to Government, Punja b Transferred 
Departments," by the Government of lndia (Adaptation of Indian Laws) Order, 
1937. 

3. Substituted for the word "Provincial" by [he Adaptation of Laws Ord:r, 1950. 
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Norice of claims (4) Tlie 2[Srate] Govement  shall also as soon as may be, send 
to property ro be 

sent to persons 
by registered post a notice of the claim lo any right, title or interest 

shown in the list included in- the list to each of the persons named therein as being in 
as in possession. possession of such right, title or interest either on his own behalf or on 

behalf of an insane person or minor or on behalf of the gurdwara : 

Provided that no such notice need be sent if the person named as 

being in possession is a persor?who joined in forwarding the list. 

EfEec~ of (5) The publication of a notification under the provisions of 
publ1catian of sub-section (3) shall be conclusive proof that the provisions of sub- 

and list sections {I),  (2). (3) and (4) have been duly complied with. 
under sub- 
section (3). 

Petition to 

have it 

declared that a 

place asserted 

to be a Sikh 
Gurdwara is- 

not such a 

gurdwara. 

8. When anotification has beenpublished undertheprovisionsof 
sub-section (3) of section 7 in respect of any gurdwara, any hereditary 
office-holder or any twenty or more worshippers of the gurdwara, each 

of whom is more than twenty-one years of age and was on the 
commencement of this Act ![or, in the case of the extended territories, 
on the Commencement of the Amending Act, az the case may be,] a 

resident of a police station area in' which the gurdwara is situaled may j 

forward to the '[State] Government, through the '[appropriate Secretary 

to Government], so as to reach the Secretary within ninep:days from the 
date of the publication of the notification,a petition signed and verified 
by the petitioner, or petitioners, as the case may be, claiming that the 
gurdwara is not a Sikh Gurdwara, and may in such petition make a further 
claim that any hereditary ofice-holder or any person who would have 

succeeded to such office-holder under the system of management 
prevailing before the first day of January, 1920, 4[~r,  in the case of the 
extended territories, before the 1st day of November, 1956, as the case 

may be,] may be restored to office on the grounds that such gurdwara is 
not a Sikh Gurdwara and that such office-holder ceased 10 be an ofice- 
holder after that day ; 

1. Inserted by Punjab Acl 1 of 1959, section 9(a). 

2. Substituted for the word "Provincial" by the Adaptalion or Laws Order, 1950. 

3 .  Substituted for the words "Secretary to Govemment, Transferred Departments," 
by the Government of India (Adaptation of Indian Laws) Order, 1937. 

4. Inserted by Punjab Acr 1 of 1959, section 9(b). 
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Provided that the z[Statc] Government may in respect of any 

such Gurdwara declare by notification that a petition or twenty or 
more worshippers -of such gurdwara shall be deemed to be duly 
forwarded whether the petitioners were or were not on the 
commencement 'of this Act '[or, in the case of the extended 
territories, on the commencement of the Amending Act, as the 

case may be,] residents in the police station area in which such 
gurdwara is situated, and shall thereafter deal with any peti~ion 

that may be otherwise duly fonvarded in respect of any such 
gurdwara as if the petition had been duly forwarded by peti tjoners 
who were such residents. 

9. (1) If no petition has been presented in accordance with ~irect  of 

the provisions of section 8 in respect of a gurdwara to which a omission lo 

notification published under the pr&ions of sub-section (3) of Went a 
petition section 7 relates, the2[State] Government shall, after the expiration uoder 

of ninety days from the date of such notification, publish a ,,,~,, 8, 
notification declaring the gurdwara to be a Sikh Gurdwara. 

(2) The publication of a notification under the provisions Effect of 

of sub-section ( I )  shall be conclusive proof that the gurdwara is a publicalion of 

Sikh Gurdwara, and the provisions of Part III shall apply to the a nO1ificalion 
under sub- 

gurdwara with effect from the date of the publication of the xclion(l). 

notification. 

10. (1) Any person may forward to the *[State] Government Petition of 

through the 3[appropriate Secretary to Government], so as to reach lo 

property the Secretary within ninety days From the date of publication of a . 
lncluded in a 

notification under the provisions of sub-section (3) of sec tion 7, a p&lished 
petition claiming a right, title or interest in any property included under sub- 

in the list so published. section (3) of 

section 7 .  

(2) A petition forwarded under the provisions of sub-section Signing and 

(I) shall be signed and verified by the person forwarding it in the of 
petitions under 

, 5 of manner provided by the Code of Civil Procedure, 1908, for the 
ion 

1908- signing and verification of plaints, and shall specify the nature of 
the right, title or interest claimed and the grounds of the cIaim. 

1 .  Inserted by Punjab Act 1 of 1959, section 9{b). 

2. Substituted;*for the word "Provincial" by the Adaptation or Laws 
Order, 1950. 

3. Substituted for the words "Secrerary lo Government, Transferred Departments," 
by the Government of India (Adaptation of Indian Laws) Order, 1937. 
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Notificalion of (3) The f[State] Government shall, as soon as may be, 
P M p e q  after the expiry of the period for making a claim under the 
claimed under 

sub-section ( I )  
provisions of sib-section (1) publish notification, specifying the 

and eae'ecr of , rights, titles or interest in any properties in respect of which no 

such such claim has been made, and the notification shall be conclusive 
notification. of the fact that no such claim was made in respect of any 

right, title or interest specified in the notification. 

Claim for 
compensation 

by a hereditary 
office-holder of 
gur dw ar a 

notified under 

section 7 or his 
presumptive 
successor. 

11. ( I )  Any past or pr&scnt hereditary office-holder of a 
gurdwara in repect of which a notification has been published under 

the provisions of sub-section (3) of section 7 or a presumptive 
successor of such office-holder may forward to the '[State] 

Government through the 2[appropriate Secretary to Government], 
so as to reach the Secrettary within ninety days from the date of 
such publication, a petition claiming to be awarded compensation 
on the grounds that such office-hdder has been unlawfuIlyremoved 
horn his office after the first day of January, 1920, 3[or, in the case 

of the extended territories, after the 1 st day of November, 1956, as 
the case may be], and before the date of such publication; and that 
such office-holder or his presumptive successor has suffered or 

will suffer pecuniary loss if the-gurdwara is declared to be a Sikh 
I -  

Gurdwara. 

Signing and (2) A petition forwarded under the provisions of sub- 
verification of section ( I ) ,  shall be signed and verified by the person forwarding 

perinom under it in the manner provided inthe Code of Civil Procedure, 1908, 
sub-section ( 1 ) .  

for the signing and verification of plaints. 

CHAPTER ILI 

APPOINTMENT OF AND PROCEEDINGS BEFORE A TRIBUNAL. 
Constitution and 12. (1) For the purpose of deciding claims made in 5 of 
procedure of accordance with the provisions of this Act the [State] Government 1908. 
tibunal for 
purposes of the 

may from time to time by notification direct the constitution of a 

A C ~ .  tribunal or more tribunals than one and may in like manner direct 
the dissolution of such tribunal or tribunals. 

I; Substituted for the word "Provincial" by the Adaptaticil of Laws Order, 
1950. 

2. Substiruled for the words "Secretary to Government, Transferred Depamenrs," 
by t!e Govemment of India (Adaplation of Indian Laws) Order, 1937. 

3. Inserted by Punjab Act 1 o f  1959. section 10. 
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(2) A tribunal shaIl consist of a president I[* * *] and 
- two other members appointed by notifications by the 2[State] 

/' 

Government. - 

(3) The president of a tribunal shall be '[a person who is 
or has been] a Judge of the High Court and each other member 

shall be- 

(d a District Judge or a Subordinate Judge of the 
first class; or 

(it) a barrister of not less than ten years' standing; or 

(iii) a person who has been a pleader of any Court 
4[or any Court which is a High Court within the 
meaning of clause (24) of section 3 of the General 

CIauses Act, 18971, for an aggregate period of 

not Iess than ten years. 

(4) The members of a tribunal while they continue as 

such, shall be paid by the 2[State] Government such remuneration 

45 as may from time to time be fixed by the Z[State] Government 
* * * * *] and shall be deemed to be public servants within the of [ 

1860, meaning of section 21 of the Indian Penal Code. 

6[(5)* * * * * .  I 
(6) Whenever a vacancy occurs in a tribunal by 

rea*son of the removal, resignation or death of a rnehber, 

1. The words "appointed by notification by the Governor-General in Council" 
whlch were inserted by the Sikh Gurdwaras (Supplementary) Act, 1925 (24 of 
1925), in section 3(a), were omitted by h e  Government of India (Adaptation 

of Indian Laws) Order, 1937. 

2. Substituted for the wofd "~rovincial" by the Adaplation of Laws Order, 

1950. 

3. lnsefled by Punjab Act I of 1959, section 11. 

4. Inserted by Punjab Act 13 of 1926, section 2. This amendment has been 
given remspective effect by Punjab Act 13 of 1926, section 3, which reads as 

follows :- 

"3. The amendments made in the said Act by section 2 shall have effect as if 
they had been made on h e  1st day of November, 1925." 

5. The words "or in the case of the president by the Governor-General in Council" 
inserted by section 3 (b) of Act 24 of 1925 were omitted by the Govemrnenl o f  
India (Adaptation of Indian Laws) Order, 1937. 

6. Sub-section (5) was omitted by the Government of India (Adaptation of Indian 
Laws) Order, 1937. 
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* * * * * * ] z[StdteJ Government shall by notification appoint [ 
.? person qualified within the meaning of sub-section (3) to fil l  the 
vacancy. - 

(7) A change in the membership of a tribunal under the 

provisions -of 3[* * * * ] sub-section (6) shall not invalidate any 
previous or subsequent proceedings in any matter pending before 
it, nor shall it be necessary for a tribunal on account of such change 
to re-cormnence any enquiry into any matter pending before it for 

disposal. 

(8) The ?[State] Government may fiom time to time 

appoint such officers and servants as it may deem to be necessary 
for the due performance of its duties by a tribunal; and the officers 
and servants so appointed shall, while they continue as such, be 5 of 

deemed to be public servants within the meaning of section 21 of 1898. 

the Indian Penal Code. 

(9) A tribunal, for the purpose of deciding any matter 
that it is empowered to decide under the provisions of this Act, 
shall have the same powers as are vested in a court by the Code of 
Civil Procedure, 1 908, and shall have jurisdiction, unlimited as 45 )- 

of regards value, throughout dPu nj ab, and shall have no jurisdiction 
1860. 

over any proceedings other than is expressly vested in it by tbis 

Act. ' 

(10) Save as otherwise provided in this Act a decree or 
order of a tribunal shall be executed or otherwise given effect to 
by the district court of the district in which the gurdwara in 

connection with which the decree or order was passed is situated 
or by the district court to which the tribunal directs that any decree 

or order shall be sent for this purpose, as if the decree or order had 
been a decree or order by such court. 

I .  The words "the Governor-General in Council where the vacancy occurs in thc 
office of president and in any other case" inserted by seclion 3(d) o f  the Act 24 
of 1925, were omitted by the Government of1ndia(kdapta1ion of Indian Laws) 
Order, 1937. 

h 

2. Substituted for the word "Provincial" by the Adaptation o F h w s  Order, 1950. 

3. The words, bmckets and figure "subsection ( 5 )  or" omitted by East Punjab Act 
44 or  1948, section 2. 

4. Subsrituted by Adaptation of Laws Order, 1950, for "East Punjab"-which had 
been substituled for '?he Punjab" by G.G.O. 40 of 1948. 
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(11) The proceedings of a tribunal shall so far as may 
be, and subject to the provisions of this Act, be conducted in 
accordance with theprovisions of the Code of Civil Procedure, 

1908' 1908. 

(12) Fmore~bunalsthanoneareconstituted,ihel[State] 

Government may by notification dirsc t which tribunal may entertain 
petitions relating to a particuIar gurdwara or gurdwaras situated in 
any specified area and may at any time transfer any proceedings 
from one tribunal to another as it may deem proper. 

13. (1) No proceedings shall be taken by a tribunal udess at Procedure on 

least two members are present, provided that notices and summons difference of 

may be issued by the president or a member nominated by the o~inioo- 

president for this purpose. 

(2) In case of a difference of opinion between the 
members of a tribunal, the opinion of the majority shall prevaiI; 
provided that if only two members are present of whom one is the 
  resident, and if they are not in agreement, the opinion of the 
  resident shall prevail; and if the president be not present, and the 

two remaining members are not agreed, the question in dispute 
shall be kept pending until the next meeting ofthe tribunal at which 
the president is present: the opinion of the majority, or of the 

president when only two members are present, shall be deemed to 

be the opinion of the tribunal. 

14. (1) The '[State] Government shall forward to a tribunal Tribunal to 

a11 petitions received by it under the provisions of sections 5,6, 8, dkpose of 

10 or 11, and the tribunal shall dispose of such petitions by order petitiom under 
sections 5,6,8, 

in accordance'with the provisions of this Act. 
10 and 11. 

(2) The forwarding of the petitions shall be conclusive 
proof that the petitions were received by the '[State] Government 

within the time prescribed in sections 5,6,8, 10 or l 1 as the case 

may be, and in the case of a petition fonvarded by worshippers of 
a gurdwara under the provisions of section 8, shall be conclusive 
proof that the provisions of section 8 with respect to such 
worshippers were duly complied with. 

1 .  Substituted for the word "Provincial" by the Adaptation of Laws Order, 
1950. 
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Power of 

tribunal to join 
parties and 
award costs. , 

Issue as to 

whether a 

- gurdwara is a 

Sikh Gurdwara 
ro be decided 
first and Ilow 
issue is to be 
decided. - 

15. (1) In disposing of any matter in which it has jurisdiction 

a tribunal may order any dispute arising therefrom to be dealt with 
in one proceeding separately or more such disputes than one to be 

dealt with in one proceeding, and may, by public advertisement or 
.' 

othenvise, enquire if any person desires to be made a party to any h 

proceeding, and may join in any proceeding any person whom it 
considers ought to be made a party thereto. 

(2) The t r i b w l  may order any person to subrni t within 
a fixed time a statement in writing setting forth the nature of his 

claim or objection and the grounds thereof. 

(3) If any person fails to comply with an order passed 
under the provisions of sub-section (2) and duIy notified to him, 
the tribunal may decide the matter in dispute against him, provided 
h a t  the tribunal may at any time extend the time fmed by its order 
for the submission of the statement if the person satisfies it that he 
had sufficient cause for not submitting the statement within the 

time fixed. 

(4) A tribunal may pass any such order as to costs of a 5 

proceeding as a court might pass-under the provisions of the Code 1908- 

of Civil Procedure, 1908. } 

16. ( I )  Notwithstanding anydung contained in any other law 
in force, if in any proceeding berore a tribunal it is disputed that a ' 

gurdwarashould or should not be declared to be a Sikh Gurdwara, 
the tribunal shaII, before enquiring into any other matter in dispute 
relating to the said gurdwara, decide whether it should or should 
not be declared a Sikh Gurdwara in accordance with the provisions 
of sub-section (2). 

(2) If the tribunal finds that the gurdwara- 

(i) was established by, or in memory of any of the, 
Ten Sikh Gums, or in commemoration of any 
incident in the life of any of the Ten Sikh Gurus 
and '[was] used for public worship by Sikhs, 
'[before and at the time of the presentation of 
the petition under sub-section ( 1 )  of section 71 ; 

' or 
1 .  Substituted For the word "is" by Punjab Act 3 of 1930, section 3Ci). 

2. Inserted by Punjab Act 3 of 1930, section 3(ii). The arnendmenr shall be 

applicable to all claims, petitions and suils, in which the recording of evidence 

has not been concluded before the tribunal at the commencement of this Act,- 

vide Punjab Act 3 of 1930, sec~ion 1 I ( i ) .  
. , 

LatestLaws.com



LatestLaws.com

1935 : Pb. Act 8 1 SIKH GURDWU 4 1 

(ii) olving to some tradition connected with one of the Ten 

Sikh Gurus, '[was] used for public worship 
predominantly by Sikhs, 2[before and at the tirne of 
the presentation of the petition under sub-section (1) 
of section 71 ; or 

(iii) was established for use by Sikhs for the purpose of 
public worship and '[was used for such worship by 
Sikhs, 2[before and at,thc time of the presentation of 
the petition under sub-section (1) of section 71 ; or 

(iv) was established in memory of a Sikh martyr, saint or 

historical person and [was used for public worship by 
Sikhs, I[before and at the tirne of the presentation of 
the petition under sub-section (1) of section 71 ; or 

(v) owing to some incident connected with the Sikh 
religion '[was] used for public warship predominantly 
by Sikhs, 2pefore and at the -time of the presentation 
of the petition under sub-section (I) of section 71 ; 

the tribunal shall decide that it should be declared to be a Sikh Gurdwara, 
and record an order accordingly. 

(3) Where the hibunal finds that a gurdwara should not be 

declared to be a Sikh Gurdwara, it shall record its finding in an order, 

and, subject to the h d i n g  of the High Court on appeal, it shall cease to 
have jurisdiction in all matters concerning such gurdwara, provided that, 

if a claim has been made in accordance with the provisions of section 8 
praying for the restoration to ofice of a hereditary office-holder or person 
who w 6 l d  have sncceeded such. office-holder under the system of 
management prevaiIing before the first day of January, I 920 3[or, in the 

case of the e x t d e d  terri tones, beforc the Grst day of November, 19561, 
the tribunal shall, notwithstanding such finding, continue to have 

1. Substiruled for the word "is" by Punjab Act 3 of 1930, section 3(i). 

2. ~ o s e f l c d ,  by Punjab Act 3 of 1930, section 3(ii). The amendmen1 shall be 
applicable to all claims. petitions and suits in whch the recording of evidcnce 
has no1 been concluded before the miunal at the commwccment of the Act,-- 
'vide Punjab A C ~  3 of 1930, section I l(i). - 

3. Imerled by Punjab Act I of 1959, section 12. , 
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jurisdiction in all matters relating to such claim; and if the tribunal 
finds it proved that such.ofice-holder ceased to be an office-holder 
on or after the first day of January, 1920, [[or, in the case of the 
extended territories, after the first day of November, 19561, it may 
by order direct that such office-holder or person who would have 
sc succeeded be restored to ofice. 

.ification of 17. When a tribunal has, under the provisions of sub-section 
h Gurdwara (2) of section 16, recorded a finding that a gurdwara should be 
'"dingof declaredtobeaSikhGusdwara,andnoappealhasbeeninstitzrted 
unal. 

against such finding within thc period prescri'ocd by section 34; or 
when an appeal has been instituted and dismissed; or when in an 
appeal against a finding that a g ~ d w a r a  sllould not be declared to 

be a Sikh Gurdwara the High Court finds that it should be so 
declared, the tribunal or the High Court, as the case may be, shall 
inform the 2[S t ate] Government through the 3[appropriate Secretary 
to Government], accordingly, and the 2[State] Government shall, 
as soon as may be, publish a notification declaring such gurdwara 
to be a Sikh Gurdwara, and the provisions of Part III shall apply 
thereto with effect from the date of the publication of such 
notification. 

sumption in 18. (1/ In any proceedings before a tribunal, if any past or 
of a present office-holder denies that a right, title or interest recorded, 

in his name or in that of any person through whom he claims, in a 
rdwara on 

of of certain record of rights, or in an annual record, prepared in accordance 

ts when a with the provisions of the Punjab Land Revenue Act, 1 887, and 
m 10 cIaimed to belong to a Notified Sikh Gurdwara, does so belong, 
Pew is  and claims such right, title or interest to belong to himself, there 
je by an shall, notwi tbstandiog anything contained in section 44 of the said 1 7 
ce-holder. 

Act, be a presumption that such right, title or interest beIongs to of 
the gurdwara upon proof of any of the following facts, namely- 1887. 

(a) an entry of the right, title or interest made before 
the first day of January, 1920 '[or, in the case of 
the extended territories, before the 1st day of 
November, 1956, as the case may be,] in a record- 

I .  Inscrtcd by Punjab'Act 1 of 1959, section 12. 

2. Substituted Tor the word "Provincial" by the Adap~ation of Laws Order, 1950. 
3. Substituted for thc words "Secrejaiy to Gavcnunent, Transferred Depamnenb," 

by the Govermncnt of India (Adap!atiali o f  Indian I.aws) Order, 1937. 
4. Inscncd by Punjab Act 1 of 1959, scclion 13(a). 
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of -rights, prepared at the h e  of a general assessment 
of the land revenue, in the name of the gurdwara or in 
the name of the holder of an office pertaining to the 
gurdwara as such, and not by name; 

fa) an assignmen( of the land revenue of, or of the proprietary 

right in, land at any time for the service or maintenance 

of the gurdwara notwithstanding that the assignment 
maybe or may have been in the name of an office-holder, 
where the right claimed is an assignment of the land 
rcvcnuc ~ f ,  or af thc proprietary riglt in, the I a d ,  as :he 
case may be; 

(c) the dismissal or removal of an office-holder before the 
first day of January, 1920, '[or, in the case ofthe extended 

territories, before the I st day of November, 19 56, as the 
case may be,] and the consequent transfer of the right, 
title or interest in question to his successor in office; 

(d) the expenditure of the whole or part of the income derived 
from the right, title or interest in question ordinarily on 

the service or maintenance of the gurdwara; 

(el the acquisition of the right, title or interest in question 

from funds proved to have belonged to the gurdwara; 

&I the submission by the office-holder or any of his 
predecessors in office of accounts relating to the income 
from the right, title or interest in question to the . 

worihippers or to managing body; 

(gl the devolution of the succession to the right, title or 

interest in question from an office-holder to the successor 
in ofice a s  such on hvo or more consecutive occasions; 

@I) any other fact which shows that the sight, title or interest 
in question was at any time of the nature of a trust 

pertaining to the gurdwara or was purchased from funds 
of the nature of trust hnds  perlaining to the gurdwara. 

1 .  lnserted by Punjab Act 1 of 1959, section 13(a). 
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(2) The provisions of sub-section ( I )  shall also apply to 
a claim to a right, title or interest made by any person deriving title 
subsequent to the first day of January, 1920, '[or, in the case of the 

extended territories, subsequent to the first day of November, 1956, 
as the case may be, ] fiom a pad or present office-holder. 

Adjudication by 19. Where a change in the system of management of a 
h b - l u ~ o n  Notified Sikh Gurdwara has occurred on or after the first day of 
agreements January, 1920, 2[or, in the case of tl-@'kxt&ded, territories on or 
made between 
office-holder afler the first day of November, 19561, and as a consequence of, or 

pmans in c o ~ e c  tion with, such change-it is alleged that an agreement has 

acting on behalf been made between any person' who was ah of£ice-holder, under 
of a Sikh the former system of management on the one side, and the Sikh 
Gurdwara. worshippers of the gurdwara or a person or, body acting on their 

behalf on the other side, any person who claims any right, title or 

interest by virtue of such agreement or any present office-holder 
fiom the date of the publication of the notification declaring such 
gurdwara to be a Sikh Gurdwara, present a petition to a tribunal 
praying that the agreement be considered, and the bibunal shall 

make an enquiry, and if it finds that a valid agreement was made, it 16 
of shall, notwithstanding a n w g  contained in the Indian Registration 
1908. 

Act, 1908,or the Indian Stamp Act, 1899, pass such orders as may II of 

be necessary to give effect to the agreement, and may by such 1899. 
orders create a charge on the property or income of the gurdwara. 

Claim for 20. Any hereditary o fice-holder of a No ti fied S~kh Gurdwara 
coqcnsation who, within twelve months afier the date of the publication of a 
by a hereditay 
office-holder notification declaring the gurdwara to be a Sikh Gurdwara, has 

who has resigned office, or bccn rcmovcd from officc othenvisc than in 

rcsigncd or accordance with the provisions of section 134 or under the 
d i s n i i ~ ~ ~ d .  provisions of seciion 142 or a presump,tive successor of such office- 

holder, may within ninety days from the date &he resignation or 

removal, as the case may be, of such office-holdei- ., .-. pr,sent : , . , a petition 
to a hihunal claimins tn be awarded c&npensa~ic?n on the grnund 

that he has suffered or will suffer pecuniary Ioss owing to a change 

in the management of' the gurdwara, and the .. Lribunal .. I may; 
nohvitllstanding the fact that such oEce-holder . ,  has vo1ur.tarily 
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resigned; order compensation to be paid in accordance with the provisions 
of this Act, as if such office-holder had been unlawfully removed from 
his office. 

21. When a notification has been published under the provisions mim for 

of this Act declaring a gurdwara to he Sikh Gurdwara, any person claiming compensation 

that the right to nominate an office-holder thereof was vested in him at by penon 
c!!:,+g right to 

the date of the publication, or before the first day of January, 1920 '[or, 

in the case of the extended territories, before the first day of November, ofice-holder of 

19561, may, with in ninety days from the date of the publication, present a N o ~ e d  Sikh 

a petition to a tribunal claiming to be a~aided compensation on tte ground G ~ d w a = .  

that he has suffered pecuniary loss owing to a change effected after the 
first day of January, 1920 '[or, in the case of the extended renitories, 
afier the first day of November, 19561, in the system of management of 
such gurdwara, or that he will suffer pecuniary loss in consequence of 
the gurdwara being declared to be a Sikh Gurdwara; and the tribunal 
may order compensation to be paid to him in the same manner as to an 
office-holder under the provisions of this Act. 

22: In deciding claims for compensation made under the provisions Matters for 

of sections 6 , l l  or 20, a tribunal- consideration 
in awarding 

(1) may among other matters rakc into considention- compeosa tion. 

(i) the past conduct of the claimant; 

(ii) the improvements to the property of the gurdwara 
effected by the claimant; 

(iii) the portion of the trust income which, by long practice 
and the express or implied consent of the worshippers, 

the holder of the office and his predecessors have been 
allowed, to appropriate to their private use, provided 
that this matter, if taken into consideration, shall only 

be so taken in determining the compensation due to an 
office-holder for his lifetime and shall not give to a 

presumptive successor of such office-holder any right 
to increased compensation, and providcd also that the 

tribunal shalI not be bound to fix the compensation 

on the basis of such income, but may, at its discretion, 
regardmsuch income, as a ground for awarding 

1. Inserted by Punjab Act 1 of 1959, section 15 
. - 
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compensation on a higher scale than it wouId 
otherwise have awarded; 

(2) shall take into considcration- 

(i) the past conduct of the claimant where such 

conduct has been or is in issue io a suit or other 
- ~ - - , . ~ a -  - . - 
y~vvvruUIg IR z ci'ii! or revence cccrt lnstlkteb 

befoere the I st December, 1924, '[or, in the case 

of the estended territories, before, the 
cornmencen~ent of the Amending Act the case 
may be]; 

(ii) the conviction of the claimant by a criminal court 

for an offence which, in the opinion of the 
tribunal, involves moral turpitude or an order 
passed against him under the provisions of 5 of 

sections 1 10 and 1 18 of the Code of Criminal 1898. 

Procedure, 1898; 

(iio the loss of income; not being of the nalure of 
trust income, incurred by reason of an office- 

holder ceasing to hold office; 

(ill) all rights or pfivileges reIating to residence, 

subsistence, service and other recognised 

allowances in cash or kind formerly enjoyed by 
the claimant. 

Compensa~ion 23. In awarding compensation, .a tribunal shaI1, unlcss the 
'O be paid parties agree to its being paid otherwise, order it to be paid out of 
annually out of 
income of 

the income accuring to the gurdwara in which the office-holder 

gurdwa. held office in the form of an alIowmce, payable annually on a 

specified date for any period, but terminable in any case on the 

death of the person compensated. 

Payrnen~ LO 24. If any person to whom compensation has been ordered 
heirs of person 

compensated. 
to be paid by a tribunal dies, his heir shall be entitled only to such 
sum as has become payable under the order but has no1 been paid: 
providcd that if compensation was ordered to be made by payment 
of an annual allowance for a period which has not expired before 

1. Added by Punjab Act 1 or 1959, seclion 16. 
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the death of the person compensated, such heir shall in addition be entitled 
to a sum which bears the proportion to the amount of such allowance as 
the period between the date on which the allowance was Iast payable 

before the death of the deceased and the date of his death bears to one 

year. 

25. Every sum ordered by a tribunal LO be paid out'of the income of Manner in 

a gurdwara by way of compensation shall be deposited in me treasury of which 

the lahsil in which the gurdwara is situated, and shall be paid to the covenstion 
is to bc paid 

person or persons entitled to it under such order or under the provisions ,d 

of smtian 24 in such m=ae: as m8y be preacr:Sd m d  if it is not so i foor duly 

deposited shall be recoverable out of the '[income of such gurdwara or paid. 

by way of temporary alienation of the agricultural land of such gurdwara 

for a period which the Collector may determine.] 

2[25-A. ( I )  When it has been decided under the provisions of this Powcr of 

A n  that a right,title or interest in immovable property belongs to a mbunalmPsr  

Notified Sikh Gurdwara, or any person, lhe Committee of the Gurd~vara decrees for 
possession in 

concerned or the person in whose favour a declaration has been made favour 

may, within a period of one year from the date of the decision or the date co-fiee 

of the constitution of the Committee, whchever is later, institute a suit Curdwaras. 

before a tribunal claiming to be awarded possession of the right, title or 

interest in the immovable property in question as against the parties to 

the previous pelition and the tribunal shall, if satisfied that the claim 

relates to the right, title or interest in the immovable property which has 

been held to belong to the Gurdwara, or to the person in whose favour 
the declaration has bcen made, pass a decree for possession accordingly.] 

26. When it has been decided, under the of this Act, E n 4  or fighb 

that a right, title or interest in immovable property belongs to a Notified wdwara in 
revenue 

Sikh Gurdwm or when a right,title or interest in such properly has been recar&. 

included in a Iist published under thc provisions of sub-section (3) of 
section 5 or sub-section (3) of section 1 0, the Collector of the district in 

1. Substituted for the words 'property or income of such gurdwara by the Collector 
as if i p  were an arrem of land revmue", by Punjab Act I 1 of 1944, section 3. 

2 .  Added by Punjab Act 3 of 1930, sccrjon 4. The amendment shall be applicable 
to all claim, petitions and suib in whch the recording ofevidence has not been 
concIuded before the tribunal at Ihe commencement of this Act,-vide section 

l l  ofPunjab Act3 of 1930. 

3. Omirred by Punjab Act 53 of 1353, scction 3. 
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Treatment of 

property 
dedicated to a 
Notified Skh 
Gurdwara but 
undcr 
management of 

trustees. 

which the property is situated shall, on application being made to 

him on this behalf and after making such enquiry as he may deem 
proper as to'the fact of such decision, or inclusion, cause an entry 
to be made in Yhc rccord-of-tights, ifanyj of themestate in which the 
property is situated recording the gurdwara as the owner of the 17 
right, drlz or interest in accoi-dance with thc provisions of the Punjab of 

L z d  Rxvexe Act, 1887. 1887. 

27. (1) When on or befo~e the commencement of this Act 

any property has been dedicated or gifted to a Notified Sikh 
Gurdrvara 2nd z tns t  has been created in writing for thr 
management of such property and for the distribution of the income 
accmhg therefrom partly to the gurdwara and partly to another 

institution or to another person or to both, any trustee appointed 
for the purpose of such trust, or any person having interest in such 
gurdwara or any person having interest in such institution, or any 

beneficiary under the terms of such trust may within ninety days 
horn the date of the publication of a notification declaring such 
gurdwara to be a Sikh Gurdwara, present a petition to a tribunal 
claiming that the tnistees appointed under the terms of the trust 

should continue to manage the property and to distribute the income 
accruing therefrom according and to the terns of the trust, and in 

addition may claim that the tribunal should determine what portion 

of the income should be aIIocated to any beneficiary. 

(2) If the tribunal fmds that the major portion of the 

income accruing from the property has not been allocated under 
the terns of the trust to such gurdwara then, notwithstanding 
anything contained in this Act, the tribunal shall order that such 
trustees shall continue to manage the property and distribute the 

income accruing therefrom according to the terms of the trust, and 
if the tribunal finds that the major portion of the income has been 
allocated under the terms of the trust to the gurdwara, the tribunal 
shall order that the committee of such gurdwara shall manage the 

property and distribute the income accruing therefiorn according 
to the terms of the trust. 

(3) Ifitisnotclearhrn t he t emsof the~ twha tpodon  

of the income has been aIIocated to any beneficiary, the tribunal 
may on the application of any party deteminc what portion of the 
income shall be allocated to any beneficiary. 

LatestLaws.com



LatestLaws.com

1925 : Pb. Act 8 ] SKH GURDWARAS 49 

(4) lfno such petition is pre~ented~within the time prescribed 

in sub-section (I) ,  the committee of such gurdwara shall manage such 
property and distribute the income accruing therefrom according to the 
tcrms of the trust. 

28. (11 When a notification has been published under the Suits for 

provisions of sub-section (3) of section 5 or of sub-section (3) of section P~~~~~~~~~ Of 

10, the committee of the gurdwara concen~ed may bring a suit on behalf 
wdispu:cd 

Property on 
of thc gurdwara for the possession of any property a properiebry title in behalf of 

which ha~beens~ecified'insuchnotificatiosprovidedthatthegurdwara ~ ~ t i f i s d s i k h  

coiven~ed is entitled to inm~ediaie possessi~il of ttie Fiap&f iri cjiies:inn, G~rd=wzs.  

and is not in possession thereof at the date of the publicatioil of such 
notification. 

(2) The suit shall be instituted in the principal court of original 
jurisdiction in which the property in ql~estion is situated within a period 
of ninety days fiom the date of the publication of such notification, or 
horn the date of the constitution of the committee, whichever is later, 
and if a suit is not instituted within that period no subsequent suit on 
behalf of the gurdwara For the possession of the property shall be instituted 

in any court except on the ground of the dispossession of the gurdwara 
after the date of the pub1 ication of such notification. 

I 29. Notwithstanding anything contained in any other law or ExcIusion of 

enactment for the time being in force no suit shall be instituted and no jurisdiction of 

court shall entertain or continue any suit or proceedings ,in so far such lhe 

suit or proceeding involves- 

(1) any claim to, or prayer for the restoration of any person to an 
ofice in a Notified Sikh Gurdwara or any prayer for the 

restoration or establishment of any system of management 
of a Notified Sikh Gurdwara other than a system of 
management established under the provisions of Part III; 

(2) any claim to, or prayer for the restoration of any person to an 

office in or any prayer for the restoration or establishment of 
any system of management of, any gurdwara in respect of 
which a notification has been published in accordance with 
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the provisions of sub-section (3) of section 7 unless and until 

it has been decided under the provisions of section 16 that 

such gurdwara should not be declared to be a Sikh Gurdwara. 

30. At any time after the commencement of this Act '[or, in the case Decision by 

i u ~ i L  OU o r  I t le exie~~ded tell-itolies, &~-r  the con~i-i~encenen:. of the ,%.i.nendkag Act, 
certain claim- as the case may be,] in any suit or proceeding instituted in any civil or 
in c crtain revenue court- 
circumstances. 

(i) if any claim is made that any right, title or interest in any 
p~nperty helongs to a Notified Sikh Gurdwara and thc court 
finds that such claim might have been made in a list 

fonvarded to the YState] Government under the pro~~isions 
of sub-section (1) of section 3 or of sub-section (2) of 
section 7 and that no such claim was duly made within time, 
the court shall decide such claim against the gurdwara on 

behalf of which the claim is made : 

Provided that the court need not so decide, if it is satisfied that 
the failure to make the claim was owing to the fact that no 
person who forwarded or joined in forwarding a list had 
knowledge of the existence of the right, title or interest lhat I 

might have been so chimed and that no such person could, 
by the exercise of reasonable diligence, have come to know 

of the existence of such right, title or interest ; 

(ii) if any right is claimed for any person in connection with a 

Notified Sikh Gurdwara and the court finds that the right 
might have been made the subject of a claim in a petition 
forwarded to thc '[State] Government under the provisions 

of sections 5,6,10 or 1 I or presented to a tribunal under the 

provisions of sections 19,20,2 1 or 27 and that no such claim 
was duly made within time, the court shall decide the claim 

against the person cIahung the right : 

Provided that in the case of a claim that might have been made 
under the provisions of section 5 or scction 10 the court need 
not so decide if i t  is satistied that the failure to make the 
claim was owing to the fact that the person who might have 
made [he claim either had no howledere of thc existance of 

1. Inscrted by Punjab Act 1 of 1959, section 17. 

2. Substiruled for the word "Provincial" by the Adaptation of Laws Order, 1950. 
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the right, title or interest that he might have so claimed or had 
' 

no knowledge of the fact that the right, title or interest had 
been included in a list published under the provisions of sub- 

section (2) of section 3 or of sub-section (3) of section 7 and 

could not, by the  exercise of reasonable diligence, 
have eon l~ ;  io kltcjw of Ihe existsnce of such right, iiilt or 

interest,or of the fact that such right, title or interest, was so 

incIuded : 

Provided fullher that i!l the case of a clairn by a past or present 
ofice-holder or any persnn deriving title slihsequent tn the 

first day of January, 1920 from such ofice-holder, minority 
or insanity shall not, by itself, be deemed a valid reason for 
not having such knowIedge. 

31. (1) NQ court shall continue any proceedings in so far as such Courts not to 

proceedings involve any claim relating to a gurd wara specified in schedule 
I or in regard to which a notification has been published under the 

certain 

proceedings 
provisions of sub-section (2) of section 3, i f  such claim could have been pendhg 

made in a petition forwarded to the '[State] Government under the decision ,, t, 
provisions of sections 5 or 6,  or presented to a tribunal under the whelhcr a 

provisions of sections 19,20,21 or 27, and was not so made, unless and place is or is 

until such gurdwara is deemed to be excluded from specification in not a Slkh 
Gurdwara. 

schedule I, under the provision of section 4. 

(2) No court shall continue any proceedings in so far as such 
proceedings involve any claim relating to a gurdwara in regard to which 
a notification has been published under the provisions of sub-section (3) 
of section 7, which could have been made in a petition forwarded to the 

[State] Government under the provisions of section 10 or 11 or presented 
to a tribunal under the provisions of sections 19,20,21 or 27, and was 

not so made, unless and until it has been decided under the provisions of 
section 16 that such gurdwara should not be declared to be a Sikh 
Gurdwara. 

32. (I). .Where in any suit or proceeding pending at the Transfer of 

commencerneut df this Act or instituted after its commencement, in a s u i ~  pendbg 

civil or revenue court, it has become or becomes necessary to decide any iq 

claim in connection with a Notified Sikh Gurdwara whicb the court finds 

1. Substihted for ~ h c  word "Provincial" by the Adaptation of Laws Order, 
1950. 
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Disputes relating 

to righk of 
officeholder after 

a year 6om 
cornrnmcemmt 
of Acl. 

Appeal against 

orders of a 

tibunal. 

No court to take 
mgknce of 
manner in which 
thc Slate Govem- 
men1 or tribunal 
exercises ils power 

under the AcL 

might be made under the provisions of sections 3,5,-6,7, 1 0,11,19,20, 

21 or 27 within the time prescribed therein, the-court shall frame an 
issue in respect of such claim and shall fonvard the record of the suit or 

procccding to a iribunal. 

(2) On r e ~ e i v i ~ ~ g  a recurd funvarder! [u iL urldc: h e  provisions 
of ah-section ( I )  the tribunal shall proceed tn hear and determine the 
issue and record its decision in the form of an order and shaIl return the 
record with a copy of its decision to the court and the court shall: proceed 

to determine the suit or proceeding in accordance with such decision 
subject to the provisions of section 34. 

33. When any place has been declared by notification under the 

provisions of this Act to be a Sikh Gurdwara, the right of any office- 
holder thereof who holds office on the date of the publication of such 

notification to continue to hoId his office shal be decided i n  accordance 
with the provisions of Part m. 

34. (1) Any party aggrieved by a final order passed by tribunal 
delerrnining any matter decided by i t  under the provisions of this Act 

may, within ninety days of the date of such order, appeal to the High I 

Court. 

(2) No appeal or application for revision shall lie against an 
order of a tribunal except as provided for in sub-section (I). 

(3) An appeal preferred under the provisions of th is section 
shall be heard by aDivisionCourt . . of h k ~ i ~ h  Court. 

3 5. Notwithstanding anything contained in any Act to the contrary, 

the court-fee, payable on documents of the description specified in the 

second colunp~ of schedule III shall be the fee specified in each case in 
the third column of that schedule and shall be paid in such manner as 

may be prescribed. 

36. No suit shall lie in any Court to question mythmg purporting 

to be done by Ibe '[State] Government or, by a tribunal, in exercise of 
any powers vested in it by or under this Act. 

1 . Substituted Tor the word "Provincial" by he Adaptation of Laws Order, 1950. 
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37. Except as provided in this Act no court shall pass any Courts not to 

order or grant any decree or execute wholly or partly, any order or pass an order 
or grant or 

decree, if the effect of scch order, dccree or execution would be cKecute a 

incornistent with any dccision of a tribunal, or any order passed ?,,,,, 
.... 

on appeal therefiorn, under the provisions of this Part. incomisteot 
wi lL  dctkiorl 

of a bibunal. 

PART II 

CHAPTER IV 

Application ofp~'ovision of Part ILI ro gurdwaras fotwd 
to be Sikh Gurdwars by Coui-t.~ other than a 

Tribut~al under [he provisio~is ofthe Act. 

38. (jl Notwithstanding anyhng contained in this Act or any 

other Act or enactment in force any two or more persons having 
interest in any gurdwara in respect of which no notification 
declaring the gurdwara to be a Sikh Gurdwara has been published 
under the provisions of this Act, may, after the expiry of one year 

from the commencement of this Act '[or, in the case of the extended 
territories, from the commencement of the Amending Act, as the 
case may be,] or of such, further period as the '[State ] Government 
may have h e d  under the provisions of sub-section ( I )  of section 

- 7 ,  and after having obtained the consent of the Deputy 
Commissioner of the district .in which such gurdwara is situated, 
instirute 2 suit, whether contentious or not, in the principal court 
of original jurisdiction or in any other court empowered in that 
behdf by the '[state] Go,vernment within the local limits ofwhose 

, . of jurisdiction the w-dwara is situated praying for any of the reliefs 
1898. specified in section 92 of the'code of Civii Procedure, 1908, and 

. , ,  
may in such suit pray that the provisions~oEPart Ill may be applied 

, . 
, . to such gurdwara. - 

(2) The court in which a suit is instituted undcr the 

provisions of sub-section (1) shall decide whether the gurdwara is 
or is hot a gurdwara as described in sub-sections (2) of section 16, 
and if the court decides that it is such a gurdwara and is also of 

opinion that, having regard to all the circumstances, the gurdwara 

1. Substituted for the word "Provincial" by the Adaptation of laws  Ordcr, 1950. 

2. Insertcd by Punjab Act 1 of 1859, section 18. 

Recourse to 

ordinary courts 

in cases where 
action has not 
been taken 
under Pad 1 

wilh a view to 

application of 
provisions of 
Part III lo a 

gurdwara. 
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is one to the management of which the provisions of Part El should be 
applied, the court shall by public advertisement and in such other manner 
as it may in each case direct, call upon any person having interest in the 

gurdwara to appcar and show cause why the provisions of Part ID should 
not be so applied, and shall in its order fix a date not less than one month 
from the aarc of tl;c order on whicn my parsoil appearing shall bc heara. 

(3) Upon the date fried under the provisions of sub-section 
(2) or on anjJ subsequent date to which the hearing may be adjourned, 
the court shaIl proceed to hear the person or persons, if any, appearing, 
and i C  rhe courl is satisfied that tile provisions of Part III can be appiied 
to the management of the gurdwara without prejudice to any existing 

order or decree relating to the gurdwara and conferring on any person or 
declaring any person to be entitled to any right, in respect of the 
adminisbation or management thereof, the court shall pass a decree that 

the said provisions shall apply to the management of the gurdwara. 

(4) Upon such decree being passed and subject to any order 
that may be passed on appeal against or in revision of the decree the 

provisions of Part III shall apply to such gurdwara-as if it had been declared 
/ 

by notification under the provisions of this Act to be a Sikh Gurdwara. 
- 

(5) When under the provisions of sub-section (3) thc 
provisions of Part lII have by decree been applied to the management of 

a gurdwara any hereditary o ffice-holder of such gurdwara who within 
twelve months after the date of the decree has resigned office or been 

removed fiom of5ce otherwise than in accordance with the provisions 
of section 134 or under the provisions of section 142 or a presumptive 
successor of such office-holder may within ninety days from the date of 
the resignation or removal, as the case may be, of such office-hoIder, 

present a petition to the Court which passed the decree claiming to be 

awarded compensation on the ground that he 11as suffered or will suffer 
pecuniary loss owing to a change in management of such gurdwara, and 
the court may, notwithstanding the fact that such oEce-holder has 
voluntarily resigned, pass a decree awarding him compensation as if  
such office-hoIder had been unlawfully removed from his office. 

(6) The provisions of sections 22, 23,24 and 25 shall, so far 
as may be, apply to proceedings under the provisions of sub-section (5) 
and to proceedings arising therefrom, as if the court was a tribunal. 
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- CHAPTER V 

39. Notwithstanding anyhng contained in any Act to the contrary, suits for relief 

no suit shdi be instituted or continued in any caul, claimi~~g any relief ciaimablc by 

in rcspeci of ihc maa~gCKciit GI zd&iistmtion of a h'otiffed Sikh a~p'ica60n 
under this Part 

Gurdwara if such relief might be or might have been claimed in an 
appIication made under the provisions of this Part. 

40. For the purljosss of th is  Act thc i~  sha!! bz constituted a Board B o x 4  

and for every Notified Sikh Gurdwara a committee of management, 
and Com- * * *] and there-shall also be constituted fiom time to time a Judicial mission b 

Commission in the manner hereinafter provided. constituted for 
the purposes of 
his Act. 

41. The management of every Notified Sikh Gurdwara shall be Conk01 of 

administered by the committee 2[* * * ] constituted thereof, the Board Sikh 

and the 3[Commission] in accordance with the provisions of this Part. GLUdwaras- 

CHAPTER VI 

42. (1) The Board shall be h o r n  by such name as may be decided Name of 

upon at a general -meeting of the first Board constituted under the Board- 

provisions of this Act, provided that not less three-fifihs of the 
members present at the meeting have voted in favour ofthe name selected, 

and that such name has been approved by the 4[S tate] Government. 

(2) If the Board fails to select a name in accordance with the 

provisions of sub-section (1) or the name selected is not approved by the 
'[State] Government, the Board shall be designated by the Central Board. 

(3) The Board shaII by such name be a body corproate and 
shall have a perpetual succession and a common seal and shall by such 
name sue and be sued. 

1. The words "or a local committee" inserted by Punjab Act 11 of 1944, scction 
4 and omitted by Puzjab Act 53 of 1953, section 5 ;  

2. The words "or a local committee" inserted by Punjab Act 11 of 1944, section 

5 and o m i ~ c d  by Punjab Act '53 of 1953, section 6. 

3. Substituted for the word "Commissioner" by ibid. 

4. Substituted for the word "Provincial" by the Adaptation of Laws Order, 1950. 
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Composition '[43. (1) The Board shall consist of- 
and consti- 
tution of h e  (i) one hundred and thirty-two elected members; 

Board. 
- (ii) thd head ministers of the ~arbar Sahib Amritsaq and 

the following four Takhats, namely,- 

'The Sri Akal Takhat Sahib, Amritsar, the Sri Takhat 
Kesgzih S h b ,  &&idpui; the Sri T&'1 at Taiila Sahib, 

Patna and the Sri Takhat H z u r  Sahib, Hyderabad 
Deccan ; 

(iii) twenty-St-e mel~~bers resident i11 ofwliolu ai least 

twelve shall be residents of PEPSU, at Ieast nine of 
other parts of India than Punjab and PEPSU and not 
more than four of Punjab, co-opted by the members of 

- 

the Board as described in clauses fi) and (ii). 

(2) The State Government shaII, as soon as may be, call a 

meeting of the members of the Bozrd described in clauses fi) and (ii) of 
sub-section (I) for the purpose of co-opting the members described in 

clause (iid of that sub-section, and after the members have been co- 
opted, the State Government shall notify the fact of the Board having I 

been duly constituted and the date of the publication of the notification 

shali be deemed to be the date of tbe constitution of the Board.] 

Constitution 2[43-A (I) Whenever a new Board within the meaning of section 
new 5 1 is constituted, it shall consist of- 

{i) one hundred and forty elected members; 

(ti) theHead Ministers ofthe Darbar Sahib, Amritsar, and 

thc following four Takhats, narnely- 

the Sn Aka1 ~ a k h k  Sahib, Amritsar, 

the Sri Talchat Keshgarh Sahib, Anandpur, 

the Sri Takhat Patna Sahib, Patna and 

the S-ri Takhat Hazur Sahib, Nanded; and 

(jig fiffee'ri members resident in India, of whom not more 
than five shall be residents &Punjab, co-opted by the 

members of the Qoard . . as described in clauses (i) 
and ( id.  

I .  Substituted by Punjab Act 44 of 1953, section 2. 

2. lnseded by Punjab Act 1 of 1959, section 19. 
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(2) The State Government shall, as soon as may be, call a 

meeting of the members of the Board described in clauses (i) and (ig of 
sub-section (I) for the purpose of co-opting the members described in 
clause (iii) of that sub-section, and after the members have been co- 

opted, the State Government shall notify the fadt of the Board having 
been 2uly constituted and the date of thz publication of the ilotification 
shall be deemed to be the date of the constitution of the Board.! 

'44. l[(1) The elected members of the Board shall be returned Consrituencies 

fiom such constituencies as may be prescribed afier cansultatian with fo'clectionof 

the Board, and exceyt as provided in sub-section (2) each constituency member of 

Board. 
shall return a single member.] 

'[(t) 'The State Government shall from time to time, and 
after such consultation with the Board as it corisiders proper, select 
'[twenty constituencies] and the constituencies so selected shall be plural 

constituencies; each returning two members of whom one shall be a 

Sikh belonging to any of the Scheduled Castes notified as such under 

Article 34 1 ofthe Constitution of India and the other shall be a Sikh who 

does not belong to any of those ScheduIed Castes.] 

45. (1) A person shall not be eIigible for election as a member of Qualifications 

the Board if such person- of elected 

members. 
(0 is of unsound mind ; 

(ii) is an undischarged insolvent ; 

(iv) is a minister of a Notified Sikh Gurdwara, other than 
!he head minister of the Darbar Sahib, Arnritsar, or of 
onc of the four Sikh Takhats specified in cIause ( i i )  of 
sub-section (1) of section 43 ; 

(v) is a paid servant of any No ti fied Sikh Gurdwara, or of 

the Board other than a member , . of the exccutive 
committee of the Board ; . . 

S[(vi) being a keshndhari Si@ is riot a nmritdhari ; 

1 .  Substituted for the old section by Punjab Act 1 1 of 1944, section 7. 

2. Substituted by Punjab Acl I of 1959, section 20(a). 

3. Substituted by Punjab Act 44 of 1953, section 3. 

4. Substituted by Punjab Act 1 of 1959, section 20(b). 

5 .  Added by Punjab Act 11 of 1944, scction 8. 
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(vii) takes alcoholic drinks ;] 

'[(viii) not being a blind person cannot read and write 
Gurmukhi. 

Explanariot~ .-- For purposes of clause (viiq a person shall be 
dccncd to bc abIc t- 

(d) read GurnluIcl4i if he is zble to i ~ c i : ~  SFiii %I-; Craft; 

Sahib in Gunnukbi; and 

(b) write Gurrnukhi if he fills his nomination paper for 
~ l e c i i o i ~  io ihe Board i i i  C u r a u k h i  in '1- I is o ~ i l  

handwriting. lfany question arises whether a candidate 
is or is not able to read and write Gurmukhi the question 
shall be decided in such manner as may be prescribed.] 

(2) No person shall be eligible for election as a member of 
the Board if he is not registered on the electoral roll of any constituency 

3 -  
3[(2A) No person shall be eligible for election to the Board if 

he is less than twenty-five years of age.] 7 

(3) Notwithstanding anything contained in sub-section ( I )  no 
person shall be prevented from standing as a candidate for election as a 

member of the Board on the ground that he is parit ; but if a person 
elected is thereafter found under the provisions of scction 84 to be a 

patit his election shall bc void. 

Qualificntions 46. A person shalI not be 4[* * * ' ] co-opted to be a member of 
of mminated the Board if he- 
membcrs. 

(i) is less than S[twenty-five] years old; 

(ii) is not a Sikh; 

(iii) is of unsound mind; 

(iv) is an undischarged insolvent; 
I 

I .  Substituted by Punjab Act 1 of 1958, section 21(1). 

2. The words "specified in Schedulc 1V' omittcd by Punjab Act 1 of 1959, seclion 

2 I (2). 

3. lnsertcd by ibid, section 2 1 (3) ,  

4. The words "nominated or"onliticd by Pun-jab Act 44 of 1953, section 4. 

5. Substituted for the words "hvcnty-one" by Punjab Act 1 of 1959, scclioo 22(a). 
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-(vi) is minister of a Notified Sikh Gurdwara other than the 

head minister of the Darbar Sahib, Amritsar, or of any of 

iIle h ~ i ) i l ~  ~ a k h a t s  rpzci5ed in clause (id of siib-section 
( I )  of section 43 ; 

(vig is a pid'servant of anyNolified Sikh Gurdwara or of the 

Board, other than a member aE the executive comnli ttee 

or b e  Board; 

[(viii) being a kahadhari Sikh is not a amri/d/zuri ; 

fix) takes alcoholic drinks ; 

I [ ( . )  not being a blind person cannot read and write Gurmukhi. 

Explanat ion. - For purpose of clause (x) a person shall be deemed 
to be able to- 

{a) read Gurrnukhi if he is able to recite Shri Guru Granth 
Sahib in Gurmukhi; and 

(3) write G m u k h i  if he is able to communicate his consent 
to become a member, in Gurmukhi, in his own 

handwriting. If any question arises whether a candidate is 
or is not able to read or wn'te Gurmukhi the question shall 
bc decided in such manner as may be prescribed.] 

47. Elections of members of the Board under the provisions of Date of Board 

this Act shall be held on dates to be fixed by the '[State] Government. 

48. An electoral roll shalI be prepared in such manner as may be Electoral roil. 

presciibed for every constituency, on which shall be entered the names 
of all persons entitled to be registered as voters in that constituency- 

'149. Every person shall be entitled to have his name registered on Qualifica(ions 

the electoral roll of a constituency constituted for the election of a member of electors- 

or members of the Board who is a resident in that constituency and * * 
5* X * 

I .  Addcd by Punjab Act I 1 of 1944, section 9. 

2. Substituted by Punjab Act 1 of 1959, section 22(b). 

3. Subslituted for the word "Provincial" by the Adaptation oILaws Ordcr, 1950. 

4. Substituted for h e  old section by Punjab Act 11 of 1944, section 10. 

5 .  The word "either" omitted by (he Adapration of Laws (Third Amendment) Order 

of 1950. 

LatestLaws.com



LatestLaws.com

. . , ,  

STKH GURD WARAS [I925 : Pb. Act 8 

Right to vote. 

Term of 
membership. 

Effect of 
subsequent 
disability to 

serve as 

member of 
Board. 

O*'* * * ;  
(ii) - is a Sikh more than twenty-bne years of age, who has had 

his name registered as a voter in such manner as may be 
presctibcd: 

Provided that no person shall be registered as ail elector who-- 

(a) trims or shaves his beard or keshas except in case of 
sehjdhari Sikhs; 

(6) smokes; 

(c) takes alcoholic drinks.] 

50. (1) Evcry person registered on the electoral roll for the time 

being in force for any constituency for the election of a member or 

members of the Board shall be entitled while so registered to vote at an 
election of a member or member for that constituency, provided that no 
person shall be entitled to vote at an election in more than one 
constituency. 

2[(2) In any plural constituency as provided by section 44, the- 
right of voting shall be exercisable in the folIowing manner, that is to 

say, a vote may be cast €or each of the two candidates of whom one shall 
/ 

be a Sikh belonging to any of tbe Scheduled Castes referred to in sub- 
section (2) of section 44 and the other shall a Sikh who does not belong 
to ally of those Scheduled Castes.] 

51. The members of the Board shall hold office for 3[five] years 

from the date of its constitution or until the constitution of a new Board, 
whichever is later. 

52. If any person having been elected 5[* * *] 6[or co-opted] a 

member of the Board subsequently bkomeii[or is found to be by the 

Board] subject to any of th-k 'disabilities stated in section 45 or 
section 46, as the case may be, he shalI cease to be a member thereof. 

I.  Clause (i) omined by ,he Adoptation of Laws (Thud Amendment) order of 
1950. 

2. Substituted by Punjab Act 44 of 1953, seclion, 5. The old sub-scccion (2) was 

added by Punjab Act 1 1 of 1944, section 1 1 and section 50, inumbered as mb- 

section ( I)  by idid. 

3. Substituted for the word "lhree" by Punjab Act 1 I o! 1944. section 12. 

4. Substituted for the old section 52:by Punjab Act 3 of 1930, section 5 .  

5 .  Thc words,Yor nominated ornined by Punjab Act 44 of 1953, section 6. 

6.  Inserted by Punjab Act 11 of 1944, section 13(i). 

7. Inserted by East Punjab Act 32 of 1949, section 2 .  
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'[(Z) Any person aggrieved by the finding of the Board 
mentioned in sub-section (1) of this section may, within a month of the 

date of his knowledge of such finding, appeal to the Commission for 
settins a i d e  the said Ending and the order of the Commissior. passedin 
this respect shaIl be final : 

Provided that the person against whom any such findings is gven 
by the Board shall no? cease to be a member ofthe Board uniii rhe order 

of thc Commission in appeaI, or, if no appeal is preferred, until the time 

allowed for prefemng an appeal has passed.] 

'[(3 j if any person having been eIecled '[* * *] "or co-optcdj 

a member of the Board absents himself from three consecutive general 
meetings of the Board, his ngne may be removed from membership by 
the Board, provided that, if he applies to the Board within one month of 
the rerrioval of his name to be- restored to membership, the Board may, 
at the meeting next following the datc of the receipt of such application, 
restore him to ofice, provided further that no member shall be restored 

more than three times.] 

$53. When a vacancy occurs in the Board owing to the death or vacmCy in 

msignalion of a mcmber or for any other reason, a new member shall be Board, how to 

elected, 6[* * *] orco-opted, as the case may be, in the manner in which befilled- 

the member whose seat is to be filled was elected or co-opted. 

54. The first general meeting of the Board shall be held at a time First meeting 

not later than one month after the ?[State] Government has notified that of the Board. 

it has been constituted, and notice thereof shaU be given by notification 
by the '[State] ~over&nent. 

55. An m u a I  general meeting of the Board shall be held in every Anncal general . 

year. meeting. 

1. Addcd by Punjab Act 42 qf 1953, section 2(a). 

2. Thc old sub-section (2) renumbered as  sub-section (3) by section 2(b) of Punjab 
Act 42 of 1953. 

3. The word "or nominaW' omitted by Punjab Act 44 of 1953, section 6. 
4. Inserted by Punjab Act l 1 of 1344, scction 13(i]. 
5 .  See Punjab Act 25 of 1953, which provides for the filling of vacancies in he 

Shiromani Gurdwara Parbandhak Committee constituted in exercise of powers 

conferred by Article 9(2) of the India (Adaptation of Existing Indian Laws) 
Ordcr. 1947. 

6 .  The words "nonlinaled" and "or nominated" omittcd by Punjab Act 44 of 1953, 
section 7. 

7. Substituted for h e  word "Provincial" by the Adaptation of Laws Ordar, 1950. 
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Notice of 56. Meetings of the Board other than the first meeting shall be 
mecling. called by twen_ty days' notice in writing served on every member of the 

Board in such manner as may be prescribed by bye-laws made by thc 

Board. 

Powcr of 57. Any ten or more members mzy by application ir. ~ r i t i n g  made 

rnemberst* t~thePresidentdemandthatageneralmeetingoftheBoardbeheld,and 
caii meetingm if, notwithstanding such demand, notice of a meeting is not given within 

fifieen days of the date on wlich the applicatio~~ was received by the 
President, the applicants may themselves call a meeting to be held at the 
oKcc of the Board by ten days' notice served in t'ne manner described in 
section 56. 

Office of 58. The Board shall have an office in Amrilsar for the transaction 
~ o a r d .  of business, to which, all communications and notices to the Board may 

be addressed. 

Quonun of 59. The powers vested by this Act in the Board in general meeting 
Board in shall not be exercised exccpt by the Board at a meeting at which thirty- 
general one or more members are present. 
meeting . I 

Chainrun a1 '[60. The president shall be the Chairman at the meetings of the 

meetings of he Board and of the Executive Committee, and if the President is absent, 
Board. 

the Senior Vice-president shall be Chairman. I f  the President and the 
- Senior Vice-President are both absent, the Junior Vice-President shall ,, - be Chairman, and if neither the President nor any =ce-President is 

present, the members present shall elect one of themselves to be Chairman 
for the purposes of the meeting.] 

Decision of 61. Except as othenvise provided by this Act or prescribed all 
questions questions which come before the Board or its executive cormittee shall 
before Board. 

be decided by a majority of the votes of the members present; and in the 
case of ai~ equality of votes the chairman shall have a second or casting 

vote : 

2[Provided that no member ofthe Board referred to in clause (ii) of 
sub-scction ( I )  of section 43 or of section 43-A shaI1 be entitled to vote 
on any matter falling under -sections 62 and 63 .] 

1. Substituted by Punjab Act 53 of 1953, section 7. 

2 .  Added by Punjab Act 1 of 1959, section 23. 
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'62. (1) The Board shall at its first general meeting eIect by a 
and executive ballot one of its members to be President 2[two others to be Vice- cDrmnince of 

Presidents (one Senior and one Junior) and anothcr to bc General Board. 

Secretaiy of the Roardl to I>e know1 as oEce-hearers of  the Board, and 

shall aIso at the same meeting in like manner e!ect not less than five and 
not more than eleven of iis members, as ihe Board, may deem fil , to bc 
m e ~ 5 e r s  cf k e  execuf-.re c o d t t e e  cf the Bozrd z d  the oEce-beerers 
and members so elected shall be the executive committee of the Board. 

' [ (2)  If the President is not elected in the first general meeting, the 
State Government shall call another general meeting for the election of 

' 

the OEce-bearers and members of the Executive Committee not later 
than one month after the date of the previous meeting, by a notice 

, . published in the OfficiaI Gazette in this behalf. If, however, the President 
has been elected, but one or more of t h e  other office-bearers or other 
m,emberr of the ~xecut& Committec,have not been elected in the first 
general meeting, the president shall call another meeting for the election 
of the remaining office-bearers zind members of the Executive Committee, 

not later than one month from the date of the previous meeting, in 
accordance with section 56.1 

63. (1) Subsequent to the constitution of an executive committee Annual 

under the provisions of section 62 an executive committee similar to the election of 

one described in that section shall be elecled by ballot at each annual 
general mccting of the Board 3[if,the B,oard so desires]; the 4[office- 

committee. 

bearers] and other members of-.the executive committee elected at the 
first meeting of the Board shall hold office until a new executive 
committee has been elected at the fxst annual general meeting, of the 

Board, and the members elected at an annual general meeting shall bold 
office until a new executive conunittee has been duly elected at the next 
following annual general meeting : 

I. Seclion 62 rcnurnberedassub-section (1) and sub-section (2) added by Punjab 
Act 53 of: 1953, sectioon 8. 

2. Suhstitured for the words "and another to be Vice-Presidcnl of the Board" by ' 

Punjab Act 1 1 of 1944, section 14. 

3, Inserted by Punjab Act 11 of 1944, seclion 15 (a). 

4. Substituted for the words "ofiicc-holders" by ibid, seclion I5 0. 
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[Provided that, if at any time after the constitution of any executive 

committee under section 62 or this scction and before the cxpiry of its 

term mentioned above, die Board in a general meeting expresses no 
confidence in it, the ofice-bearers and the-other members of the said 
executive committee shall at once cease to hold office and new office- 

bearers and executive c o n x ~ i t t  shaii be ciecicd in ihe said mecting of 
the So"r.1 far the rem~n;ng Icrrr? of the outgoing executive committee: 

Provided further, that the no-confidence motion shall not be 
discussed in the general meeting of the Board before the expiry of three 

montl~s after the constitution of any executive co~mittee.] 

(2) Nothing contained in sub-section (1) shall prevent the re- 
election of any outgoing member of an executive committee. 

'[(3) If the office-holders and the other members of the 
executive committee cease to hold office under provisos to sub-section 

( I )  of this section, the Chairrhan of the meeting for the conduct of the 
election of the new President shall be elected out of the niembcrs present 
in the said meeting and the new President so elected shall act as the 

I 
Chairman for the further proceedings of the meeting. 

(4) Procedure regarding notice of no-cofidence molion 

specified in sub-scction (I) will be in the manner prescribed by the Rules 
made by the Governent.] 

P O W C I ~  of 64. The exective committee of the Board shall exercise on behalf 
exccutive of the Board all powers conferred &I the Board by the provisions of this 
committee of 
Board. 

Act which are not expressly reserved LO be exrcised by the  bard in 

general meeting. '[But the Executive Committee may, if i t so decides by 
a majority of three-fourth of its members present in the meeting, delegate 

any of its powers to a Sub-committee consisting of one or more of its 
members]. 

vacancy in , 65. If a vacancy occurs in the executive committee, the remaining I 

executive 
committee, how 

members of thc cxccutive committee may, if the vacancy is that of an 

to bbe filled. 
I .  Provisos added by Punjab AcL 26 or 1953, section 2(uJ 

2. New sub-sections (3) and (4) added by Punjab Act 26 of 1353, section 20) .  

3.  Added by Punjab Ac! I of 1953, section 24. 
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ofice-bearer, appoint one of themselves, or i Ethe vacancy is that of any 

member other than an ofice-bearer, nominate any member ofihe Board 

. tempomily to fill the vacancy until the next following general meeting 
of the Board, and the Board shall suchmeeting elect a member of the 

Board to fi l l  the vacancy. 

66. A member of a committee of managerncnt shall not be eligible Mcmber of a 

for election as a menlber of the executive committee, and if any member ~ m m i t t e e  of 

of the executive committee at any time becomes a member of a committee mnag'ment to 
be- membrr of 

ofmanagement he shall forthwith cease to be amcmber of the executive cxecutivt: 

committee. committee of 

Board. 

67. A member of the executive committee '[or, of the Board] may Regishation of 

resign the office by giving notice to the President, and an office-bearer memberoi 

may rcsign his office by giving notice to the executive committee and 
cornmiltee or such resignation shall have effect kom the date on which the resignation ofBoud, 

was accepted by the President or executive committee, as the case may 
be. 

68. Any member of the executive committee may receive out of Remuneration 

the fund of the Board such salary or other remuneration as may from of 

time to time be fixed by the Board in general meeting. 
executive 

cornmirtec. 

69. The executive committee of the Board may appoint such servants o f h e  

servants as i t  may deem to be necessary for the due performaocc by Board ; their 

itself of its duties, and may Erom time to time determine the. number, appoin'mrut 
and 

designations, grades and scales of salary, or other remuneration of such punishmmr 

servants, and may at any time fine, reduce, suspcnd, or remove any 
servant. 

CHAPTER VII 

70. ( I )  The Judicial Cornmissiorl shall consist of three members The Judicial 

who shall be Sikhs appointed from time to time as may be necessary by 
the '[State] Government. 

1. lnscrted by Punjab Act 11 of 1944, scction 16. 

2. Substituted for tbe words "Provincial" by thc (Adaptation of Laws) 
Order, 1950. 
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(2) No person shall be appointed to be a member of the 

Commission unless he- 

(i) is, or, at ~ h t :  time of his retirement or resignation fiom 
'[fie service of the2[Government 3, was a District Judge 
or a Subordinate Judge of the first class or of not less 
than ten years' standing, or 3[a Munsif of the I st class 

of not less than-ten years' standing; or 1 

(iij is a Banister of not lcss than ten years' standing ; or 
, 

(iiQ is a penon who has been a pleader of aEy High Court 
'[or any Court which is a High Court within the 
meaning of clause (24) of section 3 of the General 
Clauses Act, 1 8971 for an aggregate period of not lcss 

than ten years. , 

(3) TWO of the members of the Commission shall be selected 
by the '[State] Government out of a list of qualified persons, prepared 

and maintained as described in section 7 1. 

-4ppointment 
71. (1) For the purpose of the appoinhent of members of the 

I 
of members or Commission, the Board shall, as soon as may be, after its constitution 
the submit a list of the names of sevcn persons nominated by the B o ~ d ,  and 
Commission. the '[State] Govemment shall after being satisfied that the persons are 

qualified as required by section 70 record the list: provided that if the 
Board fails to submit a Iist within ninety days from the constitution of 
the Board the [State] Government may itself complete a list of q u a 1 8 4  

persons. 

(2) Apcrson whoscnm~eis 011tht: list described insub-section 

( I )  shall be entitled to have his name retained thereon for two years after 
his nomination has been recorded provided that the '[State] Government 
may at any time remove his name, if it is satisfied upon a repod made by 

t h e h a r d  and any enquiries it  may seem fit to make, that he is incapable 
of actkg as a member of the Commjssion. 

I .  'Substituted far h e  words " G o v e m n t  Service1' by the Government af India 
(Adaptation of Ind~an Laws) Order, 1937. 

2. Substituted for &c word "Crown" by h e  Adaptation of Laws Grdcr, 1950. 
3. Added by Punjab Act 5 oi 1930, seclion 6.  
4. Inserted by Punjab Act 13 of 1926, section 2. 'This amendment has been 

givenretrospecrivc effect by Punjab Act XI11 of 1926, section 3, which reads as 

rollows :- 
"3. The amendments rnadc in thc sa~d ACI by scction 2 shall have effect as if 
they had been rnadc on the 1st day of November, 1925." 
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(3) If any person whose name is or, h e  list,dies, or applies 

to the Board to have his name removed therefrom, the Board shall 

inform the '[State] Government and his name shall be removed 
from the list. 

(4) The '[State] Government shall on request being 

made to it for this purpose by the Board renlovc Eom the list the 

name of any person whose name has been on the list for more than 

three years, provided that the name of any person shall not be so 

removed while such person is a member of the Commission. 

(5) When a name has been removed from the list the 
Board shall nominate a qualified person for the purpose of filling 
the vacancy, and the '[State] ~overnment shall after being satisfied 

that such person is qualified, place his name-upon the list. 

(6) If  the Board fails to nominate a person to fill a 

vacancy as required by sub-section (51, the '[State] Government 

may after giving one month's notice of its intention to the Board 

place the name of any qualified person on the list to fill the vacancy. 

72. If any person who is a member of the Board or of a Member of h e  

commil~ee or of both is appointed to be a member of the Boardorofa 

Commission and accepts the appointment he shall forthwith cease cornminee lo 
resign if 

to be a member of the Board or commitlee, or of both, as the case ,ppomlcd a 

may be. mcrnbcr of 

Commission. 

73. The members of the Commission, while they continue Rernunerahon 

as such, shall receive such remuncra tion '[or daily allowance and of members of 

travelling expenses] as may be fixed horn time to lime by the Ihe Commis- 
sion. 

XIV '[State] Government 3 [ ~ i t h  cnnsuItation of the Board] and shall 

be deemed to be public servants within the meaning of section 21 

1880. of the Indian Penal Code. 

I .  Substituted for rhc word "Provincial" by the Adaptarion of Laws 

Order, 1950. 

2. Inserted by Punjab Act 11 of 1944, section 17 (i). 

3. Inserted by ibid. scction 17 (ii). 
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Oflicers and 
servants of d ~ e  

Commission. 

Expenses to be 
shared by 
Governmcnt 

and Board. 

Jurisdiction 
and proccdurc 

-1. of , . 

Commission. 

74. Th= '[Slate] Government may from time to time appoint 
such ofhers and scnants as it may deem to be necessary for the 

due performance of its duties by the Commission, and the officers 
and servants so appointed shall, while they continue as sucll, be 
deemed to be public servants within the meaning of section 2 1 of 

the Zndian Penal Code. 

75. (1) '[The net) expenses arising from &e appointment of  
the Commission including the remuneration of its members, officers 
and servants shall be defrayed by the '[Statc] Government and the 

Board, the "[state] Government paying one-third of the whole, 
provided that the remuneration of  the members, officers and 
servants shall be paid wholly in the first instance by the '[State] 

~ovemment and the thereof payable by the Board shall be 

recovered from the Board after the close of each hancial year. 

(2) Any sum due to the [State] Government-under the 
provisions of sub-section (J), shall, if not recovered wilhin three 

5 of 
months after a demand has been made, be recoverablc as if it were 1908, 

I .an arrcar of land revenue. 

76. (1) The Commission shall for the purpose of deciding 
any matter which it is empowered to decide under the provisions 
of thji Act have the same po\vers as are vcsted in a court by the 

Code of Civil Procedure, 1908, and shall have jurisdictionunlimited 
as regards value throughout jPurrjab, and shall have no j wisdiction 
over any proceedings other than is expressly vested in i t  by this 
Act. 

(2) A decree or order of the Commission shall be 

executed or otherwise given cffcct to by the Dish-ici Court of the 

district in which the gurdwara,in connection with which the decree 
or order was passed is situated, or by the District Court to whch 
the Commission directs that any decree or order shall be sent for 

this purpose,' as if the decree or order had been a decree, or order 
passed by such court. 

I .  Substitolcd for the'word "Provincial" by the Adaptation of Laws 
Order, 1950. 

2 .  Substitilled for the word "AU" by Punjab Acl 1 of 1940, section 2. 

3. Substituted for "East Punjab" by Adaplahon of Laws Ordcr, 1950. 
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(3) The proceedings of the Commission shall, so far as 
may be subject to- the provisions of this Act, be conducted in 

5 of accordance with the provisions of the Code of Civil Procedure, 

190g- 1908, and, save as o! henvise provided by tltis Act, all orders ofthe 
Commission shall be final. 

77. The Commission shall have its court and ofice at such Court anG 

place or ptaces as the '[State] Government may fiom time to time oEce of 

fix. Commission. 

78. If a vacancy &curs in the Commission i t  shall be fi Iled Vacancy in 

by the appointment by the '[State] Gavemment '[ofJ some other Commission. 

qualified person in the same manner as that in which the person 
whose seat is to be filled was appointed. 

79. The )[State] Government may remove any member of Removal of 

the Commission- member of 
commission. . 

(i) if he refuses to act or becomes in the opinion of 
the '[State] Government incapablt: of acting or 

unfit to act as a member; or 

(id if he has absented himself for more than three 

consecutive~mcetings of the commission ; or 

(iii) if it is satisfied after such enquiry as ik may deem 

necessary that he has flagrantly abused his 
positidn as a member; '[or] 

' [ ( iv) if he has served as a member for more than two 

years.] 

The members of the Commission shall elect one of Ekction or 

be president of (he Commission. president of 
Commjssioo. 

(2) Lfthe members of the Commission are unable within 
ten days of the constitution ofthc Commission to elect a president 

1. Substituted for t i le words "Provincial" by the Adaptarion of Laxvs 
Order, 1950. 

2 .  Substituted for h e  word "or" by Punjab Act 53 of 1953, scction 9. 

3. Ihe word "or" w a s  h t  omitled by Punjab Act 11 01 1944, section 1 5 

bw laltr on added by Punjab Act No. l l of 1954, section 2. 

4. Added by Punjab Act 11 of 1954, scction 2. Previously clausc (iv) was 
omitted by Punjab Act 11 of 1944, ~ect ion IS. 
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Settlement of 

dserence of 
opinion in 

Commission. 

Cosls in 

proceedings 
may be made 
payable out of 
income of Sikh 

G urd wara . 

by a majority of votes, a president may he appointed by the '[State] 

Government. - 

(3) No proceedings shall be taken by the Commission unless 

at least two rnernbcrs are present and sitting together: provided Ulat noticcs 
and summons may be issued by !he president or a member nominated by 
the president for this purpose, sitting alone. 

(4) If the president is not present the two members present 

shall decide which of them shalI preside, and the member decided upon 
shall perform the duties of president. 

Dissolution of 
Commission. 

Decision as to 

whcthcr a 

person in or is 
not a pari!. 

81. h case of difference of opinion between the members of the 
Commission the opinion of the majority shall prevail : provided that, if 
only two members are present of whom one is the president and if they 
are not in agreement, the opinion, of the president shaII prevail ; and if  
the president is not present, and the two remaining members are not 
agreed, the question in dispute shall be kept pending until the next meeting 
of [he Commission at which the president is present, and the opinion of 
the majorily or or the president when only two members are present 
shall be deemed to be the opinion of the Commission. 

82. The costs, charges and cxpenses of, and incidental to, any 
proceedings of the Commission shall be in the discretion of the 
Commission, and the Commission may in disposing of any proceedings 
direct that the whdle or any part of such expenses shall be paid by any 
party to such proceedings or out of Lhe property or income of the notified 

Sikh Gurdwara to which the proceedings relate. 

83. The '[State] Government may at any time, when there is no 
proceeding pending before the Commission, dissolve lhe Commission. 

84. Fit is necessary to decide for the purposes of the constitution 

of the Board or a committee, under the provisions of [his Act, whether a 

person bas or has not become a patit the question shall on appiication 
being-made thercto fo: this purpose be decided by the Commission. 

1. Substituted for the word "Provincial" by the Adaptation of Laws 
Order, 1950. 
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l85. 2[(1) The Board shall be the C o k i i t e c  of Management for Constitution of 

the Gurdwaras known as- Committees of 
management of 

(i) The Sri Aka1 Takhat Sahib at Amritsar and Sri Takhat ccrtain 

Keshgarh Sahib, Anandpur ; Gurdwaras. 

(ic The Darbar Sahib, Baba Atal Sahib and all other 

Notified Sikh Gurdwaras other than Sri Wral Takhat 
Sahib situated within the Municipal boundaries of 

Amrit sar ; 

(iii) Sri  Darbar Sahib and all other Notilied Sikh 
Gurdwaras within the limits of Municipal area of T m  
Taran : 

(iv) All the Notified Sikh Gurdw aras a< Anandpur and the 

gurdwaras connected therewith other than the 
Sri Takhat Keshgarh Sahib ; 

(v) The Notified Sikh Gurdwaras at Muktsar ; 

(vi) Gurdwara Dulchniwaran Sahib Padshahi Naumi along 
with Gurdwara Moti Bagh (including Gurdwara Sudha 
Sar) Khel Sahib ; Patiala ; 

{vii) Gurdwara Fatehsarh Sahib (Shahidi Asthm Raba Fateh 

Singh Ji and Baba Jorawar Singh Ji) along with 

G~mdwara Jotisamp, Buq Mab Gujri and Shahid Ganj 
situated in Hamam Nagar ; 

(viii) '[Gurdwara Padshahi Naumi at Dhamlan along with 
Bunga Dhamtanian near Railway Station, Patiala ;] 

(iK) Gurdwara Guru Teg Bahadur Sahib in Jind with 
Gurdw aras Kharak Bhura Padshahi Naurni and Khalkar 
Padshahi Naumi in Tehsil Nanrrana ; - - 

1. Substiluted for thc old sechon by Punjab Act 11 of 1944, secrion 19. 

2. Substituted by Punja'n Act 1 of 1959, section 25(a). 

3 .  Substituted for the words "Gurdwara Dhamtan Sahib" by Punjeb Act 10 of 1959, 

section 2(a). 
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(x) Gurdwara Ber Sahib (Padshahi Pehli) at Sultanpur 
- Lodhi along with Gurdwaras Hat Sahib, Kothri Sahib, 

Sehra Sahib, Sant Ghat and Guru Ka Bagh ; 

{xi) ~urdwara (Padshahi Naumi and Dasmi) Damdama 
Sahib at Talwandi Sabo along with Gurdwara I [*  *] 
Takhat Sri Damdama Sahib, Jandsar and Bunga 
KattuwaIa at Sabo ki Talwandi, Gurdwara Sri 
Damdama Sahib Bunga Mata Sahib Dewan Ji at 

Talwandi Sabo, Gurdwara Sahib Padshahi Dasmi 
~akhat Damdarna Sahib, ,Bhai Bir Singh Dhir Singh, 
Mazhabi S-hgh Wala at Talwandi Sabo, Gurdwara 
Sahib Takha t ~ r i  ' ~ a m d a m a  Sahib Malwi Bunga 
Pads hahi Dasrni at Talwdndi Sabo, Sri Damdarna Sahib 
Malwai Bunga Padshahi Dasrni at Talwandi Sabo, Sri 
Damdarna Sahib Bunga Likhansar Padshahi Dasmi 
Sri Damdama Sahib Gurdwara Shri Holsar Padshahi 
Dasmi at TaIwandi Sabo Ki; 

(xii) Gurdwara Nanakiana Sahib, Sangrur.] 

(2) Thz Board shall, * * !* * * prepare a scheme for 

administration ai~d' management of the Gurd~varas described in sub- 
section ( I ) ,  their property, endowments, funds and income. Thereafter, 
this scheme may be modified or amended horn time to time by a resolution 
of the Board passed by a n~ajority of two-thirds of the members present 

in the meeting. 

5(j) * * * * * 
1 . The ~ ~ o r d  "Mastuana" omitted by Puojab Act I O ~i 1959, section 2(b). 

2. The words "in consultation ~vih Iocal comrniaees" omined by East Punjab 

Act 32 OF 1949, scctioon 3. 

3. The words "aAer consulting the local committee for the Gurdwara or Gurdwaras 
concerned, constituted under sub-section (3)" omitted by East Punjab Act.32 of 

1949, section 3. 

4. Proviso omitted by Punjab Act I of 1959, section 25(b). 

5 .  Sub-sccl io~ (31, (4) and ( 5 )  omittcd by East-Punjab Act 32 of 1949, section 

3(b)- 
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86. For every Notified Sikh Gurdwara othcr than a gurdwara Cornrnitiees nf  

specified in section 85 a committee shail be constituted after it has been !@waras 

declarcd to be a Sikh Gurdwara uuder rhe  provisions of this Act, or after olirer than 
tbosc specified 

the provisions of Part I11 !lave been applied to i l  under the provisions of i, 85 
sectin 38, provided that the l[State] Government may by notification 
direct that there shall be one committee for any two or more such 
gurdwaras specified in the notification, and may in like manner cancel 
or modify such notification, provided further that the 5[State]Govemment 
shall not issue, cancel or modify any such notification after the 
constitution of the first Board, except uponrecommen&tion being made 

to it in this behalf by the Board. 

' [(a Notwithstanding anything contained in sub-section (I) ,  
the' Gurdwaras at Namaul and Mahendraghrh shall. be managed by the 

Board.] 

4[87. (1) Every Committee shall consist of five members out of Constitution of 

which one at least shall be a person belonging to the scheduled castes committee nor 

and shall be constituted as folIows - specially 

provided for. 

'[(a) The Board shall nominate the members with their 

written consent of the Cornmittec of the Gurdwara or 
~urdwaras, whose gross annual income does not 
exceed, three thousand rupees, who shall be residents 

of the district in which the Gurdwara or one of ille 

Gurdwaras to be rnmaged by the Committee is situated: 

Provided that the Board may, if it so decides, instead 
of nominating the mem bcrs, manage the affairs of any 

.such ~ h r d w a r a s  itself in accordance with the 

provisions oithe Act. 

(b) The Committee of Gurdwara or Gurdwaras, whose 

annual .monetary income exceeds three thousand 

I .  Section 86 rrnumbered as sub-section (1) and sub-section added by Punjab 
Act I of 1959, section 26. 

2. Substituted for the word "Provincial" by the Adaptation of L a w  Order, 1950. 

3 .  Section 86-A was inserled by Punjab Act No. 1 1 of 1944, section 20, and 
omitted by Punjab Act 53 01 1953, s~cuon 10. 

4. Substituted by Punjab Act I of 1959, section 27. 

5.  Substilutcd by Punjab Act 10 of 1959, section 3. 
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rupees, shall consist of four elected mernbers and one 
member nominated by the ~o'ard who shall be resident 
of the district in which the Gurdwara or one of the 

Gurdwaras to be managed by the Committee is situated. 

If in the election, the required number of members is 
not elected, the Board may nominate such number of 

pcrsons as have not been elected so as to complete the 

Committee for such a Gurdwara or Gurdwaras; 
provided that the person or persons so nominated shall 

be the resident or residents of the district in which the 

said Gurdwara or Gurdwaras are situated. ] 

(2) I f  the Board fails to nominate a member or members of the 
Committee in accordance with the provisions of clause (a) or (b) the 
manager and if there is no manager, then Granthi or Granthis of Gurdwara 

or Gwdwaras shall either by himself or themselves or along with the 
nominated or elected member or members, if any, as the case may be, 
perform the duties of the Committee till such time as the Board nominates 

the required nun~ber of members of the Committee.] 
I 

Constitution of 88. '[(I) The Committees shall be constituted as soon as may be 
committees, aAer the Constitution ofthe Board; provided that no Committee shall be 
publiution of constituted far any Gurdwara under the provisions of this Act before it 
constirulion 

and effect has been declared to be a Sikh Gurdwara under the provisions of this 

thereof. Act or the provisions of Part HI have been applied to it under thc 
provisions of section 38.1 

'[(3) As and whcn a member or members of any Committee 
have been nominated in accordance with the provision of cIause (a) of 
sub-section (1) of section $7 or have been elected or nominated, as the 

case may be, in accordance with the provision of clause (b) of sub-section 

(1) of section 87, the State Government shall notify thcse facts and when 
all the members of such Committee have been nominated or have been - - 

- I 
elected and nominated, shall notify the further fact that the Committee 
has been duly constituted and the date of the publication of last mentioned 
notification shalI be deemed to be the date of the constitution of the 
Committee.] 

1. Substituted by Punjab Act 53 of 1953, secnon l2(a). 

2. Substituted for rhe old sub-scctions (2) and (3) by East Punjab Act 32 of 1949, 

scction 4 and sub-section (2)  onlirted by Punjab Act 53 01 1953. section 12(b). 

3. Subslituted by Punjab Act I of I 959, section 28. 
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'[89. ( I )  The elected members of a Committee, referred to in clause Election of 

(b) of sub-section (1) of section 87 shall be elected by a constituency member- 

formed, subject to the approval of the State Government, by the Board 

in a general meeting. 

(2) The Board may in a general meeting and subject to the 
approval of the State Government, from time to time, vary acy 
constituency formed under the provisions of sub-section (I) .  

(3) When any constituency to elect members of a Committee 
is formed or varied according to the provisions of sub-sec tion (I) or (2), 

as the case may be, the State Government shall not@ the fact of the 
constituency having been so formed or varied and the date of the 
publication of the notification shall be the date &om which the formation 
or variation of the constituency shall take effect. 

90. (1) A person shall noi be eligible for election as a member of Qualifidaticn 

a Commitlee if such person- for election to 

a committee. 

(i) is not registered on h e  roll of any constituency formed 
for the purposes of this Act ; or 

(iij is of unsouild mind ; or 

(iii) is an undischarged insolvent ; or 

(iv) is a minister of a Notified Sikh Gurdwara other than 
the head minister of the Darbar Sahib, Amritsar, or 
any of the four Sikh Takhats specified in clause (ig of 

sub-section (I) of sectibn 43 ; or 

(v) is apaid servant of any Notified Sikh Gurdwara or of 

the Board ; Gr 

(vi) is not a Sikh ; or 

(vii) is not a Sikh ; or 

(viii) being a keshadhari Sikh is not Amritdhari ; or 

(ix) lakes aIcohoIic drinks ; or 

(x) not being a blind person cannot read or write 
Gurmukhi. 

1. Sections 89 and 90 inserted by Punjab Act 10 of 1959. section 4. These wcrc 

omitted by Punjab Act 1 of 1959, section 42. 
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Exp1anatio11.- For purposes of clause (x) a person shall be deemed 
to be able to-- 

(a) read Gurmukhi, if he is able to recite Shri Guru Gnnth 
Sahib in Gurmukhi ; and 

(b) write Gurrnukhi if he fills his nomination paper fbr  

election to the Committee in Gurmukhi in hls own 

handwriting. If any question arises whet her a candidate 
is or is not able to read and write Gurmukhi, the 

. question shall be decided in sucb manner as may be 

prescribed. 

(2) Notwithstanding anything contained in sub-section ( I )  
no person shall be prevented fiom standing as a candidate at any election 
on the p u n d  that he is apatit, but if he is elected ar.d thereafter found, 
under the provisions of section 84, to be potit, his election shall be void.] 

Qualification 91. A person shall not be nominated '[* * * 1 to be a member of a 
for nomination i f  he-- 
to a 

committee. (i) is iess than twenty-one years of age ; or 

(i i) is ofunsoundmind ;or 

(iii) is an urdscharged insolvent ; or 

(iv) is a patit Z[or not a Sikh] ; or 

(v) is a minister of a Notified Sikh Gurdwara other than 
the head minister of the Dafbar Sahib, Arnriisar, or 
any of the four Sikh Takhts specified in clause (ig of 

sub-section ( I )  of section 43 ; or 

(vg is a paid scrvant of a Notified Sikh Gurdwara; 

3[(vii) being a keshadhari Sikh is not a amritdhari] ; or 

(viii) takes alcoholic drinks ; or 

J[(~x) not being a blind person cannot read or write 
I 

Gumu khi .] 
i. The words "or co-opted" were inserted by Punjab Act 11 of 1944, section 

251a) and omitted by Punjab Act I of 1959 section 29(a). 

2. Inserted by Punjab Acl 11 of 1944, section 25@). 

3. Insericd by ibirl. section 25(c) 

4. Substituted by Punjab Act I of 1959, seclion 29(b). 
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&pIunafion.- For purposes of clause (ir) a person shall be deemed 
to be abIe t+- 

(a) read G~umukhi ifhe is able to recite Shri Guru Granth 
Sahib in Gurmuhhi; and 

(b) wile Gurr~~ukIu if he is able to communicate his consent 
to become =. nzmbcr in Grtrmukbi in his ow11 

hmdwriting. If any question arises whether a candidate 
is or is not able to read 01 write Gurmukhi the queztion 
sl~all be decided in such manner as may beprescnbed.] 

'[92. Every pcrson shall be entitled to have his name registered on Qualtfication 

the electoral roll of a constituency for the election of a member or electOrs- 

membem of a Committee who is a resident in the constituency and is 'a 

Sikh more than twcnty-one years of age and bas had his name registered 

as a voter in such manner as may be prescribed : 

Provided that no person shdI be registered as an elector who- 

(a) trims or shaves his beard or keshas exc.ept in case of 
sehjdhari Sikhs; 

fi) smokes ; and 

(c) takes alcoholic drinks. 

93. Every person registered on tbe electoral roH for the time being ~ i ~ b t  to vote. 

in force for a constituency for the election of a member or members of a 

Committee shall be entitled while so registcred to vote at an election of 
a member or members for that constituency.] 

94. Every committee shall continue for 2[five] years fiom the date Period of 

of its constitution or until a new committee has beeo constituted, whlch Of 

is later. 
committees. 

'[94-A. Every committee shaIl be a body corporate by the name of Incorporarian 

the Committee of Managemefit of the Gurdwara or Gurdwaras under its OicOmmiHees- 

management and shall have perpetual .succession and a common seal 

and shall sue and be sued in its corporate name.] 

1. Sections 92 and 93 inserted by Punjab Act 10 of 1959, seciion 4. 

These were previously omitted by Punjab ACI 1 of 1959, section 42. 

2. Substituted for thc w o ~ d  "thrcc" by Punjab Act 1 l of 1944, scction 28. 

3. Section 94-A inseded by Punjab Act 3 of 1930, section 7. 
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Effect of 
subsequcnt 

disability to 

serve as a 

r e m b  of a 

cornminee. 

Vacancies in 

committees. 

l[95. (I) Ifany person having been elected or nominated a member 
of a committee becomes 2[or is found to be by the Board] subject to any 

of the disabilities stated in scction 90 or 91, as the case may be, he shall 
cease to be a member thercnf. 

3r!Z) Any person agpleved by the finding o f  the Board 
mentioned in sub-section ( I )  of this section may, within a month of the 
date of his knowledge of such finding, appeal to the Commission for 
setting aside the said finding and the order of the Commissiorl passed in 
this respect shall be final: 

Provided that the person against whom any such finding is given 

by the Board shall not cease to be a member of the Committee until the 

order of the Commission in appeal, or, if no appeal is preferred until the 

time allowed for preferring an appeal has passed.] 

(3) If any person having been elected or nominated a member 
of the Committee absents himself from three consecutive meetings of 
the Committee, his name may be removed horn membership by the 

Committee, provided that, if he applies to the Committee within one 
month of the removal of his name to be restored to membership, the 

Committee may, at the meeting next following the date of the receipt of 

such application, restore him to office, provided further that no member 

shall bc so restored more than three times to the same Committee.] 

l'C96. On the occurrence of avacancyin a Committee, a new member 
. . 

shalI be elected or nominated, as the case may be, in the manner in which 
his,predecessor was eIected or nominated and if no member is duly elected 
to replace an elected member, the Board may nominate any qualified 
person to fill the vacancy in accordance with the provisions of section 
87 and the fact of filling the vacancy shall be notified by 'the State 

Government under sub-section (3) of scction 88.1 

1. Substituted for the old section by Punjab Act 3 of 1930, section 8. 

2. Inserted by East Punjab Act 32 of 1949, section 5. 

3. Sub-section (2 )  added and old sub-section (2) renumbered as sub-section (3) 
by Punjab Act 53 of 1953, section 3. 

4. Substituted by Punjab Act 10 of 1959, section 5. 

5. Omitted by Punjab Acl 53 of 1953, section 17. 
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'98. (1) Every committee shall meet at least three times in each Committees to 

year. meet at least 
three limes a 

(2) If no meeting has been held for a period of four months year. 
any two members of the Committee may, by giving reasonable notice to 
the other r n m  beins residing in 1,rldiq cijnvcnc a rnce~hg of the Committee. 

93. A iiiccting of a ~ o n - i l i i i t t ~ ~  shall be cdlsd by ;lie presider~i by iGoIice oi 

seven days' notice in writing, provided that if the once of president is meetings. 

vacant, ihe vice-president shall and if rhc ofice of vice-president is also 

vacant, any two members of a committee may. by giving reasonable notice 
to the other members convene a meeting '[* * * 1. 

100. No business shall be conductcd or any proceeding held by a QUO- of 

cornniittee except at a meeting at which three or more members are cornnuttee. 

present. 

1 01. (1) Every committee shall at its first meeting '[which shall ~rcsidena and 

be called by the General Secretary of the Board or any person specially yice-presiden~ 

authorized by him in this behalf within sixty days of the constitu lion of of committees. 

the Committee] elect a member to be president Ad another member to. 

be vice-president and each of the members so elected shall hold office 
during the continuance of the committee or until he resigns or ceases to 

be a member of the committee. 

(2) An outgoing president or vice-president shall, if 
otherwise qualified be eligible for re-election. 

(3) At meetings of the committee the president shall be 

chairman; if he 'is absent the vice-president shaII be chairman, and if 
both the president and the vice-president are absent, the members present 
shall elect one of themselves to be-chairman for the purposes of the 
meeting. 

102. All questions which come before a committee shall Decisions of 

bc decided by a majority of the votes of the members present, and questions 
before 

in cases of an equality of voter the chairman shall have a second or cornmideer 
casting vote. 

1. The original sechon 98 'was renumbered as sub-section (1) and sub-section 
(2 )  was added by Punjab Act 3 of 1930, section 9. 

2. Omined by Punjab Act 1 of 1959, section 31. 
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Minutes to be 103. All resolutions and orders ofacornmittee shall be recorded 
recorded. in writing in aminute book and the record shall be signedby the chairman 

of the meeting; 

Resipation of ' 104. {I) A member oTa commitlee other than the president may h 

president and 
mcmbcrs ol 

resign his ofice by giving notice to the president and the president may 

committees+ resign his office by giving notice Lo [he committee '[ahd by informing 
the Board of his resignation.] 

(2) Theresipation shall take effect in the case o f r  member 
fiom the datc of its acceptaucc by the president, and in the case of a 

. . .  
president from the date of its acceptance by the committee. 

2[(3) If  the resignation of a member is accepted by the 
President he sball imcdiately inform the Board about such acceptance 
to enabIe the Board to-fill the vacancy caused thereby, 

(d) As soon as may be after the constitution of the 
Committee or the ofice of the President falling vacant, the Board shall 
call a meeting of the Committee to elect the office-bearers or to fill the 
vacancy of the President as the case may be.) 

servant or the . 3[104-A. The Committee may appoint such servants as it may decm I 

CO-rt?~ necessary for the due performance of its duties, and may, Born time to. 
their appo~nt- 

men t and t h e  determine the number, designations, grades and scale of salary, or 

pmishent. other remuneration of such servants, and may at any time for good causc 

fine, reduce, suspend, or remove any servant.] 

Exclusion of 4[105. Thc Cornlittee constituted under the provisions of section 
Board a c b g  as 85 shall not be affected by any other provision of this Chapter.] 
committee from 
operation of 

illis chapter. 
CHAPTER lX 

Object on 106. (1) Subjcct to the provisions of this Act, all properties and 
NhKbhe fuacfs income of Notified Sikh Gwdwva shall bc used in thc f irst  for 
of a gurdwara 

may be spent. the maintenance or improvement of the gudwara; for the maintenance 

of religious worship and the performance a~rl cunduct of religious . .  and 
' I  

I. Added by Punjab Act 1 of 1959, scctim 33(a). 

2. Added by Ibid, ssccrion 33(b). 

3. Added by Punjab Act 53 of 1953, section 18. 

4. Substiiuted by jbid, sectiotl J9. 
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charitable duties, ceremonies and observances connected therewith; for 
the payment of allowa&es or salaries of depkndcnts, officers and servants 

thereof; for the fulfiltnent of the objects of the endowments thereof; for 
the n>ahtenance cf Lbe langal; f ~ r  such religjous, charitable or educationd 
purposes as ,the committee may consider necessary in connection 

I hzrewi(h or tor [he discharge v1 any obligations legally incurred. 

(2) When after providing for the purposes specified in sub- 
section ( I )  there remains or appears likely to remain m y  surpliis sum or 

any income not required for any such purposes, the committee may, by 
' - r:sc!ution passed by not lcss tlizii two-t&-ds of its n~eiibers proprise lo 

allocate a part of the whole of such surplus sum or income to a particular , 
religious, educational or charitable purpose '[or any purpose which 
promotes social welfare] and may, if the Board in writing sanctions such 

proposal, act in accordance therewith, provided that any proposal so 
sanctioned to devote ta such purpose income accruing during a period of 

more than three years at any time not sooner than three years after the 
proposal was sanctioned be rescinded or varied by a subsequent resolution 
of the committee passed in like manner. 

(3) Notwithstanding anything contained in sub-section (2) 
when it appears to the Board that after providing for the purposes specified 

in sub-section (I)  there remains or is likeIy to remain any surplus sum or 

income not required for any such purposes, and the committee is not 

willing to devote such surplus sum or income to other purposes, the 

Board may appIy to the Commission for an order allowing the Board to 

devote the whole or part of such surplus sum or income to a particular 

and specified reIigious, educational or other charitable purpose '[or any 
purpose which social welfare.] 

(4) When application has been made in accordance with the 
provisions of sub-section (3) the Commission may, after hearing the 

objection, ifany, of the committee or of any person having interest in the 

gurdwara concerned, if i t  is satisfied that the application is reasonable, 
determine what portion, if any, of such surplus sum or income shall be 
retained as a reserve find for the gurdwara concerned and direct the 
remainder of the surplus sum or income to be devoted to any such 
religious, educational and charitable purpose as it may deem proper and 
the C o ~ ~ i s s i o n  may, from time to time, on the application of the Board 

1 .  Inserted by Punjab Act I of 1959, seclion 34.' 
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or of the committee or of a person having interest in the gurdwara 
concerned, rescind or vary any order passed under the provisions of this 

sub-section. - 

(5) A committee or the Board if I1 is aggrieved by an c&r I 

passed under sub-section (4) may, not later than ninety day's after the 
pasing of ihe ordcr, ai;pcai ro the High C h r t  aud the High Couri may 

confi-m. the order or- zcy "'lch order as thz C~;=1iission rnigii ht'< 
passed instead of the order appealed against. 

'[{6} Notling cotained in sub-sections (J), (3), (4) and (5) 

shall apply tn the B o s d  when acting x r: Committee of FvI~iagemeitt 
' under section 85 of this Act. In the case of such a committee when after 

providing for the purposes specified in sub-section ( I )  there remains or 

appears likely to remain any surpIus sum or any income not required for 
such purposes, the committee may by a resolution passed by not less 
than two-thirds of the members present in the meeting: provided that the 
meeting is attended by not less than one-half of the total members 
constituting the committee, utilize or allocate a part or the whole of such 
surplus sum or income.of anyparticular gurdwaraunder its management 

to a particular religious, educational, charitable or industrial purpose: I 

Provided further that an allocation so made to devote to such 
purposc income accuruing during a petiod of more rhan three years may 
at any t i k n o t  sooner than three years after the al~ocatibn was made be 
rescinded or varied by a subsequent resolution of the committee passed 
in the like manner.] 

Utilizarion of '[106-A. Any surplus sum or any income of a notified Sikh 
surplus 

income. 
Gurdwara not required immediately.for purposes mentioned in sub- 
section (1) of section 106 may be placed to the credit of the Committee 

in such Bank as approved, generaLly by the Board in general meeting or 
be invested in one or more Government securities or National Saving 
Certificates or in purchasing immovable property for the Gurdwaras under 
its management.] 

Annual 107. (1) Every committee shall pay annually to the Board for the 
contribution lo purpose of rnccting the lawful expenses of the Board a contribution in 
Board. 

money out of the income of the gurdwara or gurdwaras under its 

management. 

1. Added by Punjab Acl 11 of 1944, section 33. 

2 .  Inserled by Punjab Act I'of 1959, section 35. 
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![(2) The proportion which such contribution shall bear to the 
annual income of a gurdwara shall be fixed for each gurdwara by the 

Board: provided that i t  shall not exceed onc-tenth of such income.] 

'[(3) The ~ d a r d  shall bi: competent to reduce the arnounl of 
contribution due to the Board from any committee or purdwara in any 

ycar for special reasons. Further the Board shali have power to prescribe 
L'ne limit or annuai income of the gurdwara or gurdwaras which may be 
totally exempted horn making the contribution payable to the Board under 
the provisions of this section.] 

iG8. (ij 'rhe Board shall establish and maintain a fund to be called Formation of 

the General Board Fund, and there shall be placed to the credit thereof Gcncral 
Fund. 

the following sums, namely- 

(0 all the annual contributions paid to the Board under 
the provisions o f  section 107 ; 

(id dl the fee,s for copies of accounts and of entries in 
registers levied by the Board under the provisions of 
sub-section (2) of section 114 and sub-section (8) of 
section 137. 

(2) No sums other than those speciiied in sub-section (1)  
shall be placed to the credit of the General Board Fund. 

'[(3) The General Board fund shaI1 be applied solely to the 
payment of expenses lawfully incurred by the Board in the exercise of 

its powers under the provisions of this Act, towards the discharge of 
obligations legally incurred and towards the maintenance, protection and 
support of such historical gurdwaras which in the opinion of the Board 
cannot be maintained, protected or provided for otherwise, provided that 

if after paying such expenses and discharging such obligations and 
affording such protection any surplus sum remains, such surplus sum, 
'[may be spent by the Board on any religious or charitable purposcs or 
any other purpose which promotes social welfarc ] and on such non- 
political purposes as are connected with the general uplift and welfare of 
the Panth as Board may deem fit.] 

1. Substimted for the old sub-section by Punjab Act 11 of 1944, secrion 34. 

2. Added by Punjab Act 11 of 1944, section 35. 

3.  Substituted for Lbe old sub-section by ibid scction 36. 

4. Substituted for h e  words "up to the amount of twenty thousand rupees in any 
year, may be spent by the Board on any religious, charitable, educationaI or 
indushal purposes" by Punjab Act 1 of 1959, section 36. 
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(4) No part of the General Board Fund shaI1 be expended 
upon the administration of any trust fund described in section 11 1 or 
section 112, or upon the  object of any such trust fund except in so far 
as such expenditure may be permissible under the provisions of sub- , 

section (3). 

Research fund. ' 11 06-A. No~withstanding anydung contained in this Act there shall 

!x cstabl.;shcd a rcscarch f d d  olr ille Board to which he Soarb shall 
contribute at least twenty thousand rupees per annum from the fund of 
the Board or from the incornc of the Gurdwara managed by the Board 
under section 85 for the pumose of carrying out research in S;i.bhistory 

and publication of books and jonmals in connection thcrewith. Any 

income realized 6orn the sale of such publications or any contibutions 

made by the public in this behalfshaII also be credited to the research 

fimd. This fund shall be administered by a Committee consisting of five 
persons appointed by the Board out of its members or otherwise. The 
Board may frame rules for the administration of this fund. 

Religious CudL 108-B. ( I )  There shaII be established by the Board a reIigious fund 

for the purposes of propagating the Sikh religion and matters connected 

therewith, to which shall be contiibuted by every committee of I 

management of notified Sikh Gurdwaras as follows : 

(a) five per centurn of its gross annual income in the case 

oEa committee having gross annual income exceeding 

five thousandrupees, but not exceeding thirty thousand 

rupees; 

(b) seven per centum' of its gross annual income in the 

case of a commit& having gross annual income 
exceeding thirty th:ous&d rupees but not exceeding 
fifty- thousad hpees; 

(c) ten per centurn of its gross annual income in the case 

of a committee having gross annual income exceeding 
fifty thousand rupees but not exceeding one lakh and 
fifty thousand rupees; and. 

(4 fifteen per centum of its gross m u a l  income in the 

case of a committee having gross annual income 
exceeding one lakh and Bfly thousand rupees. 

1. Sections 108-A, 108-B, and 108-C, inserted by Punjab Act I of 1959, 
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(2) (g '[Tllis fund shall be administered by a committee 
consisting of the President ofthe Board and seven persons appointed by 
the Board in gencral meeting out of its 'members other than the members 

and offlice-bearers of the Executive Committee except the President or 
othenvise in the prescribed manner: 

Provided that if a member of the above Committee is elected a 

member or ofice-bearer ofthe Executive Committee of the Board except 

the President, he shall cease to be a member of the said Committee after 
such election.] 

(ii) The Board in general meeting may erne rules for the 

administration of this fund. 

(iii) The term of this committee shall expire on the e x p j l  of 

the term of the Board appointing it. 

108-C. All the provisions of this Act relating to the, administration Research, and 

and deposit of the General Board Fund and other trust finds shall, as religiuOs fund 
to be govcmed 

far as may be, apply to the iunds established under sections 1 08-A and by 
Act, 

108-B.] 

109. If any sum is transferred to the Board by the Shromani Funds- 

Gurdwara Parbandhak Committee, then ,;- naris [erred to 

Board by 
(i) any portion, thereof heldon bchalf of aNotified Sikh Shromani 

Gurdwara shall be paid, as soon as may be, to the Gurdwara 

committee of such gurdwara, and any portion held on Parband ha k 
Commitlee. 

behalf of other place of worship shall be paid to such 
person acting on behalf of the place of worship, as the 
'IS tate] Government may approve ; 

(ii) any portion not required to be paid under the provisions 

of clause (0 shall, in the first place, be used to discharge 
such debts of the Shromani ~ u r d w k a  Parbandhak 
~ o m m i  ttee as may be lcgall y recoverable ; 

(iig any portion remaining aftcr the debts of he Shromani 

Gurdw ara Parbandhak Commi ttce have bcen 
discharged as required by clause (ii) shall be set apart 

for such religious, charilable or educational purposes 

1. Clause (i) of sub-section 2 of scction 108-B substituted by Punjab Act 10 of 
1959, seclion 6. 

2. Subsrituced for Ihc: word "Provincial" by the Adaptation of Law Order, 1950. 
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each trust. 
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be deposited in 

bank. 

as the Board in general meeting may determine, provided 
that any portion not so set apart within one year from 
the constitution of the first Board shall be handed over 

to the committee described in sub-section (2) of section 
85 and shall form part of the funds 01 that cornmi ttee. 

110. Every sum made over to the Board under the provisions of 

this Act by a committee of a Notified Sikh Gurdwara or otherwise 
received by the Board for a specified religious, charitable, '[industrial 1 
or educational purpose shall be held by the Board as a trust and shall be 

devoted to the purpose speciiicd. 

111. Every sum other than a sum specified in section 107, 109 or 
110 or sub-section (2)  of section 124 or sub-section (8) of section 137 
shall be placed to the credit of a fund to be called the General Trust Fund 
out of which the Board in general meeting may from h e  to time make 

allotments for the discharge of any obIigations legally incurred in 
connection therewith or for such religious, charitable, '[indusbial], or 
educational purpose as the Board may consider proper or for grants-in- 

aid for thc maintenance or scrvice of Notified Sikh Gurdwaras. 
> 

112. The Board shall establish and maintain a separate fund in 

respect1 of each trust'held in accordance with the provisions of clause 

(iii) of section 109 or of section 1 10, and may discharge out of each such 

fund any obligations legally incurred in comec tion therewith. 

11 3. 3(1) Every sum received by the Board in connection with any 
fund shall be placed to the credit of the fund in such bank as (he Board in 
genera1 meeting may direct. 

'[(2) The Board may invest any pdrtion of its fund in one or 
more Govcmmcnt securities or Defence Savings Certificates '[or in 

purchasing irmhovable property] and the income or proceeds derived or 

obtained therefrom shall be credited to the fund f7om which the 

investment was made.] 

1 .  Inserled by Punjab Act 11 of 1943, scchon 37. 

2. Inserted by ibid, section 38. 

3. Section 11 3 renumbercd as sub-section ( I ) ,  and new sub-seclion (2) added by 
Punjab Act 27 of 1953, section 2. 

4. Insedcd by Punjab Act I uT 1959, section 38: 
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114. (1) The Board shall maintain regular accounts showing 

receipts on account of and expenditure out of the General Board Fund 
and separate similar accounts for each fund established under the 

provisions of section 112 and for the General Trust Fund. 

(2) Any person having interest in a Notified Sikh Gurdwara, 

shall, on application being made to the Board, be furnished with a copy, 
certified to be correct by the president or other member of the executive 
committee au thorised by the president on this be half, of the whole or o C 

any specified part of such account. 

(3) The Board shall charge for copies of accounts furnished 

under the provisions of sub-section ( I )  such fees as are charged for copies 
of records under the control of Deputy Commissioners of districts under 
the rules for the time being in force in Punjab. 

115. ( I )  The accounts described in section 114 shall be audited 
and examined once in every year by such auditor as may from time to 

time be appointed by the [State] Government. 

(I)  For the purposes of any such audit and examination of 
accounts the auditor may, by a demand in writing, require from the Board 
or any member or servant of the Board the produclion before him o f  all 
books, deeds, vouchers and all other documents and papers, which he 
deems necessary, and may require any person holding or accountable for 

any such books, deeds, vouchers, documents or papers to appear before 

him at any such audit and examination, and to answer all questions which 
may be put to him with respect to the same or to prcpare and submit any 
fkther stalement which such auditor may consider necessary. 

11 6. (1) Within thirty days after the audit and cxamination havc 
been completed thc auditor shall submit a report to the Board upon each 

account.audited and examined, and shall forward copies of his reports to 

the '[State] Government and to the Cornmission. 

(2) The report of the auditor shall among oilier matters 
specify all items of expenditure which in his opinion are illegal, irregular 
or improper, all cases of failure to recover money or property duc to thc 
Board, all instances of loss or wastefill expenditure of money or property 

due to negligence- or misconduct .and all instances in which any money 

.or property has been dcvoted to any purpose not authorised by this Act. 

I .  Substituted for h e  word "Provincial" by the Adapration orlaws Order, 1950. 
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I 

'[(3) Within two months from the date of the consideration of the 

report under section 11 7, the Board shall cause the report and abstract of 
each account tb be published in Z[two newspapers one of which must be 

pkbl ishcd daily]. 

![(dl I f  the Board fails to cause the report to be published in 
accordance with sub-section (3), the Commission or the State Govemn~ent 
may gct it so published, and the expenses incurred in this behalf shall be 
paid by the Board, and shall be recoverable as if it, were an arrear of land 

revenue.] 

"11 17. The Board in its genera\ meeting next following the date of 

the receipt of the auditor's report shall consider such report and satisfy 

itseIf that no expenditure shown therein has been incurred otherwise 
than in accordance with the provisions of this Act and shall pass such 

' 

orders a are in its opinion necessary and proper to rectify my illegal, 
unathorised or improper expenditure, and may also pass such further . 

orders upon the report as it may deem proper : 

Provided that if the next general meeting falls on a day earlier than 

two months after the receipt of the report, it shall be considered in the 

general meeting next following.] 

118. (1) The expenses incurred in the audit and examination of 

the accounts of any fund maintained by the Board in accordance with 
the provisions of this Act shall be paid out of that fund. 

(Z) If payment of the expenses referred to in sub-section (1) 

is not made within three months fiom the date of the submission of a 
report as described in section 11 6, the s [ ~ t a ~ e ~ ~ o v e m m e n t  may, on 
application to it being made within s-ix months from such date by the 

auditor, recover the amount due as if it were an arrear of land revcnue. 
. . 

11 9. (1) The exbbutive cdmrnitte; shall lay before the Board at a 

gcneral meeting to be held each year at such time as may be prescribed, 
an estimate of the incom'e and expenditure for the ensuing financial year 
of the Board and of each separate fund adminislercd by lhe Board. 

1. Substituted by Punjab Act 53 or 1953, 'scction ZO(a). 

2 .  Subsri~utcd for words "at least one English and one Vernacular newspaper 

printed and published in the Punjab" by Puniab Act I of 1959, scction 39. 

3 .  Ailded hy Punjab Act 53 of 1953, section 20(b). 

4. Substituted by ibid; scction 2 1. 

5 .  Substituted for the word "Provincial" by thc Adaprzrion of Laws Order, 1950. 
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(2) The Board shall in general meeting take into consideration 
every estimate laid before it by the execu live committee, and it  shall be 
in the discretion of the Board to pass or reject such estimate or to modify 

or alter it and to pass it as so modified or altered. 

120. (1) The Committee '[" * * " * * * ] of every Notified A C C O U ~ ~  to be 

Sikh Gurdwara shaIl maintain a regular account, showing all sums minlainedby 

received on behalf of and all disbursements made out of the funds and cOmminc"s- 

income of the gurdwara. , 

(2) Any person having interest in the gurdwara shall, on 
application to the secretary of the committee '1" * * * * * 3,  be 
furnished with a copy of the whole or any part of such account. 

(3) The cormittee 'I* * * * * ] shall charge for copies 
furnished under the provisions of sub-section (I) such feks as are charged 
for copies of records under the control of Deputy Commissioners of 
districtsunder therulesfor ihelimebeinginforceinPunjab. . 

121. (1) Subject to theprovisionsof sub-section (51, every account Audit of 

described in section 120 shall be audited and examined once in every committee's 
, . 

year by an auditor appointed -by the Board. account. 

(2) The account of I[the Board actiog as a Committee under 
the provisions of section 851 shalI be audited by an auditor 3[appointed 
by the State Government 1. 

(3) The Board shall maintain a list of not less than five 
auditors nominated by the Board with the previous sanction of the4[State] 
Government for the purpose of the audit of thc accounts of committees 
other than thosc specified in sub-section (21, and no auditor, whose name 
is not on the list shall be appointed to audit such accounts. 

(4) If within six months of the constitution of the Board the . 
Board has failed to nominate auditors as required by sub-section (3) the 

4[State] Government may appoint such number of auditors as ate necessary 

to complete the list. 

1. The words "or the local committee" inserted by Punjab Act 11 of 1944, sec~ion 
39, and orniircd by Punjab Act 53 of 1953, section 22. 

2. Substituted for thc words "he local committees described in section 85" by 

ibid. 
3 .  Substituted for the words "who may act as auditor under the provisions of 

section 144 oi the Lndiau Companies Act, 1913" by Punjab Act 1 of 1959, 

section 40. 

4 .  Suhsritutnd for  he word "Provincial" by thc Adaplatjun oflaws Order, 1950. 
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(5) The committee of any Notified Sikh Gurdwara whose 
gross annual monetary income does not exceed two thousand rupees, 
may, with the sanction of the Board cause the account of such gurdwara 

to be audited less frequentIy than on in every year or may with like 
sanctian dispense with thc audit and examination of such account. 

(6) For the purpose of any such audit and examination the 

auditor may by a demand in writing, require horn the committee or any 
member or servant of the committee the production before him of all 
books, deeds, vouchers and all other documents grtd papers which he 

deems necessary, md may r q u  ire any person holding or accountable for 

any such books, deeds, vouchers, documents, or papers to appear before 
him lo any such audit and examination and to answer all questions which 

may be put to hihim with respect to the same or to prepare and submit any 
further statement which such auditor may consider necessary. 

Report of 1 22. ( I )  Within thirty days after the audit and examination have 
auditor. 

been completed the auditor shall report to the committee of the gurdwara 
upon the accounts audited and examined and shall forward a copy of his 

repod to the Board, and in the case of the accounts of '[the Board acting 
1 

as Committee under thc provisions of section 851, shall fonvard a copy 
to the 2[State] Government also. 

'(2) (i) The report of the auditor Shall, among other matters, 
specify all items of expenditure which in his opinion are illegal, irregular 

or improper, a11 cases of failure to recover money or property due to the 
gurdwara, all instances of loss or wasteful expenditwe of money or 

property due to negligence or misconduct and all instances in which any 
money or property has been devotcd LO any purpose not authorised by 
this Act. 

'[(id The Commjttee shall. consider the report of the auditor 
and satisfy itself that no expenditure shown therein has been incurrcd 

otherwise than in accordance with the provisions of this Act and shall 
pass such order as are in its opinion ncccssary and proper to r e c t e  any 

illegal, unauthorised or improper expenditure, and may also pass such 

further orgers upon the report as it may deem proper.] 

1 .  Substihrled for words "(he Committees" descaibed in clause (ii) of sub-section 
(1) of section 85" by Punjab Act 53 of 1953, section 24 (a). 

2. Substituted for he word "Provincial" by the Adaptation of Laws Order, 1950. 

3. Shb-scction (2) renumbered as clause (i) of sub-section ( 2 )  and clause (ii) added 
by Punjab Act 53 of 1953. section 24(6). 
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'(3j The auditor's report upon the account of a yrdwara shall 
be open to inspection by any -Sikh, provided that reasonable notice of 

intention to inspect is given by such Sikh to the committee. 

'(4) The expenses incurred in the audit and examination of 

the accounts of a gurdwara shall be paid out of the income of the gurdwara. 

?[(5) If payment of expenses referred to in sub-section (4) is not 

made within three months from the date of the submission of the report 

in accordance with sub-section ( I ) ,  the State Government may, on 
application to it being made within six months From such date by the 

auditor, through the Board, recover the amount due as if it were an arrear 
of land revenue.] 

123. (1) Every committee shall submit each year to t he  Board at Budget of 

suchtimeasmaybeprescribedanestimateoftheincomeandexpendi~re c~mmifiees. 

for the ensuing financial year of the gurdwara or gurdwaras under its 
management: 

3[Provided that nothing herein shall apply to a Committee whose 

gross annual income is less than two thousand rupees.] 

(2) The Board shall scrutinise cvery estimate submitted in 
accordance with the provisions of sub-section (11, and if it finds that the 

estimate provides for expenditure not authorised by this Act, the Board 
shall direct the committee to modify or alter the estimate within a 
reasonable timc in such lrluier as the Board may deem necessary, and if 
the committee does not within the time stated comply with the direction, 

the Board shall apply to the Commission to pass an order calling upon 
the committee to make such modification or alteration, and the 

Commission may, after making such enquiry as may in its opinion be 
necessary, pass any order that it considers just and proper. 

(3) If the Board finds that an estimate submitted to i t  is not 

in accordance with a scheme of administration settled under the 
provisions of this Acl far the gurdwara to which the estimate relates, the 
Boaid may direct the committee to modify or a1 ter tile estimate within a 

reasonable time in such manner as the Board may deem necessary, and i f  
thc committee does not within the time stated comply with the direction 

the Board may apply to the Commission to pass an order calling upon 

1. Re-numbered by Punjab act 4 of 1926, section 2 .  

2. Addcd by Punjab Act 53 of 1953, section 24(c). 

3 .  Added by Punjab Act I of 1959, section 4 1. 
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the committee to make such modification or alteration, and thk Commission 
may, after making such enquiry as may in its opinion be necessary, pass 

any order that it considers just and proper. 
. . 

(4) Nothing th is  section shall apply to the cotnrnittee 
constituted under the provisions '* * * * * * of section 85. 

Recovcry of 124. (1) The contributions payable under the provisions of section 
cOnrributions- 107 shall be paid by the committee of a gurdwara after sych notice and in 

such manner as may be prescribed. 

(2) Hacommittee fails after dienotice to pay any sumpayable 

by it under the provisions of sub-section (I), the Commission shall on 
application being made to it by the Board in this behalf call upon the 
committee to show cause why it shouId not be ordered to pay such sum, 

' and may after hearing such member of thk committee as may be deputed 
by the committee for this purpose pass m order directing the committee 

to pay the sum found payable either in a lump sum or by instalrnents, as it 

deems fit. 

Power and 125. It shall be the duty of the Board to ensure that every committee 

duties of the deals with the property and income of the gurdwara or gurdwaras managed 
Boardgentram by it, in accordance with theprovisionsofthis Act, and forthe fulfilment 

of this duty and subject to the provisions of, and in addition to the powers 

conferred upon 'the ~ o a r d  by this Act, the '[control, direction and] general 
superintendence over all committees appointed under the provisi~ns of 
this Act shall vest in the Board. 

B a r d  m y  hold 127. It shall be competent for the Board to hold and administer 
and adminisrcr tmst funds for purposes of a religious, charitable, '[educational or 
1rusts. 

industrial nature] whether such funds are derived fiom allotments duly 

1. The words brackels and figure "of sub-section (I)" omitted by Punjab Act 11 

of 1944, section 41. . . 

2 .  Inserted by Punjab Act 11 of 1944, section 42. 

3. Section 126 omitted by Punjab Act I of 1959, section 42. 

4. Substiluted for h e  words "or educaiional nature", by Puwjab Act 1 1 of 1944, 
scction 43. 
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made by a committee out of the surplus funds or income of a gurdwara 

under its management or- from donat ions, or contributions or endowments 
made direct to the Board for such purposes. 

' [I 27-A. ( I )  Notwithstanding any hing coritained in any other law ~ o l ~ e c t i o n  of 

for the time being in force or in t h i s ~ c t  or in any administrative scheme, dues pryable to 

rules or byk-laws framed under the Act, the Board shall be the sole mtified Sikh 
Gurdwans lcfi 

authority to receive, collect, realize and take possession from the inpakjslan. 

Government Treasuries, Banks, Courts, Post Offices, wheresoever 
situated or from Custodian, Evacuee Property, '[Punjab], or any person, 
member or office-bearer of any local committee or Gurdwara 
Management Conunittee of any notified Sikh Gurdwara '[in the territory 

in Pakist an hewn as Punj ab] in possession of or against whom any kind 
of property or Sums or dues recoverable by or payable to any notified 
Sikh Gurdwara left in the territory now known as Pakistan are still 
outstanding. 

(2) The payment made to the Board in pursuance of sub- 
section ( I )  shall constitute a valid discharge ofthe liabilities of the person 

or persons aforesaid. 

(3) This section shall have retrospective effect as Born the 

15thdayofAugust, 1947.1 

J[127-B. (I) Notwithstanding any other provision of this Act, any Mode of 

sum of money belonging to any notified Sikh Gurdwara left in the spending 

territory, now known as Pakistan, and deposited with or received by the mneY 

Board in pursuance of the provisions of section 127-A on behalf of such belonging to 

notificd Sikh 
Gurdwara shall be spent by the Board in the Brst place for the discharge gurdwaras lert 

of obligations legally incurred in connection with such Gurdwara, for i, Pakistan. 

the payment of allowances or salaries of the dependents, officers and 
servants connected with it and for its maintenance and improvement, 

(2) Whcn after providing for the purposes specified in sub- 
section ( I ) ,  there remains or appears likely to remain any surpIus sum, 
or any portion of the deposit is not required for such purposes, it may be 

used for such religious, charitable, educational or industrial purposes 
- .  

under the control and management of the Board or by appointment of 

1. Section 127-A added by East Punjab Act 32 of 1949, section 7. 

2. Substituted for the words "Easl Puojab" by thc Adapmtion ofLaws Order, 1950. 

3.  Substituled for the words 'The West Punjab, by the Adaptation of 1,aws (Third 
Amendment) Order of 195 1. 

4. New section 127-B inserted by Punjab Act 26 of 1953, section 3. 
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special committees or trusts elected by a majority of '1, of the Members 

of the Board in a general meeting as the Board, in a general meeting, 
may determine.] 

128. The Board in general meeting may at any time call upon its Conbol by 
Board over executive committee to report upon any matter within the jurisdiction of 
executive the Board and may require the executive committee to take any such action 
committee. 

as lies under the provisions of this Act within the powers of the Board. 

What matters 129. The Board in any meeting may consider and discuss any 
may be matter with which i t  has power under this Act to deal and any matter 
discussed by directly connected with the Sikh religion but shall not consider or discuss, 
Board in general 
meeting. or pass any resolution or order upon, any other matter. 

Setting of 130. ( I )  When at anytime thecommitteeortheBoardisofopinion 

schcrnes or that for the proper administration of the property, endowments, funds 
administration. and income of a Notified Sikh Gurdwara a scheme should be sertled the 

Board and the committee shall consult together and if they agree upon a 

scheme, the scheme shall be described in writing and the committee 
shall give effect thereto. 

(2) If at such consultalion the committee and the Board do 

not agree upon a scheme, thc committee or thc Board may apply to the 
! 

Commission and the Commission, after hearing such members of the 

committee and of the Board, respectively, as may be deputed for this 
purpose by the committee and the Board, respectively, and any such other 

pcrsoris as it may consider proper to hear, may itself settle such scheme 
as it considers just and proper and pass an order giving effect thereto. 

(3) When at any time the committee and the Board, after 

consultation togetheqare of opinion that a scheme settled under the 
., 

provisions of sub-scction {I)  or sub-section (2) should, in the interests 
of the proper adminishation of the property, endowments, funds and 
income of thc gurdwara, be set: aside or modified, and the committee 
and the Board are in agreement in respcct of the matter, the decision of 

the Board and the Committee shall be recorded and effect thereto given 
by the committee. 

(4) Tf the committee or the Board is  of opinion that in the 
inf erests of the proper administration of the property, endowments, funds 
or income of a Notified Sikh Gurdwara a schcrne settled under the 
provisions of sub-section ( I )  or sub-section (2) should be set aside or 

modified, and the Board and the committee are not in agreement upon 

the matter, the committee or Board may apply to the Commission lo 
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have the scheme set aside or modified as desired, and the Commission, 
after hearing such members of the committee and of the Board, 
respectively, as may be deputed for this purpose by the committee and 

the Board, respectively, and any such other persons as i f  may consider 
proper to hear, may itself set aside or settIe such scheme as it considers 
just and proper and pass an order giving effect thereto. 

l[(5) Scheme framed under this section shall have force of 
law.] 

131. Nothing contained in section 130 shall apply to the committee 
constituted under the provisions I* * * * * of section 85. 

132. (1) The Board may in general meeting make bye-laws, not 
inconsistent with this Act, regulating its procedure, and the fees to be 
levied under the provisions of sub-section (8) of section 137, provided 

f i a t  the Board shall not, will~out the previous sanction of the 3[State] 

Government, make any bye-law-- 

(a) prescribing the form in which the budgets ofthe Board 
and OF committees shall be presented; 

@) providing for the custody and investment of the funds 

of the Board and prescribing the procedure by which 
sanction of the Board may be accorded to the deposits 
of surplus funds in specified banks; 

"(c) prescribing the qualification of candidates for 
membership of the Board and committees; 

and provided furher that no bye-law failing within the purview of clause 
(c) shall impose any disqualification upon a Sikh only because he is a 
Sahjdhari Sikh. 

(5 All bye-laws requiring the previous sanction of the 

[State] Government under the provisions of sub-section ( I )  shall when 
made be published in the "Official Gazette.] 

5[{3) Bye-laws framed under this sectin shall have force of 
law.] 

1. Added by Punjab Act I of 1959, section 43. 
2. The words, brackers and figure "of sub-sectioon (I)" omincd by Punjab Act 1 1 

of 1944, section 44. 

Exclusion of 
Board acting 

as cornmince 

from opention 
of section 130. 

Power of 
Board to make 
bye-laws. 

3. Substituted for the words "Provinciat" by Adapration of L ~ M  Order, 1950. 

4 .  Substituted for the words "Gazette" by  he Government oitndia (Adaptation of 
Irldian Laws) Order, 1937. 

5. Addcd by Punjtlb Act 1 af 1959, scction 44. 
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CKAPTER XI 

Gencral 

powers of 
committees. 

133. Subject to the provisions of this Act, acornmike shaI1 have 
fill1 powers of control over the ofhe-holders and dependents of, and all 

properties and income of whatever description belonging to the g~rdwara 

or gurdwaras under its management and of enforcing the proper 

observance. of all ceremonies and r e l i p u s  observances in connection 
with such gurdwara or gurdwaras and of taking a11 such measures as 

may be necessary to ensure the proper management of the gurdwara or 
gurdwaras and h e  efficient administration of the property, income and 

endowments thereof. 

Puwers of 134. The committee may suspend or dismiss any office-holder, 
m m i t t c e  10 provided that it shall not dismiss a hereditary office-holder or a minister 

unless it h d s  that such ofice-holder or minister- 
holders. 

(a) makes persistant default in the submission of budgets, 
accourzls, reports or returns which it is his duty to 

submit, or ! 

(b) wilfully disobeys IawfuI orders issued hy the 
committee, or 

(c) is guilty of any malfeasance, misfeasance, breach of 
trust or neglect of duty in rcspect of a trust, or 

(d) has misappropriated or improperIy dealt with the 
properties of the gurdwara, or 

(e) is ofunsound mind orphysically unfit to discharge the 
functions of his office, or 

Ifl is guiIty of misconduct of such a character as to render 
him morally unfit for his ofhe ;  or 

Tgl fails persistently to perform 'his duties in connection 
with the management or performance of pub1 ic worship 
or the rnanagcment or performance of any rituals and 

ceremonies in accordance with the teachings of Sri 

~ u r u  Granth Sahib. or 

01) has ceased to be a Sikh : 
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'[Provided that nothing contained in the provisions of this 

section shall debar the committee from prescribing 

with tlie approval of the Board the maximum 
period of service or age limit for its employees, 
including the ministers of the Gurdwaras under its 
management. After the prescribed period of service or 

age limit, the employees, inchding the ministers shall 
have to retire.]. , 

135. (1) Whenever the dismissal of a hereditary office-holder or Procedure 

of a rninisteris:ordered, the order shall, except when it is based on facts when 

or conclusi6ns established at a judicial tnal or when such onice-holder herediq 
ofice-holder 

or minister is absconding, be preceded by a recorded enquiry, and at 
or minislet i s  

such enquiry a definite charge in writing shall be framed in respect of dismissed. 

each oiience and explained to such oace-holder or minister; the evidence 
in support of it and any evidence which he may adduce in his defence 

shall be recorded in his presence and his defence shall be taken down in 
writing, and on each of the charges fiarned a finding shall be recorded. 

(2) A cornrnittec may suspend a hereditary o ffice-holder or 
a minister pending an enquiry into the charges framed against him. 

(3) Any hereditary office-holder who has been suspended 
or dismissed may, within three months of the date of the order of 
suspension or dismissal, as the case may bc, appeal either to the Board 
or to the Commission as he may elect; if he elects to appeal to the Board 
the order of the Board shall be final, and if he elects to appeal to the 
Commission, a further appeal shall lie lo the High Court from the order 

of the Commission, provided that such appeal shall be made within ninety 
days of the date of  order. 

(4) A u y  minister other than a nereditary ofice-jfioider who 
has been suspended or dismissed, may, within ninety days of the datc of 

the order of suspension or dismissal, as the case may be, appeal to the 
Board and the order o f  the Board shall he fival. 

(5j iJY1ir;1l ilu ' appeal is prclcr;uit againsi aii oi-der of a 
committce suspending or dismissing a hereditary office-holder or a 

l-~inisler, as the case may be, such orcier shall be final. 

1 .  Addcd by Punjab Act 1 I of 1944, section 33. 
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(6) If, in <he opinion of the Board, a hercditary office-holder 
or a minister of aNotified Sikh Gurdwara may bedismissed in accordance 
with the provisions of section 134, the Board may move the committee 
of such gurdwara to dismiss him, and if the committee does not within 
one month of being so moved dismiss such ofiicc-holder or minister, the 

Board may apply to the Commission 10 order his removal, and if Ihe 

Commission finds that such office-holder or minister may be so 

dismissed, i~ may order his dismissal. 

(7) When an application has been made to the Commission 
under the provisions of sub-section (6), the Commission may suspend 
fiom office, pending its decision, the person against whom the application 

has been made. 

(8) Any hereditary office-holder dismissed under the 
provisions of sub-section (6), may, within ninety days of the date of the  

order of dismissal, appeal to the High Court. 

(9) Notwithstading anything containcd in sub-section (3) 
or sub-section (41, when the Board acting as a conlrnittee under the 
provisions I* * * * of section 85 ordcrs the suspension or dismissal , 
of a hereditary omce-holder, an appeal fkom such order shall lie only to 

the Commission wilh a further appeal to the High Court as provided in 

sub-section (3) and when the Board acting as such committee orders the 
suspension or dismissal of a minister olhcr [ha a hereditary ofice-holder 

h e  order ofthe Board shall be final; andnothing contained in sub-sections 
(6). (7) or (8) shall apply Lo the Board acting as such cornmittee. 

Appoinment 01 136. (1) If after the commencement of this Act any vacancy 
and occurs in an officc connected with a Notified Sikh Gurdwara, whether 

ofice-holders. 
by reason of the death, dismissaI or resignation of the office-holder or 

for any olher reason, the committee of the gurdwara may appoint any 

person, who in its opinion, is qualified for the ofice to fill the vacancy: 

provided that if the last holder of the ofice was a hereditary ofice-holder 
who had not hefnre the vacancy ncc~rrrcd received cnm-pensaf inn under 

the provisions of section 20. and there is a presumptive successor of 

such last oficc-holdcr who desires to be appointed and has not received 
cornpe~satior. ander ?he provisions of sectjcr. 20, the r,ommit:cc shz!! 

appoint such presumptive successor unless, in its opinion, hc has not 

1 .  The words brackers and figure "OF sub-section (1)" omitted by Punjab Act I I 
of 1944, seciion 46. 
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been properly ordained or his moral characler is such as to render him 
unsuitable or his education has not been sufftcient to render him fit for 
appointment. 

2 )  If any presumptive successor claims to be appointed to 
IiIl a vacancy in accordance with the provisions of sub-section (I) and 

the committee rejects his claim, he may, unless the committee is the 
Board acting as a committee under the provisions '* * * of section 85, 

within thuty days of the date of such rejection, appeal to the Board and 

the decision of the Board shall be final. 

137. (1) The Committee of every Notified Sikh Gurdwara shall, Registers 10 

as soon as may be, prepare registers in which shall be entered-- be kept for 
- .  

gurdwaras. 
(a) the narnes of past and present ministers of the gurdwam 

SO far as these are known; 

(b) particulars of all immovable properties of the gurdwara 
and the documents, if any, rclating thereto; 

(c) particulars of the schcme of administration if any; 

(d) the narnes of a l l  offices conncited with the gurdwara 
to which any salary, emoluments or perquisite is 

anached and the nature, period and conditions of . 

scrvice in each case; 

(e) the jewels, gold, silver, precious stones, vessels and 

utensils and other movable property belonging to the 

gurdwara with their estimated value; and 

fl such other partlcuIars as the Board may direct. 

(2) The '[registers] shaII be submitted '[by] the committee 
Lo the Board within such period after the commencement of this Acr as 

thc 3oard may direcl. 

(3) The Board, afier checking them, may direct that the 
registers be corrected in such manner as appears to be necessary. 

(4) The registers es qproved hy k c  Board shn!! 5e kept by 
the committee of the gurdwara tr, which thcy relate, and copies, thereof 
shall br kcpi by ihc Board. 

1. .TI= words, brackels and figure "of sub-section (1)" omitted by Punjab Act 1 I 
of 1944, section 47. 

2. Substiiuted ror the words "ngistcr" and "lhrougli" by Punjab Act 53 of 1953. 
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5 )  The committee shall cause the entries in the registers to 

be scru tinised annually, and shall submit to the Board for i t s  approval a 
varified statement showing the allerations, omissions or addi tions required 
therein. 

(6) The Board may, after checking the statement, direct such 
alterations, omissions, or additions to be rnadc in the registers as i t  finds 
to be necessary. 

(7) A copy of every order passed under the provisions of 
sub-section (3) or sub-section (6) shall be communicated to the committee 

and the committee shall carry out the alterations, omissions or additions 
ordered by the Board in the registers. 

(8) The President of the Board or any servant authorised by 
him on this behalf or the presidect of the committee may grant copies of 
the registers or of any entries therein an payment of such fees as the 

Board may be bye-law prescribe; such copies shall be certified by the 
president of the Board or committee, as the case may be, in the manner 

provided in section 76 of the Indian Evidence Act, 1872. 

(9) Nothing contained in sub-sections (3, (3). (0, (6) or (7) i 

or in sub-section (5) with the exception of the provision for the annuaI 
scrutiny of entries in registers shall appIy to the committee constituted 
under the provisions I* * * * of section 85. 

Alienation of 2[138. No exchangc, sale, mortgage or other alienation of 
irnrnovable immovable property belonging to a Notifled Sikh Gurdwara shall bc 
m s  t property. 

valid unless it is sanctioned by the Comrn~ttee of the Gurdwara and by 
the Board, provided that the sanction of thc Board shall not be ncccssary 

in the case of a lease of the such property for a term which does not 

cxcced the remaining term of existing C~mmittcc by 2 period of n:xe 
than one year.] 

Power of 139. A committee of a Notified Sikh Gurdwara may make 
committee tn rcgulatioiis 1-10i it~cwrlsist~iii witdl Ihe prtjvisiur~s or illis Aci or with,ruiy 
make 

rules cr by:-lai~s made thereunder tc regulate i ts  proccd;~rc, prnilirled 
reguianons. 

that without the previous sanction of the Roard no regulation shall be 

1. 7he words, brackets and figure "oisub-scction (1)" ornirted by Punjab Act 11 
of 1944, scction 48. 

2. Substituted tar ~c old sec~ion by ;hid scc~ion 49. 
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made- 

(i) authorisifig by name or office any person to reccive or 
sign acknowledmcnts of the receipt of any money on 
behalf of the committee, or 

(ii) prescribing the form in which accounts, returns and reports 

relating to the management of a gurdwara shall be 
maintained or submitted. 

140. (1) The committee of a Notified Sikh Gurdwara may, from p , , ~ ~ ,  ,r 
time to time, make regidations for the purpose of determining what portion committee to 

of the offerings made at, or in connection with such gurdwara shall be m k e  

deemed to be the property of the gurdwara and regulating the division of regulations re 
offerings at 

such offerings or any portion of them between the various office-holders 
of such gurdwara. Gurdwaras. 

(2) If no regulations have been made by a commj tee under 
h e  provisions of sub-section (I), all ofFerings made at, or in connection 
with, a Notified Sikh Gurdwara shall be deemed to be the property of 

such gurdwara. 

CHAPTER XII 

141. The salary and allowances of a ministcr or other office-holder Salaries of 

of a Nolified Sikh Gurdwara and any property acquired by him out of his ~fficc-holders 

salary and allowances shall be the property of such minister or officc- to be their 

holder. propew- 

'[142. (1) Notwithstanding anydung contained in section 92 of 

the Code of Civil Procedure, 1 906, or in thc Specific Relief Act, 1 877, 

any person having interest in a Notified Sikh Gurdwara may, without 

joinin2 any of the other persons interesled [herein, make application 
to the Commission, against the Board, the Executive Committee of [he 
B ~ & ~ ,  dr the Committee : [+ + * -- -1, or againsi any member or pasi 

n~cn:l.er of !he Road,  ofthc E;ecr_ltivc Ccmmittcc or of the Cn.mmiftcc 
2[* * * * 1, or against ,any office-holder or past office-holder of tire 

Right of 
interesrcd 

persons to 

complain to 

commission in 

respcct of 
~nisfeasancr, 

CLC. 

1. Substituted for the old section by Punjab Act 11 -or 1944, section 50. 

2. The ivords "or local committee" and "or of local committee" ornitted by Punjab 
Act53 of 1953, section 26. 

LatestLaws.com



LatestLaws.com

102 SLKH GURDWAMS 11925 : Pb. Act 8 

Gurdwara or against any employee past or present of the Board or 

Gurdwara in respect of any alleged ma1 feasance, misfeasence, breach of 
trust, negIcct of duty, abuse of powers, conferred by this Act or any alleged 

expenditure on a purpose not authorised by this Act and the Conmission, 
if i t finds any such malfeasance, misfeasance, breach of trust, neglect of 
duty, abuse of powers or expenditure proved, may consistently with the 

provisions of this Act and of any other law or enactment in force for the 

time being, direct any specific act to be done or forborne for the purpose 
of remedying the same and may award damages or costs against the 

person responsible for the same, and may order the removal of any office- 
holder or member of the Board, Executive Committee, or committee 

* * * *], responsible for the same and may aIso disqualify any member L 
of the Board, Executive Committee, or committee I[* * * *], thus 
removed horn such memberslup far a period not exceeding five years 
fiom the date of such removal : 

'[Yrovided that no such application shall be entertained by the 
Commission, if it is made more than six years after the date of the act or 
ornmission fiom wluch the right to make an application under this sub- 
section accrucs and, in the case of an applicalion against a member of 

the Board, the Executive Comrnittec of [he Board or the Committee, if I 

it is made after such period or after six years of the date of his ceasing to 

be a member, whichever is later.] 

(2) The Board may make- a similar application to thc 

Commission which may, in like manner, dispose of it. 

(3) The Board or any person aggrieved by an order passed 
by the Commission under the provisions of sub-section ( I )  or sub-seclion 
(2) may, within nhely days of the orders, appeal lo the High Court.] 

Notice of 143. hro application shall be madc under the provisions of section 

application to 142 against the Board, 3[Executive Committee of the Board], or a 
be givn.  comrnillee l~nlil h e  expiry of two months, a ficr nolicc in writing has 

been delivered to the Board or to the conlmittee, as the case may be, 
siiiting ihz Ciiiise of aciion, thc name, Gcsciipiion and p i ~ c c  of ~ss idc~icc  
7f the a p ~ l l c m !  and the relief which he c!?ims, and the ~p~!ication s h d l  

contain a statement that such notice has been delivered. 

1. The words "or local conlmiticr" and "01 rjrlocal cornnutree" irtrliitzd by Purijhb 

Act 53 af 1953. section 26. 

2. Proviso addcd by Punjab Act I or 1959, section 45. 

3. Inserted by ibid, section 46. 
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144. Save as provided in this or any other Act, it shall not be Governmen1 

lawful for the '[State] Government or for any execulive office of the not lo inl~rfcre 

'[State] Governn~ent in his official capacity to undertake or assume the 
with yrdwaras 

except as 
superintendence of any land or other property granted for the support of, provided by 

or otherwise be1 onging to, any Notified Sikh Gurdwara, to take any part this A C ~  or any 

in the management or appropriation of any endowment made for its othcr Act. 

maintenance, or to nominate or appoint, any ofice-holder of, or to be 
concerned in any way with, such gurdwara. 

2[144-A. The State Government may, on the recommendation of Power 10 

the Board made by a resolution passed by not less than three-fifths of denoLify Or 
exempt non- 

the total number of members of the Board in its general meeting, denotify hirtorical 

or exempt any non-historical Gurdwara from the operation of all or any G,dw,- 

of the provisions of this Act; 

Provided that the Board shall not hake such recommendation unless 
it is satisfied tha t  alternate arrangement for the maintenance of such 
Gurdwara has been made.] 

145. No act of the Board, or its executive committee or of a Act afBoard 

committee shall be heId invalid in any judicial proceeding on the ground or cormnittee 

of a& defect in inthe constitution of the Board, executive committee or be 
invaliditred by 

committee, as the case may be, or. on account of my irregularity in the ylfomuliw 

procedure of the Board, executive cornmitee or committee, as the case 

may be, unless the defect or irregularity has occasioned a failure of justice. 

146. (1) The '[Stale] Government may make rules not Powcr of Sraw 

inconsistent with tbe Act to carry out all or any of the purposes of the to 

Act. make rules. 

(2) In particular, and without prejudice to thc generality of 
the foregoing power, the '[State] Government may make 3rulcs for- 

{ij Iht: regis(ratiun uLeIeclors ; 

I .  Subslitu(cd for he  word 'Ttovincial" by the hdapration of L-w Order, 1950. 

2 .  Section 144-A insened by Punjab Act I of 1959, section 47. 

3 ,  For rules: SEE Home I3cpariment notification NO. 4289-S. dated 12h October, 
1925, Punjrrb Gazerre 1925, Part I, pages 712-1 3, No. 4290-S. dated 12th 
Octobcr, i925, ibid 1925, Puri I, pages 7 16-23, Na. 429 1-S, d ~ i c d  1 Lib Oi t ~ b ~ i ,  

1925, ibid, Pan 3 ,  pages 730-38, No. 27176, daled 7th Deccmber, 1925, ibid, 

1925 Pan I, pages 92 1-23, No. 2 7342, dated 9rh L>eccmber. 1925, ibid, iS25, 

Part I ,  pages 924-25 No. 404 I-S, da~cd 2nd Sep~cmber, 1926, ibid ; 1926, 

extraordinary, page 67 and No. 3336, dated 28th Scpiernber, 1326, ibid, 1926, 
Part 1, page 91 8. 
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{id the nomination of candidates, the times of elections to 

be held under the provisions of this Act, the mode of 
recording and counting votes and the declaration of the 
resuIts of such elections ; 

(iii) the conduct of enquiries and the decision of dispu tes 
relating to elections ; 

(iv) the definition of the practices a1 elections held under 
the provisions of this Act which are to be deemed to 

be cormpt ; 

(v) the investigation of alIegations of corrupt practices at 

such elections ; 

(vi) making void the election of any person proved lo have 
been guilty of a cormpt practice or to have connived at 

or abetted the commission of, a cormpt practice or 
whose agent has been so proved guilty, or the result of 
whose election has been materially affected by the 

breach pf any Iaw or rule for the h e  being in Iorce ; 

(vii) rendering incapable of office, either permanently or 
for a term of years, imy person who may havc been 
proved guilty as aforesaid of a cormpt practicc or o l  

conniving at or abetting the same ; 

( ~ i i d  prescribing the authority by which queslions relating 
to the matters referred to in clause (9, (ii), (iii), (v), (vi) 

; or (vig shall be determined ; 

(kg the method by which h e  income of a gurdwara shall 
be calculated f o ~  i i l ~  puipuse ul' fixins (he amual  

contribution described in section 107 ; and 

(x) the authority to whom, and the manner in which 
petitions, applications and records 01 suits or 

proceediags r;vXc!ll:~iiy u r  siiould ulJr;i. lhc pLovisions 

of this ,Act be presented, made or Fonvardcd, as the 

case may be, to a tribunaI or to the Commission, as the 

case may be, are to be presented, made or-fdnvarded 
when a tribunal or thc Commission Iras not bccn 
constituted or is  not sitting. 
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147. The [State] G o v e m e n l  may invest any person or persons 

authonsed by i t  lo hold an enquiry into the conduct, or into allegations 

of corrupt practices at ,  an election held under the provisions of this Act, 
with all or any of the powcrs coderred upon '[the Tribunal appointed to 

hoId an enquiry into an election by the provisions of Chapter IIl of thc 
Representation of the People Act, 195 1 j and may prescribe the procedure 

to be followed, and provide for the execution of any order as to costs 

passed by such pcrson or persons in such enquiry. 

Powcr OF rhc 

Swe 
Goven~rncnt to 

invcst xvi th 
judicial powers 
officers 
appoinlcd to 

cnquirc into 
conduct of 

elections. 

148. The language of the Commission shall be such as the Language of 

Commission may, fiom time to time determine. . the Com- 
mission. 

3[1 48-A. The (ilos-i-khas order'~o. 511, dated the 8th November, Repeal. 

1946, relating to the appointmeid of 1nterirn'Gbrd\3ara Board, Patiala, 
as in force in t f ~e extended tcrritorics, is hereby repealed and as from the 

commencement of the Amending Act, the Interim Gurdwara Board, ' 

Patiala, shall cease to function.] 

'CHAPTER XII-A 

148-B. (1) As from the commencement of the Amending Act, in Additi~nal 

addition to thc rnembcrs of the Board constituted under section 43 and Membcrs of 

till the next election of the new board undcr section 43-A,-- h e  DO& 
constiluted 

(a) every person in the extended territories who, undersection 

immediately before the commencement of the 43 and 

Amending Act, is a member of the Lnlenm Gurdwara EXCcUti"c 
Committee 

Board, Patiala, constituted by Punjab Government, comt imtcd 

Romc Dcjmtn;cnt, notificati~n No. ! E - C - l ~ r d ~ ~ ~ ~ r z ,  srctirm 
dated the 10th January, 1958, shall bc deemed to be a 62. 

member of the Board, constituted under section 43; 
and 

(F,! IIlirty-fivc Sikhs i n c l u d i ~ g  six Sikhs belorqing to thc 

Scheduled Castes residenk in the extendcd terrtorics, 

1 .  Substituted ibr h c  word "I'ro~%ncial" by the Adaptation of I,a::'s Order, 1 9 3 .  

2. Substituted by Punjab ,kc1 53 of L1153, scction 27. 

3 ,  lnserled by Punjab Act I of 1959, section 18. 

4. Chapter SX-A addcd by ibid, section 39. 

LatestLaws.com



LatestLaws.com

SUCH CURDFVARAS 11925 : Pb. Act 8 

to be divided among differenl districts thereof in 

proportion lo the Sikh population of each dislrict in 
- the prescribed manner, who shaII, within forty days of 

the commencement of the Amending Act, be elcc tcd 

by the persons specified in sub-section (2) in 
accordance with the rules made in this behaIf by the 

State Government, shall become the members of the 

Board from the date specified in sub-section (3). 

(2) The thi *-five persons referred to in clause (b) of sub- 
section ( I )  shall be elected by- 

(i) the persons who are deemed to be the members of the 

Board under clause (a) of sub-section ( I )  ; 

(id the twelve members of the Board being rcsidcnts of 
Pepsu as are referred to in clause (iii) of sub-section 
( I )  of section 43 ; 

(iii) the sitting Sikh membcrs of Parliament and thc two 

Houses of Statc Legislature returned from any 
constituency or part thereof Crom the exlendcd 
territories; 

(iv) the Sikh Members of Municipal Committees in the 

extended temtories; 

(v) the Presidents or Chainncn of such Singh Sabhas and 

the Managers or Secretaries of such Sikh educational 
institutions or Sikh religous organisations as are 
registered on or before the I st December, 1958, in the 
extended territories ; and 

(ti) thc Sikh Sarpanches and SiIch Nayay Pardhans of Nagar 

Panchayats and Panchayati Adalats, respectively: 

Provided that the electors under clause (iig, (ivj, (Y) and (vi) are 

not disqualified under the proviso to section 49 of the Act. 

(3) The prescribed authority shall, as soon as possible. 
intimate to the Stale Government the names of persons elected under 

zlausc (b) c;f sub-seclisn (3 Tor Scing ilotificd in the OEdal C-=et!e 

and the date of publication of the notification shall be deemed to be the 
date from which each person shall become a member of the Board. 
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(4) As soon as may be after the election of members has 
been notified under sub-section (31, a meeting of the rncmbers of the 
Board belonging to the-extended territories shall be called by Ule Deputy 
Commissioner, PatiaIa, at Patiala, to elect four persons to be members 

of the Executive Committee of the Board in accordance with the 
provisions of section 62 and, notwithstanding anything to the contrary 
contained in that section, the persons so elected shal be the members of 
the Executive Committee of the Board ti11 the next annual election of the 
office-bearers and h e  Executive Committee of the Board. 

(5) For carrying out the purposes of this section, the State 
Government may by notification make rules, and such rules may, among 
other things, provide for- 

( .  the delimitation of constituencies for holding the 
election and allocation of seats to each constituency in 

a district; and 

(b) all or any of the matters specified in sub-secti~n (2) of 
section 146 in so far as they rclate to or are connected 
with, the election under this scction. 

148-C. Notwithstanding anything contained in this Act, every local Provisions 

committee in the extended temtorics functioning for the management of rela% lo the 
existing IocaI 

one or more Gurdwaras under the control of the Interim Gurdwara Board, comMLteEr 

Patialq immediately before the commencement of the Amending Act, b,,,*,g 

shall till the constitution of the new Committees, be deemed to be a under the 

Committee for such Gurdwaras under this Act. Interim 
Gurdwara 
Board, Patiala. 

148-D. Every person in the extended territories who, immediately 

bcfore the commencement of the Amending Act, is an employee of fhc 
Interim Gurdwara Board, Patiala, or of a local Committee functioning 
under s 11c.h R n d ,  shall on an,d !%om s1.1ch commencement he transferred 

to and become a senrant of the Board or of the Committce, as the case 

may be, shaII hold office on the same terms and conditons of service as 

I;c would hzve held if the Axendin-, .A.cl had not been passed a d  shzll 

continue to do so unless and until such terns and conditons are duly 
altered by thc Board or the Committee, as the case may be. 

Provisions as 

to employees 

of he Interim 
Gurdwara 
Board Pariaill, 

and local 

commitlees 

funcboning 

undcr it. 
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Special 
provisions 
regarding the 

assets and 
liabilities of 
Interim 
Gurdwara 
Board, Patiala. 

148-E. As from the commencement of the Amending Act,- 

(4 all lands and buildings (together with all interests of 

whatsoever nature or kind therein) belonging to or 
owned by the Interim Gurdwara Board, Patiala, 
immdiately before such commencement sllall pass to 

and vest in the Board ; 

(b) all assets inchding stores, articles, and movable 
properties belonging to the Interim Gurdwara Board, 

Patiala, immdiately before such commencement and 
utilized for or in connection with the Interim Gurdwara 

Board, Patiala, shall pass to and vcst in the Board ; 

(c) all  debts, obligations and liabilities incurred, all 
contracts entered into and all matters and things 
engaged to be done by, with or for ihe Inlerim Gurdwara 
Board, PatiaIa, immediately before such 
commencement, shall be deemed to have been 
incurred, entered into, engaged to be done by, with or 
for [he Board ; 

all rents aiild other -sums of money due to the hlerinl 
I 

Gurdwara Board, Patiala, immediately before such 

commencement shall bc deemed to be due to the 

Board ; 

(e) all suits, prosecutions and other legal proceedings 
instituted or which might have beck inslituled by or 

againsl the Interim Gurdwara Board, Patiala, 

immediately before such commencement inay be 
continued or instituted by or against the Board. 

Power to 148-F. If any difficuIty arises in giving effect to the provisions of 
remove 
dlfEcu!!ics. 

this Act in the extended territories. thc State Government may, by order 

as occasion requires, do anything, which appears, to i t  to be necessary 

for the purpose of removing the difficulty. 

! - r T .  --ram" .rr- 

L W l C J S  h l J l  

'1 . E ~ T ~ R A I ,  OWF.X~!IS 
Prohibition or 149. (1) No person shall convene, hold or attcnd any public 

public mezLings mecting within any constituency on the date or dates on which a poii is 
on the Election 
day. 

t&cn for an election in that constituency. 

1. Chapler XI11 addcd by Punjab Acr 25 of 1 954, section 3. 
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(2) ~ n y  person who contravenes the provisions of sub-section 
{I)  shall be punishable with fine whch may exlend to two hundred and 

fifty rupees. 
, , 

> 

150. (1) Any person who at a pblic meeting to which this section Disltabances 

applies acts, or incites others to act, in adisorderlymanner for the purpose at election 

of preventing the transaction of thc business for which the meeting was meetings. 

called together, shall be punishable with fine which may extend to two 

hundred and fifty rupees. 

. . 
(2) This section applies to ,any public meeting of a political 

character held in any constituency between the date of the issue of a 
notice under the Sikh -Gurdwaras Board or Committee Election Rules, 

Earned under this Act calling upon the constituency to elect a member 
or members and the date on which such election is hcld. 

(3) Lf any police officer reasonably suspects any person of 
committing an offence under sub-section (l), he may, i l requested so to 

do by the chairman of the meeting, require that person to declare to him 
immediately his name and address and, if hat person refuses or fails so 

to declare his name and address or if the pol ice officer reasonably suspects 

Ilim of giving a false name or address, the police officer may arrest him 
without warrani. 

151. (1) Everyofficer, clerk,agentorothcrpersonwhoperfoms Maintenance 

any duty in connection with the recordmg. or counting of votes at an uf secrecy of 

election shall maintain, and aid in maintaining, the sccrecy of the voting mLi"s. 
and shall not (except for some purpose a~thorised~by or under any law) 
communicate to any person any information calculated to violatc such 
secrecy. 

[2) Any person v;ho contravenes the provisions of sub- 
section ( I )  shall be punishable with imprisonment for a term which may 
extend to three rnoii'hs or with hne or with both. 

152. (1) No person who is a Returning Uficer or a presiding or offi,,,, ,~,., 
polling officer a1 hi cclcclion, or an omcer cr clerk appointed by the at elcctior- not 

Returning Officer or the presiding officer to perform any duty in to for 
-nrr l ida~~s  or 

connection with m electiot~ shall in the conducl or h e  management of c w  
to ldluencc 

the election do any act ( o h r  than the giving of vote) fur the furtherance votloa, 

of the prospecls of fhe election ofa candidate. 
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(2) No such person as aforesaid, and no member of a police 
force, shall endcavour :- 

(a) to persuade any person to give his vote at an election, 
or 

(b) to dissuade any person from giving his votd at an 

election, or 

(c) to influence the voting of any person at an election in 
any manner. 

(3) Any person who contravenes the provisions of sub- 
section ( I )  or sub-section (2) shall be punishable with imprisonment 
which may extend to six months or with frne or with both. 

Prohbition oi f 53. ( I )  No person shall, on the date or dates on which a poll is 
canvassing in taken at any statiun, corn mi^ any of the following acts withrn the 

or nearpaUing polling station or in any public or private place within a distance of one 
stations. 

hundred yards of the polling station, namely :- 

(a) canvassing for votcs ; or 

(b) soliciting the vote of any elector ; or 

(c)persuadinganyelectornotlovotcforanyparticular 

candidate ; or 

(d) persuading any elector not to vote at h e  election; or 

(c) exhibiting any notice or sign (other than an official 
noticc )-reIating to the clcction. 

(2) Any person who contravenes the provisions of sub- 
section (1) shall be punishable with fine which may extend to two hundred 

and fifty rupees. 

(3) An offence punishable ullder this section shall be 
cognizable . 

Penalty for 154. ( I )  No person shalt, on the date or dates on which a p a l  is 
disdrdcrly take11 at any pol ling slat ion ,- 
conduct in or 

near polling (rr) use or operate within or at the entrance of the polling 
station. station, or in any public or private place in the 

:leig!!boi~rhooJ illere02 :my +paratus icr sxpiifjing 
or reproducing the human voice, such as a megaphone 

or a loudspeaker, or 

(b} shout, or otherwise act in disorderlymanner, within or 
a[ the entrance of the polling slation or in any public 
or private place in the neighbourhood Lhereof so as to 
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cause annoyance to any person visiting the polling 
station-or the poll, or so as to intedere with the work 
of the officers and other persons on duty at the polling 
station. 

(2) Any person who contravenes, or wilfi~lly aids or abets 

the contravention of, the provisions of sub-section (1) shdl be punishable 
with imprisonment which may extend to three months or with fine or 

with both. 

(3) Lfthe presiding oficer of a polling station has reasons to 

believe that any person is committing or has committed an offence 
punishable under this section, he may direct any police officer to arrest 
such person and thereupon the police officer shall arrest him. 

(4) Any police ofices may take such steps and use such 
force, as may be reasonably necessary for preventing any contravention 

of the provisions of sub-section ( I ) ,  and may seize any apparatus used 
for such contravention. 

155. (1) Any person who during the hours fixed for the poIl at Penalty for 

any station misconducts himself or faik to obey the lawful directions of misconductat 

the presiding oficer may be removed fiom the polling station by the th c p 01 ling 
station. 

presiding officer or by any police officcr on duty or by any person 
authorised in this behalf by such presiding officer. 

(2) The powers conferred by sub-section (I) shall not be 
exercised so as to prevent any elector who is otherwise entitled to vote at 

a polling station from having an opportunity of voting at that station. 

(3) If any person who has hccn so removcd from apolling 
station re-enters the polling station without the persmi ssion of the 
presidhg officer, he d ~ a l l  be plis+bIe ~xith hnprisoz-m:ll h r  a tec:i 

which may extend to three-months or with fine or with both. 

(4) An offence punishable under sub-section (3) shall be 
cog-.izsb!e. 

136. if any person is guilry of any such corrupi praclice in respect Peoally for 

of illegal hiring'or procuring of conveyances as is specified in the Sikh illcgai hiring 

Gurdwaras Election Enquiries Rules, fiamed under this Act at or in 
or procu-ulg of 
conveyances at 

connection with election, he shall be punishablc with fine which may ,1,,6,,,~ 

ex tend to two hundred and fifty rupees. 
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Breaches of 157. (1) If any person to whom this section applies is without 
official duty in reasonable cause guilty of any act or ommission in breach of his oficial 
cDMeclion duty, he shall be punishable with fine which may ex tend to five hundred 
with elections. 

rupees. 

(2) No suit or other legal proceedings, shall lie against any 
such person for damages in respect of any such act Or omission as 
aforesaid. 

(3) l he persons to wham this section applies are the Deputy 
Commissioners, Returning Oilicers, presiding officers, polling officers 

and any other person appointed to  perfonn any duty in connection with 

the preparation of an electoral roll, the receipt of nominations or 
' 

withdrawal of candidatures, or the recording or counting of votes at an 
' 

election; and the expression "official duty" shaIl for the purposes of this 
section be construed accordingly, but shall not include duties imposed 

otherwise than by or under the Sikh Gurdwaras Board or Committee 
Election Rules framed under this Act. 

Renioval of 158. ( I )  Any pcrson who at any election fraudulently takes, or 
ballot Papem attempts to take, a ballot-paper out of a polling station, or wilfully aids 
hOmpolliog OT abets the doing of any such act, shall be punishable with imprisonment 
station to be an 

olTcnce. for a term which may extend to one year or with fine which may extend 
to five hundred rupees or with both. 

(2) If the presiding officer of a polling station has rcason to 

believe that any person is committing or has committed an offence 
punishable under sub-section ( I ) ,  such officer may, bcfore such person 

leaves the polling station, arrest orIdirect a police officer to arrest such 
person and may search such person- or cause him to be searched by a 
police ofZicer : 

Prol.lided that ~ h c r !  . i t  is necessary to cause a woman Ir! he 

searched, the search shall be made- by a&ther woman with strict regard 
to decency. 

(3) Any ballot-pzper found upon I h r  pmnn arre.sted on ' , ' 

search shalI be made over for safe custody to a police ofliccr by the 
presiding officer, or when the search is made by a police officer, shall be 
kcpi by N& officeiii safe custody. 

(4) Am offence punishable under sub-seclion (1) shall be 
cognizable. 
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159. ( I )  A person shall be guiIty of an electoral offence if ar any Other 

elect ion he- ofTences and 

pe~allies 
(a) fiaudul ently defaces or Craadulently destroys any therefor. 

nomination paper ; or , , 

(b) fraudulently defaces, destroys or removes any list, 
notice or other document a f ixed  by or -under the 
authority of a Returning.O%cer ; or . , 

(c) fmudulently defaces or hudulently destroys any baliot- 

paper or the official'mark, if any, on any b a l l ~ t - ~ a ~ e r  
or any declaration of identity or official envelope used 
in connection with voting by special baIIot paper ; or 

(d) without due authority supplies any ballot-paper to any 

person'; or 

(el fraudulently puts into any ballot-box anything other 
than the ballot-paper which he is authorised by law to 

put in ; or 

fl without due authority destroys, takes, opens or 
otherwise intereferes with any ballot-box or ballot- 
papers then in use for the purposcs of the election ; or 

(g) fraudulently or without due authority, as the case may 
be, attempts to do any of the foregoing acts or wilfully 

: aids or abets the doing of any such acts. 

' (2) Any person- guilty of an electoral offence under this 
seclion shall- 

a) if he is 'a Returning Officer or a presibling officer at a 
, ;  
poIling station or any other o fflcer or clerk employed 
on official duty in connection with the election, be 

punishable ~ t h  imprisonment for a term which may 
extend to two years or with fine or with b o h  ; 

@j i f - he  is any other person, be punishable with 
imprisonment lor a tern1 which may extcnd to two ycars 
or with fine or-with both. 

(3) F O ~  the purpdscs bf this section; a p s o n  shall be deemed 
io be un ukciiil duty if ilis duty is to rake part in t\c condiict of an 
election or part of an election including the counting of votes or to bc 
responsible after an election for the used ballot-papers and othcr 

documents in connection with such election, but the experssion "oficial 

duty" shall i o t  include any duty imposed otherwise than by or under the 
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Sikh GurdwarasBoard or Committee Eleclion Rules, fTamed under this 

Act. , . 

(4) - ' ~ n  oEence punishable under cIausc @I) of sub-section 
(2) shall be cognizable. 

Prosecut ion 160. (1) If the Elections Comrnissoner has reason to believe that 
regarding any offence punishable under section 152, or under section 1 57, or under 
certain clause (a) of sub-section (2) of section I59 has been committed in 
offences. 

reference to any election, it shall be the duty of thc Elections 
Commissioacr to cause such enquiries to be made and such prosecutions 
to be instituted as the circumstances of the case may appear to him to 
require. 

(2) No Court should take cognizance of any offence 
punishabIe under section 152 or under section 157 or under clause (a) of 

. sub-section (2) of section 159 unless there is a complaint made by order 
of or under authority from, the Elections Commissioner. 

Amendment of 161. For the purposes of elections under this Act, in the Code of 
ActVof1898- Criminal Procedure, 1898- 

(a) in section 196, after the word and figures "section 127" thc 
words, figures and letter "and section 171-F ; so far as it 

relates to the offcnce of personation" shall be inserted; 
I 

(6) in Schedule II- 

(i) in Lhe enby relating to section 1 71 -F of the Indian Penal 
Code (Act XLV 01 1860) fiom the paragraph in column 

2 the words "and personation" shall be omitted; 
(ii) after the paragraph i,n column 2 of the said entry as so 

amended, the follo-wing paragraph shall be inserted, 

namely:- 
'7'ersonation at election"; 

(iii) in column 3, appasik Lhe paragraph inssrled by sub- 
clause (ii), the following paragraph shall be inserted, 
namely:- 
"May arrest without warrant"; 

. .  (i'~) in coiumns 4, - 5 ,  6 ,  ,7 and 8 opposite ihc paragraph 
il~scricd by sub-cimse (ii! !!?e words "Ditio" sha!! be 

inseded: 
(vj in the entry relating tb section 1 7 1 4  of the Indian 

Pu~ial Code, i n  coluln~~ 3 ,  for the word "Ditto" the 
words "shaI1 not arrkst without warrant" shall be 

. - ,  

substituted. 
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SCHEDULES - . .. 
. , 

' 

(As amended by Punjab Acts 1V of 1926, XI1 of 1'926, . , ,  

I .of 1927 and I of 1950) . -  . 

Sehed~ile I 
. . . - . . . - . . . . . 

'[See section 33 

Serial 
No. 

1 

2[1- ' 

.22] 

2-3 

'(24- 

251 
26 

27 

28 

29 
30 

31 

32 

33 

34 

35 

36 

37 

38 

39 

4fl 

41 

42 

43 

44 

45 

I .  

2 .  Omirtcd by rhe Indian Indepmdencc (Adspalion of Bengal and Punjab Ack) Order, 1948 (G.G.O,40). 

3. Subs~iruicd lor the word "Lahore" by ibid. 
, - 

2 I., ' 

4. Column six headed ~'Conslituencies Tor Elccrion of Commiun: ~Chlanagcmcn~" omiltcd by Punjab Acl Nu. I nT 1959, 

section 50. 
. .. - . . . . . . 

, -.. 
- .  

Tehsil 

3 

- 

Kasur 

-- 

Arnritsar '. 

Auuitsar 

Amriisar 

Anvilsar 
ATwitsar 

Amritsar 

Amrilsat 

h t s a r  

Amritsar 

Amritsar 

AmriLsar 

kwitsar 

Amrilsar 

Amri tsar 

A n r i l s s r  

Amritsar 

Anzritsar 

Amri h ar 

~mrikar 

Aitiritsar 

"Sce secrion 3 and 

DisPict 

2 

- 

'[Amritsar] 

- 

Amritsar 

Amritsar 

Armilsar, 

Amrilsar 
Amntsar 

Amnrsar 

Amritsar 

Arnritsar 

Arnritsar 

Amritsar 

Amrilsar 

Awitsar 

Armitsar 

Amritsar 

Aiiritsar 

Amrilsar 

hmritsar 

Amritsar . 

Arnritsar 

~hwitsar 

S~~bslihlrcd h r  the words 

Revenue , 

Estate 
I 

4 

-- 

:,Rattoki. 

-- 

. Amritsar City 

Amritsar City 

Amriisar City 

Amritsar Cily 

Amritsar City 

Arnrirsar City 

Amrikar cik 
MIS& City ' 

Amrirsar City 

Amrits ar C i ty 

Amritsar City 

&ts& City 

Amritsar City 

- Amri tsar Ciry 

Chahha 

Chabba 

Baba Bakala 
' 

Chabba 

Wadali Guru 

L V i a a l ~  G u n  

90" by Punjab ACI 10 or 

, , 

Name o f ~ k d w a r a  , , 

~5 
, . 

- 

Gurdwara Baba Bir Singh 

- 

. . 
Shri ~ a r i a n d i r  sah ib  (Dirbar 
Sahib) 

,Aka1 Takht Sahib (Aka! Bunga) 

Baba Alal Salub 

KauIsar and Mai Kaulan da &than 
Ram Sar (Manji Sahib) . ' - 

Bibeksar 

Tahli Sabib wilh Santokh Sar 

Churasti Atari 

Guru ke Madd 

l,ohgarh 

TbaraSahib ' 

Pipli Sahib. - , ' .  

Chbawani Nahangan ( Angitha 
Guru Naina Singh) 

Shahd Ganj Baba Dip Singh Ji 

Sangma ~ = h i b '  

Walla Sahib , 

Baba Bkala  I 

1 

Chabba 

Damdama Sahlb 
, , 

Clhclruria~d~ib- , -  

1959, scc~ion 7. 
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Serial Dismct Tehsil Revenue 

No. I Esrate 
Name of Gurdwara 

Anuilsar 

Amrit sar 

Amritsar 

- Amritsar- 

Amritsar 

Amritsar 

Amritsar 

Arnritsar 

Anxi& 

Amritsar 

Awitsar 

Amritsa r 

Amriisar 

Amritsar 

Arnritsar , 

Amrilsar 

Arnri ts ar 

Arnritsar 

Amri tsar 

Amriisar 
, - 

A m s a r  
, , . ,  

Amritsai 

Gurdaspur 

Gurdaspur 

Amritsar 

Amritsar 

&mitsar 

Tarn Taran - 

-TmTaran 

Tam Ta ran 

Tam Taran 

Tarn Taran 

Tarn Taran 

Tarn Tamn 

Tam T m  

Tam Taran 

Tarn Taran 

Tam Taran 

Tam Tann 

T m  Taran 

' Tam Tamn 

Ajnala 

.Ajnala. , 

I 

Ajnala 

~ j k l a  

Ajmt 

Balaln. 

Batala 
I 

Main Randhawa 

Sul tanwind 

Verka 

Khara 

T m T m  

Naurangabad 

Khadur Sahib 

Goindwal 

Chabhal Kalan 

Khan Chhabri 

Sarhali Kalan 

Chbbla 

Basarke 

Gaggo Buha 

Hoshjarnagar 

%lha 

Loliar 

Ghokcwali 

Dalla 

Barar 

Ram Dass 

Jandiala 

Bahla 

Salho Chahl 

- - 

Gurdaspur. 

72 ( Gurdaspu , I Batala Pakhokc Dera 1 N a r k  

Udoke 

Damdarna Sahb 

Nanak Sar 

1Waran DukhN' 

Sri Darbar Sahib 

Gurdwara Baba Wir Singh Ji 

Sri Darbar Sahib Khadur Sahib 

Baoli Sahib 

Bibi Wiro Ji ka Asthan 

Chhabri Sahib 

Chobacha Sahb 

Chohla Sahib 

Bawke 

Gaggo Buha 

Guru Sar Satlani 

Bir Sahib 

Dera Salib 

Guru-ka-Bagh 

DaUa Kiralgarh 

Barn Madoke 

Ram Dass 

Ma~hl Jandiala 

Dera Sahib 

Achal Sahib Gurdwara {excluding 
Shjwala l;llab Kalan and Shiwala 

EhzrI&fizr$ 

Dzr57: Szhib. P:rz E2b2 Namk 

Chola Sahib (including Langar 
Mandar ChoIa Sahib) - 
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Serial 1 Dishicl Tehsil ,Revenue * Namc of Gurdwara ' , . 

No. I 

77 ( Gurdaspur 

121 Hoshiarpur 

122 Iloshiarpur 

123 Hoshiarpur 

127 Hoshiaqur 

1 28 Hoshiarpur 

129 Hosbiarpur 

130 1 Hoshiarpur 

I - 

1. Ominctl by rhc Indian 

Darbar Sahib Bharat 

-- 

Ski Takht Kesgarh Sahib . . 

Taragarh 

Navin Padsbahi Guru Tcgh 
Bahadur - 

Bhora Sahb , ' I 

Damdam Sahib 

Qira Anandgarh Sahib . 

Charm Kanwal .; 

Lohgarh 

,Basali, , . 

,Holparh 

2?.!& Jiio Ji 

Baba Gwrditta Ji , 

Shish Mahal 

' I'akha t S&D 

h1anj1 S i h b  . . 

Hari Manrlir Sahih 

2- Suhs~irurcd for thc word "Kiratpui' byscc~ion'lO orpunjab , \c~ 3 or 1930.1711s urncndmrnrsbll havc clrrc~ as ifrnadc 

an Is1 Novcmhcr. 1 !?25.---*.idc sectlon I I olPunjilh Acr 3 of 1930. . -.. 
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Uoa 

Una 

urn 

urn 

Una 

Urn 

urn 

Dasuya 

Hoshiarpur 

Hoshiarpur 

Hos hiarpur 

Hoshiarpur 

Garhsbaakar 

Phjllaur 

Nawmbhr 

Nawmhahr 

Nawanshah 

Nawanshahr 

Nawkhahr 

Namnsbahr 

hdhiana 

Lu dh I ana 

Ludhiana 

Ludhiana 

Sarnrala 

Jngraon 

Jagraon 

Jagraon 

Samrala 

SeriaI 
No. 

1 

134 

135 

136 

137 

1 3 8 

139 

140 

14 1 

142 

143 

144 

145 

1 4 6 

147 

1 4 8 

1 4 9 

I 5 0 

1 5 I 

1 5 2 

1 5 3 

154 

155 

1.56 

157 

158 

159 

160 
. 

161 

1 62 

K iraipur 

Kiratpur 

B habaur 

Balhu 

Kalmot ' 

Chandpur 

Jandbari 

Bodal 

Lekhi Kalan 

Bajraur 

Bhuogami 

Purhiran 

Gond Pur . 

Mau 

Phamla 

Cbak Guru- 

Hohmpur . 

Jindwal 

:. Sotran 

Durgapur 

Gujarwal 

G u ~ m a l  

Alimgir 

Kancch 

M a c h  wara 

Mohi. 

Silowaoi 

Raiko t 

Chuharpur 

Dishicf 

2 

Tehsil 

3 

1 Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Hoshjarpur 

Hoshiarpur 

Hoshiarpur 

Hoshiarpur 

Jullundar 

JulIundur 

Jullundur 

Jullundur 

Julf undur 

Jullundur 

Ji~Uundur 

Ludhiana 

LucUuana 

Luhana 

I.udhiana 

Ludhiana 

Ludhana 

Liidluarla 
. 

Ludhiana 

Ludhiana - 

Name of Gurdwara r Revenue 
Estate : 

4 

Patalpuri 

Babaugarh 

Bhabaur 

Gurplah 

Kalmot 

Chandpur 

~andbari 

Guma Sahib 

Jand Sahib 

Harian Welan 

Bhungami 

Zahir~ Zahur 

Tahli Sahib 

Mou 
I 

Gurdwara Guru Har Rai Sahb 

Cur Palah 

Nanksar 

Charm Kawal 

Glrrplah 

Gurdwara Guru Hargobind 

Manji Sahib 

tiuru Ciranth Sahb 

Gurd~vara Alamgir (Manji Sahib) 

Gurdwara Manji Sahb 

Charm Kanwal 

Mohi 

tiurdwara Silowani 

' TanIiann Sahib 

Jhar Sahib 
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Ludhiana 

Ludhiana 

Ludhiana 

Ludblana , 

Ludhiana 

Ludhlana 

Ferozepore 

Ferozeporc 

Ferozepore 

Ferozeporc 

Fe mzepore 

Ferozepore 

Fcrozepore 

Ferozepore 

Ferozcpore 

Ferozcpore 

Ferozepore 

Ferozeporc 

Ferozepore 

Ferozepore 

Ferozcpore 

Ferozepore 

Fcrozepore 

Cn *" . ~r~..eporc 

Ferozepore 

Fcrozeporc 

Ferozeporc 

Ferozepore 

Serial 
No. 

Jagraon 

Jagraon 

Jagraon 

Jagraoa 

J a p o n  

S a p o n  - 

Fcrozepore 

Ferozepore 

Diskct . 

Ferozepore 

Ferozcporc 

Moga 

Moga 

Mag a 

Mog a 

Mog a 

M oga 

Moga 

Moga , 

Mog a 

Moga 

Moga 

Moga 

, ,Mega 

Mog z 

Moga 

Muktsar 

Muktsar 

M u h a r  

"Tehsil 

Sidhwan Kalan 

Sadhar 

Revenue I Name of Gurdwam 
EsMe 

Lama Jatpura 

C h k  

Kaonke Kalan 

Hehran 

B azid p ur 

Chak Fateh 
Singhwala 

Nalhuana 

Mehraj 

Daroti Bhai 

Lopon 

Madokc 

Wada G h r  

Takhtupura 

Madya 

Dina 

Pano Hira Sing 

Salina 

Dagr'' 

Mebron 

Banbiha Bhai 

Wandar 

Smadh Ehzi 

Mari Mustaia 

Mukts3r 

Muktsar 

Mukrsnr . 

Sri Guru Hargobind 

Gurdwara Sri Guru Hargobind and 
Guru Sar Chbevin Padshahi 

Gurdwaia Guru Sar 

' Guru Sar 

Guru Sar 

He hran 

Guru Sar Bazidpur 

Gurdwara Guru Govind Singh 

' Guru Sar Natbana 

Guru Sar M e h j  

Dera Daroli Bhai 

Guru Sar 

Guru Sac Madoke 

Chhevin Padshahi 

Nmaksar 

Pakka Salub 

Lohgarh S&b 

I GuruSar 

Guru Sat 

Tambu Ma1 

Mchron 

Nanak Sar 

Guru Gobind Singh 

Gurdwara Gurc Gran~ h S a  hilr 
Mohtamin Prem Das 

Mari Mustafa 

Darbsr Sahib 

Tambu Sahib 

Shahd Ganj 
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1. Orniltcd by rhc Indian lndupcndcncc (Adaptation or  Bcngal and Punjab Acts) Order, 1948 (G.G.O. do), 

Name of Gurdwan . 

. . . - - 5  

Tabbi Sahb 

Parhli Padshahi and Dusri Padsbahi 

Guru Sar 

Guru Sar 

Guru Gobind Singh 

Guplsar and Sahib Chand 

Guru Sar . . 

Guru Sar .. 

Chhevin Padshahi 

- - 
, , 

Gurd w a n  Guru Gobind Singh 

Guruasthan Dabwali 

Kewal 

Ra tia 

Bangla Sahib (excluding iemples of 

Goddess Sida and Manji Sahib) 

Manj i Sahib 

Manji Sahib 

Sidh Batti 

Chhevin Padshahi . 
. . 

Nwin Padshahi 

. Satvin Padsbahi 

, Dasvin Padshahi 

Kurchhetar , 

Gun1 Te: P2h2dur 

Sis Ganj 

Desvin Padshahi LabhuwaIa 

Serial 

No. 

1 

19 1 

192 

1 93 

I94 

195 

196 

197 

198 

199 

'200 

201 

202 

203 

204 

205 

206 

207 

208 

209 

210 

211 

212 

213 

714 

Tehsil 

- 3 

Muktsar 

Muktsar 

Muktsar 

, Muktsar , 

. Muktsar 

Muktsar , 

Zira 

- Zira 

Zita 

- - 
Sirsa 

Sirsa 

Sirsa 

Fa~ehbad 

Rohtak 

Gohana , 

Karnal 
, . 

Tltanesar ' 

,Thanesar 

l'hanesar 

Thancsar 

Thanesar , 

Thanesar 

'I'h.nerzr ' 

District 

2 

Ferozepore 

Ferozepore . -  , 
. - 

Ferozepore 

Ferozepore 

Ferozepore 

Fcrozepwe 

Ferozepore 

Ferozepore 

Ferozepore 

-- 

Hissar 

Hissar 

Hissar 

Hissar 

Rohtak 

Rohlak 

Kamal 

Karnal 

Karnal 

Karnal 

Karnal 

Karnal 

Karnal 

Kxm!  I 

Revenue . 
Estate 

-4. 

Muktsar 

Sarai Nanga 

Rupana 

Guru Sar 

. .  TLcbari 

, Chhatiana 

Kho  orl la 
: Suneh 

Thaha , 

-- 

Sirsa 

Dabwali 
, , 

Kewal 

Ratia 

Rohlak 

Lakhan Mazra 
. . 

Kama 1 

Thanesar 

Thanesar , 

Bhari 

Thanesar 

ll~anesar - 

Thancsar 

Thanesar 
. Badarpur 

Arnbala C i ~ y  

Ambala City 

h b a l a  

Ambala 

I 
215 

216 

Aiibala 

Ambala 

LatestLaws.com



LatestLaws.com

1925 : Pb. Act 8 1 SIKH GWWAR~S 12 1 

218 1 Ambala 

Revenue 
Esh~e  

4 

Ambala Cily 

Tehsil 

- 3 

Ambala 

Serial 
No. 

1 

217 

2 19 

220 

221 

222 

223 

224 

225 

Name of Gurdrvara 

5 
* 

Desvin Padshah 

District 

2 

Ambala 

Ambala 

h b a l a  

Arnbala 

Ambala 

Arnbaln 

Ambala 

Arnbala 

227 

228 

229 

230 

231 

1. Ornit~cd by thc Indian 

Ambala 

Ambala 

Arnbala 

hmbala 

Ambala 

232 

233 

234 

235 

236 

237 

238 

233 

AmbaIa 

h b a l a  

Ambala 

Ambala 

Ambala 

Ambala 

Naraiogarh 

Ambala 

Ambala 

h b n l a  

Ambala 

Arnbala 

A l ~ b d a  

Ambala 

Ambala 

Jagadhri 

Jagadhi 

Jagadhri 

Jagadbri 

Jag adhri 

RUP" 

Rupar 

Rupar 

Rupar 

Majri 

Ambala City 

Panjokhrrt 

Mardon 

Bhnon Kben 

Sular 

Chhani 

Raipur 

Bilaspur 

Dilaspur 

Jagadhri 

~ a l a c h a k  

Sudhal 

Chamkaur 

Kotla Nihang 

Rupar 

Morinda 

Manji Sahib 

Rupar 

Rupar 

Pupa r 

Mohalla Mehr D humin 

. Bur iviajra 

Bir Gum 

Saheri 

Gum H a t  Kishao Sahib 

Mardon 

Kharar Mani Majra 

Iiharar W r a b a d  

-- - 

Patiala Budhmor 

Indqcndmcc [Ad~pfntion or l3cnpl a ~ i d  Punjnb 

Guru Gobind Sin& Sahh 

Sular 

Gurdwara Chhani , 

Ranike Rai pur and Man& 
Ta hra 

Gurdwara Guru Gobind Singb 
Sh% in Gopal Machan , 

Bilaspur Gurdwam 

Gurdwara Jagadhn 

Gurdwara o f  Darndama Sahib 
Katalgarh, Tilak Asrhan 

Bhatla Sahib , 

Ru par 

Morinda 

Bur lMajra 

land Sahib 

Saheri 

Manji 

Khizrabad (Gurdwara Baba 
Zorawar Singh) 

Gurdwara Sahib Padshahi Dasmi 

2, Gurdwn a! seri31 numhrs 242 10 415 ndded by Punjab Act 1 of  1959. scctian 50 
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... 

I .  Ciurdmra at scrial nurnba 242 lo 415 added hy Punjab Act I oC 1959, sccrion 50. . . .  

2 Shbsirlutd by Punjab Act lOof 1961. rcc~iod 2 wilh cffhl  Tram 8th January, 1959, 

- 
Serial Disnicr Name of Gwdwara 
No. 

243 

244 

'245 

I1246 

247 

248 

249 

250 

251 

252 

253 

254 

255 

=[256 

2[257 

?[258 

259 

260 

261 

262 

'1263 

264 1 

Patiala 

Patiala 

Patiala 

Patiala 

Paliala 

Patida 
. . 

Patiala 

PaGala 

Patiala 

P a ~ a l a  

Paliala 

Patiala 

Patiala 

Patiah 

Patiala 

Patiala 

Pariala 

Pariala 

Paliila 

Patiala 

Paria!:, 

Patiala 

- Patiala 

Patiala 

Patiala 

Patiala 

Rajpura 

Patiala 

Kandaghat 

Randaghat 

Bahadurgarh ' 

LehaI , 

Pa tiala 

Lehal, 

NathamSahb 
Jand Mangoli 

Karanli. 

' Panjaur 

Nada 

Gurdwara Sahib Padshahi 
Naumi 

Gurdwara Sahib Sri Dukhniwaran 

. SahibPadshahiNaumi 

Gurdwara Sahib Moti Dagb 
(including Gurdlvara Sudhasar) 

Gurdwara KheI Sahib 

. Gurdwara Sahib Padshahi Tesri 
. . 

Gurdwara  ah b P'adshahi Naumi 

' ~ k d w a r a  Sahib Panjaw Padshahi 
PehL 

Gurdwara Sahib Padshahi Dasmi 

Gurdwara Sahib Padshahi Naurni 

Gurdwara Sahib Padshahi Dasmi 
(BaoIi Sahib) 

Ciurdwara Sahib Padshahi nasmi 

Gurdwiua Sahib Padshahi Naum 

and Dasrni 

Gurdxvara Sahib  adsh ha hi Nnumi 

~u&var i  Sahb  adsh ha hi Naumi 

Gurdwan Sahib Padshahi Dasmi 

Gurdrvara Sahib Baharla 

Gurdwara Salul, PirdshahiNaumi 

Gurdwara Satub 

tiurdrvara Sahib 

Gurdwara Sahib Padshalu Naurni 

Gru &-.-a S&ib Scad.+ i3hi S&ha 

SiPgh 

Gurdwara Sahb ~adshibi  Naurni 

Rajpura 

k l  pura 

Rajpura 

Rajpura 

Ra~pura 

Nabha 

R ~ ~ P G  

Raj pura 

R ~ J P W  

Rajpun 

~ a j ~ u r a  

V P ~  

R a j p w  

Rajpura . 

Nabha 

Dbakanli 

Banur 

Ugani . 

Bhagrana 

Simbron , 

Loh Simbli 

- Lbh Simbli - 

Narru 

L a c l h  Kalan 

'1-bu hrr 

Tasimbi 
(Hamyon purj 

P!.!ilpur 

Dhamoli 
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1- Subslituled by Punjab Acr 10 or 1953. Scclion 2, t w ~ h  ef lcc~  Ciom the glh January, 1YS9. 

2.  Subsri~uled by Yunjab Aci 1 O or 1959. section 7. 

Scrial 
No. 

1 

265 

266 

'[267 

'[268 

269 

270 

I 271 
( 2 72  

273 

274 

275 

276 

277 

278 

279 

280 

281 

'[282 

283 

2E4 

'285 

286 

Tehsil 

- 

3 

Nabba 

Nabha 

Nabha 

Nabha 

Sirhind 

Sirhind 

Sirhmd 

Sirhind 

Sirhmd 

Sirhind 

Sirhind 

Sirhind 

Sirhind 

Sirhind 

' Sirhind 
. ,  

Sihind I 

District 

2 

Patiala 

Patiala 

Patiala 

PatiaIa- 

Patiah 

Patiala , 

- .  
Patiala 

Patiala 

PatiaIa 

Pahiala 
c ,  

Patida 

Patiala 

Patiala 

Patiala 

Patiala 

Patiala 

Patiala 

Patiala . 

Sangrur 

S a n w  

Sangmr 

Sangrur 

Revenue 

Estate 

4 

Roka 

Nabha 

Bir Bauran 

Baumn 
Kalan 

Nau Lakha 

Atewalj 

Hamam 
Nagar 

Fatehgarh 
Sahib 

Fa tehgarh 

Sahib 

Bahadurgarh 

Nand pur 

Akar 

Saunti 

Mandi 

Gobindgarh 

Kudani Kalan 

Katana Salub 

- .  . 
N m  of Gurdwara , , 

5 

Gurdwara Sahib Padshah Chhcmi 

Dera Baba Ajapal Singh 

Gurdwva Dera Sahib ~imd- 

Gutdivara Sahib PadshahiNaumi 

Gurdwara Sa* Padshahi 
Naumi 

Gurdwata Jo ti S arup 
- ,  

Gurdwara Sabib Sbahid Ganj 

Gurdwara Fatebgarh Sahib ( S h b  
Shahid-Astban) Baba Fateh Singh 
J i  and Baba Jorawar Singh Ji B u j  

Mata Gujri 

Gurdwara Bibangarh Sahib '- 

Gurdwara Sahib Bhai Sukha Singh 
Shahid 

.Gurd~vara Sahib Fadshah : 
Naumi 

' Gurdwara sahib Padshahi Naumi 

Gurdwara Sahib Padshah Ddmi 

Gurdwara Sahb  adsh ha hi Chherni 

( H a  Gobind p w )  

Gurdwara Sahib Padshahi Chbemi 
Gurdwara Nimsar Gurdwara 
Damdama S&b 

Gurdwara Sahib  adsh ha hi Cbhemi 
and Dasmi . , 

Crurdlvara Sahib Psdshalli Chhcmi 

Gurdwara Sahib Ja ndsar 

Gudwara 3aLLi;i Paddi iW Nauui  

Gurdrbnn Sahib Padshah Dasrni 

Curdwan Sabib ~adshahi N a m i  

Gurdwxa'Sahib I'adshahi Naumi 
. , . . . . . 

Sirhind 

Patiala 

ivialerkotia 

Snngnlr 

Sangrur 

Smgrur 

Jandli 

Kotli 

ivloluwal 

Shahpur Kdan 

Cianduan 

Gagga 
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Sangrur 

Smgrur 

Sangrur 

Sangrur 

Sangrur 

Revenue I Name olCurdwan Serial I District 
No. 

' 1 

Pa tiara 

sangnrr 

sangrur 

Sangrur 

Sangrur 

sangrur 

Sangrur 

S ~ ~ g n u  

SanpnU 

san~ur 

TchsiI 

Sangrur 

smgur 

2 

Sangrur 

Sangnu 

Sangnu 

Sangrur 

Sangrur 

Patiala 

Sangrur 

Sangnu 

Sangrw 

Sangnu 

Sangnu 

Saogrur 

Sangur . , -  

S a m ~  

S a n w  

3 

sangrur 

- Sangrur 

3d4 I sarqgm I Sangrur 

Estate 

4 

Sangrur 

S a w  

5 

Sangrur 

Sangrur 

Sangrur 

Sangrur 

Sangrur 

1. ~ubsl i ru~td  by Punjab Acl 10 of 1959, sru 

Makror 

Moonak 

fiaron 

h w a l a  

Allawakh 

Behar Jachh 

Kamal Pur 

Lehra Mandi 

Longowal 

Langowal 

Longowal 

Shahpur Kalan 

Chima 

h k h e  pal 
Kambalwas 

Sunam 

Chhajli 

Nanakiana 

Ako i 

Khurana 

Dibha 

Gurdwm Sahb  Padshahi Naumi 

Gurdwara Sahb Padshahi Naumi 

Gurdwara Sahib Padshahi Dasmi 

Gurdwara Sahib Padshahi Naumi 

Gurdwara Sahib PacLshahi Naumi 
(Manji Sahib) 
, . 

Gurdwara Sahib Padshahi Naumi 

Gurdwara S h b  Padshhi Chherni 

Gurdwara Sahib Guru Gmnth Sahib 

Gurdwara Sahib Baba Ala Singh 

'Gurdwara Sahib Bhai Mani Singh 

Gurdwara Bhai Ki Samadh 

Gurdwara Sahb Padshahi Naumi 

Gurdwara Sahib Guru Granlh Sahib ! 

Gurd wara irlmaksar 

Gurdwam Sahi'b B h  Ka Barsal Pati 

Gurrlwata Bhai Mul Chand 

Gtudwara Sahib Padshahi Naumi 
and Dasmi 

Gurdwar;l Guru Gtanth Sahib 

Gurdwara Sahib Packhahi Naumi 

Gurdwara Sahib Padshahi Dasmi 

Gurdwara ~ & b  pacis hahi Naumi 

Gurdwara Sahib Padshahi ~ e h l i  

Gurdwara Salub Padshahi Naumi 

Gurdwara Sahib Padshahi Chherni 

Gurdhara S&b l'adshahi Naumi 

2 Substilurd by Punjab hcl 10 ol' 1'161. swi~on 2.  \nth c k c ~  rrvm 8th Jariuary, 1959. 
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Serial 1 Disnict 

No. , 

3 15 

316 

317 

318 

Sangrur 

S a n g m  

Sangrur 

Sangmr 

322 

323 

Tehsil 

Sangnu 

Sangrur 

325 

'[326 

Narwana 

Bhalinda 

Bhatinda 

Narwana 

Narwana 

Barnala 

Barnala 

Barnala 

Barnala 

Barnala 

Bamala 

Malerko tla 

Bamala 

Bhaiinda 

Bhatinda 

Bba tinda 

Bamala 

Bamala 

Barnala 

Barnala 

Bamala 

,ct 10 or 1959, sct 

d l  10 of 1961, SC( 

Phaggu wala 

Tat Ghanaur 

Revcnuc 
Estate 

Dhamtan 

Name of Gurdwan 

Kharak B hum 

Khatkaran 

Gahel 

Bhadaur 

Handiaya 

Dhaula 

Bhai Rupa 

Dayd Pura 
Bhai Ka 

Dayal Pura 
Bhai Ka 

B a dra 

Handiaya 

Gurdwara Sahib Padsbab Naurni 

Gurdwara Dukhniwaran Sahib 

Padshahi Pchli, Chhcmi and 

Naumi 

Gurdwara Padshahi Naumi at 

Dhamtan along with Bunga 
Dhamtanian near hilway Station 

PatiaIa 

Gurdwara Sahib Padshdu Naumi 

Guidwara Sahib Padshahi Naumi 

Gurdwam Sahib Padshahi Chhemi 

Gurdwara Sahib Padshah Chhemi 
and Dasmi (Andrunt QBa) 

Gurdwara Sahib Padshah Naumi 
(Guru Sar) 

Gurdwan Sahb Padshahi Naurni 

Gurdwan Sahib Padshahi Chhemi 
(Manji Sahib) 

Gurdwara Pads hahi Naumi 

Gurdwara Sahib Padshahi Pebli, 
Chherni and Naumi ( h a  Sahib) 

Gurdwara Sahib Padshahi Naumi 
(Sohiam) 

Gurdwara Sahib Padshahi Chherni 

Gurdwara Sahib Padshahi Chhemi 
and Dasmi 

Gurdwara Sahib P a d s h h  Dasmi 

Gurdwara Guru G r a t h  Sahib 

Gurdwan Sahib Padsliahi Naumt 

(Arisar) 

Gurdwara Sahib Padshahi Naurni 
Dulanlsar alol;:: with Gurdwera 
Khubi Singh Wali 

Gurdwara Sahib (Kalie ih Khuh) 

Gurduura Sahib Padshahi Namni 

m 7. 

lo 2, with c k c t  Imm rhe 8th Janu~ry. 1953. 
- .-. 

LatestLaws.com



LatestLaws.com

126 SIKH GURDWARAS 11925 : Pb. Act 8 

Revenue Name oiGurdwara 

No. 1 Estate 

1. Sut 

Sangrur 

Sangrur 

sansnu 
Sangrur 

S w w  

Bhatiuda 

Smgrur 

S w y  
Sangrur 

Sangrur 

Bhatinda 

Bhatinda 

Bhatinda 

Bhatin da 

I3 ha tinda 

Bhatinda 

Bhahda 

Bhatinda 

Bhatinda 

Bhatinda 

Bama la 

BamaIa 

Bamala 

Barnala 

Bamala 

Bhatinda 

BamIa 

Jind 

Jind 

BamaIa 

Bhatinda 

Bhatinda 

Bhatinda 

Bhtinda 

Bhatinda 

Bhatinda 

Bhatinda 

. Bhatinda 

Bhagta Bhai Ka 

Kaleke 

Singbpura 

Jind 

Diwana 

Maur Kalan 

Maluka 

Rajgarh 

Kubbe 

Haji Rattan 

Pakka Kalan 

Bhlinda 

Bhahda I 
Bhatinda - 1 Palhala 

Gurdwara Sahib Padshahi Dasmi 

(Pancbaili) 

Gurdwara Sahib Padshahi Naumi 
Wanj i Sahib) 

Gurdwna Sahib Padshahi Das~ni 

Gurdwam Sahib Padshahi Chhemi 

Gurdwm Sahib Dera Patti Khara 
and Gurdwara Sahib Dera Parti 

Sujja 

Gurdwara Sahib Padshahi Chhemi 

Gurdwan SablbNmakmm 

Gwdwara Sabb P a d s u  Dasmi 

Curdwara Sahib Padshah Naurni 

Gurdwara Sahib Dcrra Chuli 
SarnadbBaba Ogand 

Gurdivara Sahl b Padshahl Naurni 

Gurdwara Sahib Padshahi Naumi 
I 

Tmlma 

Gurdwara Sahh Padshahi Naumi 

(Tall a Sahib) 

Gurdwara Sahib Padshabi Dasmi 

Gurdwara S h b  Padshahi Dasmi 

Gurdwara Sahib Padshahi Dasmi 
Qila Mubarik 

Gurd wara Sahib P a d s W  Dasmi 

F u r d m  Sahb Padshahi Dasmi 

Gurd wara Sahib Padshahi 
Dasmi 

Gurdwara Sah~b Padshahi D a m i  

2. Subsl~rurcd by Punjab Act LO of 1359, scclion 7. 

Hhatinda Bhannda 'Mwanh Sa bo tiurdwara S a h b  Padshahi Uasnu 
and Naumi (Damdama S b b )  

i3haiirtda Enatinda Taiwandi Sabo Gurtiwara Sahib Takht S I ~  

B h z h i a  

:ilurcd by Punjab Act LO ot' 1'161, seclion 2. with dl'cct from !hc 8th January, 1959. 

Bhdildz Talwtndi S2b3 

O m d a m  Sahib Jandsar anrl Buntla 

Kattuwala 

Gurd..vaxa S+ib D znldaniz Sahjb 
Buoga Mata Sahib Dcwen Ji 
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Serial IDistrict I Tehsil 1 Revenue 
No. 

1 

357 ( Bhahda Bhalinda 1 Talwandi Sabo 

356 1 Bhrhda 1 Bbatinda 

Talmdi Sabo 

Talwandi S a b  

2 

Talwandi Saba 

3 

360 1 Bhahda I Bhatinda 

Eslate 

4 

Talwandi S a h  

361 

362 

2. Subsiitutud by Punjab Act 

363 

364 

365 

366 

367 

368 

369 

'1370 

37 1 

372 

l[373 

'[37;! 

I .  

Fandkot 

Bhatinh 

Faridko t 

B h a ~ d a  

Bhatinda 

Rhaiinda 

~ h t i n b  

Bha tin& 

Bhatioda 

Bhatinda 

. Faridkot 

Bhti-?C!a 

Bhatinda 

Bhatinda 

Ma1 l a 

Jaitu 

Faridkot 

Faridko t 

Bhatinda 

Bhahda 

Btratinda 

Bhatinda, 

Bhatinda 

Bhatinda 

Bhalinda 

Bhatinda 

Bliatinda 

Bhatindn 

Ghatinda 

Bhat;h.'a 

Subnirulcd by Punjab 

Ram Tbth 

J a w  

Behbal Kalan 

Kot Shamir 

Acr 

Kot Sbarnir 

No. 2 

Jcon Shgh 

Wala 

Maisar Khana 

Maisar Khana 

Kotha Cur 

10of 1959, sccrcbn 7. 

1 II UT 1961, srclion 2. \Gth ctTcct from the 

Name of Gurhvara 

- 

~urdwara Sahib Padshahi Dasmi 
(Takht Damdama Sahib) 

Gurdwara Sahib Bhai Bir Singh 
Dhir Singb Mazhabi Siaghan Wala 

Gurdwara Sahib Takhal Sri 

Damdama Sahib Malwai Bunga 
Packhahi Dasmi ' 

Gurdwara Sri namdama Sahib 
Bunga Likhansar Padshahi Dasmi 

Gurdwara Siri Holsar Sahib 
Padshh  Dasmi 

Gurdwan Sahib Padshahi Dasmi 

Gurdwara Sahib Padshahi Dasmi 
(Gangsar) 

Gurdwara Sahib Shahid Ganj 

(Tibbi Sahib) 

Gurdwara Sahib Padshahi Dasrni 
(G uru s a r) 

Gurdwara Sahib Padshahi Dasmi 

Gurdwara Sahib Padshahi Dasmi 
(Gangsar) 

Gurdwara Sahib Padsbahi Dasmi 

Gurdwara Sahib Padshahi Dasuli 

Gurdwan Sahb Padshahi Naumi 

Gurdwara Sahib Padshahi Dasmi 

(Thittanar) 

Gurd~varz Sahi Guru Kaul Sahib 
Psdshahi Dasmi 

Gurdwara Sahib Padshahi Chhemi 
(Jandszr) 

~urdwa ;a  Sahib Padshalu Chhemi 
(Chabutra Sahib) 

Gurdwara Sshib Pr_dshahi Satmi 

( Amargarh) 

lh January, 1959. 
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2.  Substituted by Punjab Acr 10 or 1959. scction 7. 

Serial 

No. 

1 

375 

376 
t 
I 
1 377 
I 
I 
( 373 

I 

379 
I 
1 380 

I 38 1 
I 

382 

383 

384 

385 

386 

387 

'[388 

389 

?[390 

391 
7,- "" 
Y L  

393 

' [394 

395 

I[?% 

. +..- - [ 

1. 

District 

2 

Bhatinda . 

Bhatinda 

Bhatinda 

Bhatinda 

Bhatioda 

Bhatinda 

' 3hatinda 

Bhatinda 

Bhatinda 

Bhatinda 

Bhatinda 

Bhatinda 

Bhatinda 

Bhatinda 

B h a h d a  

Bhatinda 

Bhahda  

B h a ~ d a  

Bhiilinda 

Bhalinda ::, 
Dh;inda 

Bharirda 

Bhatinda 

Subsrilulrd by Punjab 

Name of Gurd~vara 

5 

Gurdwara Sahib Padshahi Dasmi 
Gangsar 

Gurdwara Sahib , Padshahi , Dasrni 

(Harsar) . 

Gurdwara Sahib Padshahi Chlterni 

and Dasmi (Dhaulsar) 

Gurdwara Sahib Padshahi Pehli, 
Chhemi and Dasmi 

Gurdwara Sahib Pahhahi Dasmi 

Gurdwara Sahib Padshahi Naurni 

Gurdwara Sabb Padshahi Dasrni 
( h d a  Sahib) 

Gurdwara Sahib Padshahi Naumi 
(Sulisar) . 

Gurdwara Sabib Padshahi Naurni 

Gurdwara Sahlb Padshahi Naumi 

Gurdwara Sahib Padshahi Naumj 

Gurdwara Sahib Padsbahi Naumi 

Gurdwara S h b  Padshah Naumi 

Gurdwara Sahib Padsbahi Naurni 

Gurdwara Sahib Padshahi Dasmi - 

(Bhora Sahib) 

Gurd wara Sahib Padshahi Dasrni (in 

mcmory of Rhai Uehlo Jee) 

Gurdwara Sahib Padshah Chhemi 

Gurdwara Sahib Padshah basmi 

Ourdwara Sahib 

Gurdwan Sahib Lakhi Jangal 

Gur6:zii Sahib Pakhahi D;rsijii 

(iurdar~:a Sahih Padshnhi [ I m d  

Tehil 

3 

Bhatinda 

Bhatinda 

Fnridkot 

Faridkot 

Faridkot 

Fan'dkot 

M ansa 

Mama 

Mansa 

Mansa 

Mama 

Mansa 

. Mama. 

Mama 

Mansa 

Mama 

Bhatinda 

Mansa 

Mansa 

~hat ihda 
r---J - ~ & & o t  

Faridkot 

Revenue 
Estate 

4 

Kotha Guru 

Dod 

Dod 

L q b m l i  

Bargari . 

h l l a  

Jhanda &Ian 

Kot Dharmun 

Khewa Krian 

Bhkhi 

Samaon 

Joga 

Malakpur 
Khiala 

Bareh 

Akbarpur 
Khudal 

Fake Bha i Ke 

Gill Kalan 

Bachhaona 

Fafrc Bhaike 

Mehma Siy  a 

K ~ h p u r a  

9irewal Kalan I 

Faridkor 

Acr 10 or 1961. seelion 

I Sahib) 

Guru Sar Gurdwzrz Sahib Pzdshahi Dasmi 

(Gu war) 

2.  with cfr~xr horn thc Rlh January. 1959. 
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Name of Gurdwara 

5 

Gurdwara Sahlb Padshahi Dasmi 

Gurdwara Sahib Padshahi Pehli 
(Ber Sahib) 

Gurdwara Sahib Padshahi Pebli 

(Hat Sahib) 

Gurdwara Sahib Padshahi Pehli 

(Kothari S h b )  

Gurdwara Sahib Sant Ghat 

Gurdwara Scl-ua Sahib 

Gucdwara Sahib Guru Ka Bagh 

Gurdwara Sahib Pads h a h ~  Chherni 

Gurdwara Sahib Padshahi Panjmi 
and Parkash Astban Bhi Lalo 

Gurdwara S h b  Guru Granth Sahb 

Gurdwara Sahii Padshahi Chhemi 

Gwd~vara Sahib Padshahi C3hemi 

Gurdwara Sahib Padshahi Chhemi 

Gurdwara Sahib (Chaunts Salub) 

Gurdwara Sahib Padshahi Chhemi 

(Tham Sahib) 

Gurdwara Sahib Padshahi Chhcmi 

Gurdwara Sah~b Padshahi Naumi 

(Bhore Sahib) 

Gurdwnra Sahib Padsbahi Naumi 

1. Subs~irurcd by Punjab Act 10 of 1961. scction 2, will1 rKecr rrom the 8 h  January, 1959. 

. 2 Subbrr iutcd by P u n j ~ b  Act 10 of 1959, ssiion 7. 

Serial 
No. 

1 

398 

399 

400 

40 1 

'1402 

403 

404 

405 

406 

2[407 

403 

4 09 

'[410 

4 I1 

'141 2 

4 13 

1 [4 I4 

*415 

*. 

TehsiI 

3 

Farjdkot 

Kapurthala 

Kapurthala 

K a p w h l a  

Kapurthala 

Kapurthala 

Kapurthala 

Kapurthala 

Kapurthala 

P h a p v m  

K a p h I a  

Phagwara 

Kapurlhala 

Phagwma 

Phagwara 

Phagwara 

Mohinder- 
garh ' 

Nul~aul 

242 to415 a d d d  by 

Diskicl 

2 

Bhatiuda 

K a p h l a  

Kapurthala 

Kapurthala 

Kapurthala 

K a p h l a  

Kapurthala 

Kapurthala 

Kapurthala 

Kapurlhala 

Kapurthala 

Kapurlhala 

Kapurthala 

Kapurthala 

Kapurlhala 

KapurthaIa 

Mohmder- 
garh 

Mt~liuider- 

garh 

Gurdbraras a1 scrial Nos. 

Revenue 
Estate 

4 

Ramiana 

Sultanpur 
Lodhi 

Sulmpur 
Lodhi . 

Su llanpur 

h d h i  

Randkpur 

Sulranpur Lodhi 

Sulhnpur h d h i  

Sultanpur Lodli 

Dalla 

Lakhpur 

Nadala 

C b w a  Khuh 
(Paagwara) 

Phagwara East 

Bubeli . 

D umeli 

Palahi 

Mohinder- 
garh 

Namaul Cilv 

Punjab Act 1 or I95Y.sarion~50. 
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Schedule I1 

- [See Section 71 

Serial I District 
No. 

Amrilsar 

Att~ritsar 

Amri tsar 

Amritsar 

Anuitsar 

Amritsar 

Amrilsar 

Amritsar 

Arnrirsar 

Amritsar 

h i t s a r  

Arnrilsar 

Amri~sar 

Amritsar 

Amritsar 

Amrilsar 

Amri tsar 

Amritsar 

Amrilsar 

&tsar 

Awihar  

Amrilsar 

Arnritsar 

Arnriisar 

Amri tsar 

Arnritsar 

Xiiiriisar 

Arnrirsar 

1 .Umiikd by the Indian 

Arnritsar City 

Amntsar City 

Arnntsar City 

M t s a r  City 

Anrrilsar City 

Amrilsar Ciry 

Amrilsar City 

Arnntsar City 

&tsar City 

Amritsar CiQ 

Amrirsar City 

Amritsar City 

Amritsar City 

Amritsar City 

Annitsar City 

M t s a r  City 

Arnritsar City 

Amrikar City 

Amtitsar City 

Amrjtsar City 

Pllnrilsar City 

Amrjtsar City 

Amritsar City 

Amrilsar City 

Amtitsar City 

Armilsar City 

h i l s w  City 

Amritsx City 

Revenue Estate 

Akhara Santokh Dass Mahant Brahm Bura 

Name of Institution . / 

Akhara Bala Nand 

M r a  Pritam Das or Nirban Katra 

Akbm Kanshiwala, inside Sultanwind Gate 

Akhara Beriwal 

Akhara Chatterval 

Akhara Chtta 

AkharaNuban B a w  Tehldas 

A k h a  Kanihiwala Chi Mandi 

Akhara Bi bcksar 

Akhara Sangalwala 

Dera ~ a h a n r  Misn Sin@ 

Dera Thakran 

Dera Antarjamian 

Dera 3bai Pardurnan Singh 

Nirmal Chhetar 

Dera Mahanl Gunnukh Sigh 

Dera Punchian 

Dcra Mallant Bahawal Singh 

Uera Gian Bakhshish Singb 

Dera M u l ~ ; l ~ l ~  Basant Singl~ 

Den  Baba Budh Singh 

Dera Sainlok Ram Sin$ 

Dcra Warianwala 

Dera Baba Joga Singh 

Dera Bhai Sewa Singh 

Dharan~;l:;r :v;ai S ~ I  aiii 

Ders Chaitervzh 

ndcpcndcncc (Adap~a~ion of R a p l  and Punjab Acrs) Ordcr or 1948. (G.G.0 40). 
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Serial 

No. 

Amrilsar 

Amrilsar 

Amri tsar 

Amritsar 

Amritsar 

Gurdaspur 

Gurdaspur 

Gurdaspur 

I 

Hoshiarpur 

Hoslijarpur 

Hoshiarpur 

Hoshiarpur 

12 1 ~ m r i t 5 . r  I ~ r m i i s a r  city 

Hoshiarpur 

Hoshiarpur 

Jullundur 

Ludhiana 

Ludhim 

Ludhiana 

Ferozeporr 

District 

Dharamala Brahm Huzura, opposite Akham 

Balanana 

Ferozepore 

Fcrozepore 

F ~ ~ O Z C ~ G ~ C  

Frro- --. - ,-. 
, . <l, ?..,.L 

Ferozcpore 

Ferozepore 

Amrjlsar City 

Amritsar City 

Revenue Eslate 

hmritsar City 

Name of Instilution 

&tsar City 

Taran Tarn 

s-w 

Qadian 

Batala 
I (Revenueestate 

No. 21 1) 

Tooto M-a 

~Maili 

Alarvalpur 

Bhaini 

Baraich 

Gurah 

Smadh Bhai 

Gliolia Khurd 

Nathuwala 

Zaaiai 

Rania 

Muktsar 

H a d c  Kalan 

Dharamsala Baba Rattan Hari 

Dharamala Baba Mela Ram 

Dhammsala Baba Har Das 

Dera Gyani Babek Singh 

Dera Bbai Tara Singh 

Dera Sant Mohan Sin& 

Dera Sant Nihal Singh 

Dera Bagh Baba Saran Das 

Dera Baba Chann Shah 

Dhakki 

Deha 

Mastgarh 

Dharamsala 

C h h  Chati 

Dera Maru Das 

Bbaini Sahib 

Dera Gur Parshad 

Dcra Puran Das 

Dera Guru riranih Sahib, ljumukh Das 
~v:u: l l~kl i11  

Dera Bhai Gulab Sin& . , 

Dera Bhai Bhajan Singh 

Dera Ehai :viallgai Siiinwala 

Drrd ZLhi ::hdldk. SIII~I? 

Dera Bhai Maslan Singh 

Dera Dhai Ran Singh 

I .Orninrd by lhu Indian lndrpcndrncc (Adoplation of Rrngal and Punjab Aclrl Ordrr uf 19-18. [G.G.O. 40). 

87 Ferozepore Sekhwan Dera Sekhwan 
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Serial District No. Revenue Estate Name of Institurion 

88 

8 9  

90 

91 

92 

93 

94 

95 

Hissr 

Hissr 

Hissr 

Hissr 

Kamal 

Karnal 

K m l  

Karnal 

96 

97 

110 1 Karnal 

Kamal 

Karnal 

98 

99 

100 

101 

I02 

103 

104 

105 

106 

107 

108 

109 

KmaI  

Kamal 

Karnal 

Karnal 

Kamal 

Karnal 

K a m I  

Kamal 

Karnal 

KarnaI 

Karnal 

Kamal 

Kewal 

Kalanwali 

Takbtmal 

Shahabad 

Thanesar 

Thanesar 

Tbanesar 

113 

114 

115 

116 

Sirsala 

Facehgarrr 
Jharali 

L a w  

S a p  

Kamal 

Xarnal 

Kamal 

Karnal 

Ladwa 

Kanipla 

Khurdban 

umri 

Bapdi 

Jogi Mazra 

Khera Sudbpur 

BapauIi ' 

Mehr 

Nalvi Mahman 

Sin@ 

Peha wa 

Peho wa 

Pehowa 

Dera Mahant B ishudhanand 

Dera Kewal 

Dcra Mahant Cbhetanand 

Dcra Kalanwali 

Dera Sadh Charan Das, Devi Tal 

Bda Akhara, K& heba 

Chhota Akhara, Kumkshetm 

Dera Kurnerwala (hown as Dcra Mahant 

Sampuran Singh) 

Dera Sadh Charan Das 

D e n  Fateh Iharauli 

Dera Bishan Das Sadh 

Den A s h 1  Ram Kishan S ~ d h  

Dera Bawa Prem Dass 

Dera Sadh Jamna Das 

Dera Udasain 

Dera Udasain 

Dera Harnam Das Sadh 

Dera S a d h  

Dera Sadh Lachhman Das 

Dera Sadh Mohan Dass 

Dera Sadhni 

Dcra Ninmila Silih 

Dera Mahant Charan Dass (lmn~vn as 

Chhota m a )  

Dcm ~Mah~nt Deva D z  (ho11n as 13xd 

Akham) 

"uera iviaha~i Xianan Das ( h u w n  as D e n  

Ninnala) 

Dera Udasain 

Den N~mwla Sikhan, Bhagal 

Dera Udasian 

Dera Prem Das 
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[See section 351 

5 1 Petition of claim to property included in a consolidaled list . 1 ~ i v c  w e e r  

Section 

I 

3 

Claim for compensation by h k d i t q  offrccholder of a 

notified Slkh Gurdwara or his presumptive successor Five rupees 

Description-of h e  document 

2 

Lisl of property allcged 10 belong to scheduled gurdwara .. 

7 1 Petition to have a gurdwara declared to be a Sikh Glndwara .. 1 Ten rupees 

Proper fee 

3 

Ten rupees 

Petition of Claim to property included in a list published 
under section 7 

I Petition to bave it dcclared that a gurdwara is not a Sikh 
Gurdwara .. 

Five rupees 

Ten rupees 

19 1 Petitlam far camideration of an agreement by mbunal . . 1 Five rupccr 
I 

Claim for compensation by hereditary office-holder of a 

gurdwara n o ~ e d  uoder section 7 or his presumptive successor .. Five rupees 

Claim to compensation by hereditary office-bolder who has 

resigned or been dismissed by his presumptive succcssor . . 

Plaint to have a decree for possession passcd 

Application to havc e n w  made in rcvenue records 

Five rupccs 

Claim to compensation by person alleging right to 
~iorninate oflice-holder . . Fivc rupees 

Petition to have it determined who sball manage 
dedicated property elc. 

.. 

.. 

Plaint for the possession of undisputed propee  

Fivc rupees 

Eight annas 

Appeal to High Coml ag-t order of tribunal 

Suit to 1-ve I! dec!zed h t  pm+riskns a f ~ a r t  111 
should be applied to a gurdwara 

Five rupees 

Five rupees 

AppeaI to h e  Commission for setting aside the 
finding of the Board. 

.. 

.. 

Applicant to Commission to have it decided whtthcr a 

~ L L A C I I  is 2 p i i t  

Ten rupees 

Ten rupees 

Appeal to the Commission for setting aside the fmdiog 
of the Board 

Five iupres 

Five nipefs 

Yivc rupees 

I, Addcd by Punjab ACL 53 o11953.seclion 28. 

2 Added by  Pun jab Acr 42 of 1953, scc~ion 4. 
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Section 

I 

106(3) 

106(5) 

1 2 3 (3) 

124 

30 (2) and 

(4 1 
135 (3) 

1 3 5(3) 

I35 (6) 

135 (8) 

142 (1) and 

(21 

142 (3) 

. . 

Description of h e  document 

2 

Application to Commission by Board Tor order relating 

to disposal of surplus income of Sikh Gurdwara .. 
Appeal lo High Coun by Board or a Committee .. 
Application by Board to Commission for alteration 
of Committee's budget .. 

Application to Comission for order against'committee 
for recovery of annual contribution .. 

Application to Co-ssion relating to Scheme of adrmnistration .. 

Appeal by heredibq office-holder to Commission against 
order of suspension or dismissal . . 
Further appeal to High Court .. 
Application to Commission by Board for order of 
dismissal of hereditary ofice-holder .. 

Furlher appeal lo High C o m  .. 

Application to Commission for relief against misfeasance, etc. .. 

Appeal to High Court .. 

M isceIIaneous applications under the Act .. 

I Proper fee 

3 

Five rupees 

Ten rupees 

Five rupees 

OacRupee 

Five rupees 

Five rupees 

Tcn rupees 

Five rupees 

Ten rupees 

Ten rupees 

Twenty-five 

rupees 

One rupees 
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